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LOK SABHA
Wednesday, July 24, 1968/Sravang 2,
1890 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Directorate of Public Relations of
Defence Department

*61. SHRI KAMESHWAR SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that a study
team is investigating the affairs of
the Directorate of Public Relations
of the Defence Department;

(b) if so, the jurisdiction of the
aforesaid team and the procedure lo
be followed by it in this regard,

(c) whether it is also a fact that
members of the study team are the
Officers of the Defence Ministry and
the Directorate of Public Relations;
and

(d) if so, the reasons for not in-
cluding military officials in the said
team?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): (a) to (d). No study
Team is investigating the affairs of
the Directorate of Public Relations.
However, a Study Group in which
two Service officers are included is
looking into the editorial, administra-
tive and business aspects of Sainik
Samachar Wing of this Directorate.
This Study Group has been set up to
suggest measures for streamlining the
current methods of business and the
Wc;rldng procedure etc. of the jour-
nal,
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SHRI M. R. KRISHNA: Sir, for
editing and running these papers
connected with the Jdefence forces we
will have to take the interests of the
defence forces also into consideration,
and only after taking the necessary
steps and consulting various other
agencies we appoint qualified per-
sons to handle these publications.
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SHRI M. R. KRISHNA: Sir, the
Sainik Samachar is published in nine
languages and nearly 20,000 copies
are printed. We have got Service
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Officers on this Committee, The Min-
istry of Defence is also fully repre-
sented on it. We wanted even the
Ministry of Information and Broad-
casting to associate its officials on this
Committee. At the moment we are
only awaiting this Committte’s re-
commendations because this Commit-
tee has to go into the various aspects.
Only after getting the recommenda-
tions of this Committee we will be
in a position to decide what should
be our future line of action.

Extension of cease-fire in Nagaland
+
*62. SHRI. YASHPAL SINGH:
SHRI S. KUNDU:
SHRI HEM RAJ:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a)  whether the Cease-fire 1n
Nagaland has been further externed
by onc month; and

, (b) if so the reasons therctor?

THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AF.-
FAIRS (SHR1I SURENDRA PAL
SINGH): (a) Cease-fire is an incor-

rect expression, the period of the
Agreement on the Suspension of Ope-
rations has been cxtended upto 31st
July, 1968.

(b) This has been done in consul-
tation with the State Governmen®,
and in the light of an assessment of
tht overall situation in the State.
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SHRI HEM RAJ: Is iy not a fact
that the collusion of the Naga rebels
with China and Pakistan has been
established during the last scuffle? Is
it not a fact that our army has been
¢njoined not to shoot the rebel Nagas
or search their villages? May I know
whether the Government is in a posi-
tion to say that it will take a tough
line and allow the army to shoot
those rébels who are seen crossing
our borders?

SHRI SURENDRA PAIL SINGH:
The fact that the underground Nagas
have contacts with China and Pakis-
tan is well-known and the govern-
ment is fully aware of it and neces-
sary action has been taken by the
Government. We are preventing them
from going to, or coming back from
China or Pakistan,

SHRI HEM RAJ: Why Is the army
not asked to search the villages for
the Naga rebels?
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SHRI SURENDRA PAL SINGH:
The Security Forces and the police
force under the control of the State
Government have necessary orders
for that.
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‘SHRI R. BARUA: May | know
whether it is a fact that the Naga
elements who have been trained in
China are now thinking of operating
within the borders of Assam and not
Nagaland, after the ceascfire is ex-
tended, in collaboration with the
Chinese side? If so, may I know whe-
ther the Government is taking ade-
quate steps so that the operation {s
not concentrated within the borders
of Assam?

SHRI SURENDRA PAL SINGH.
I presume the Security Force in
Assam must be alerted about this
new development and I am sure sait-
able steps will be taken by those
authorities.

SHRI RANGA: We appreciate the
hesitation of the Government iz giv-
ing any advance information a5 to
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what they propose to do or have to
do in case nothing could be settled
before the 31st July. But some time
ago 1 made the suggestion—and at
that time the Prime Minister gave us
the impression that she was in agree-
ment with that suggestion—that at
least the leaders of the various poli-
tical parties should be taken into con-
fidence and they should be made
aware of what is happening because
we would like to know what it is
that this country can expect this
Government to do after the 31st July
in case certain emergency takes place
and how this Government is propos-
ing to proceed in consultation with
and with the consent of the Nagaland
Government.

SHRIMATI INDIRA GANDHI: The
hon. Member, Professor Ranga, is
absolutely right in saying that I had
agreed to his suggestion. But after
Parliament adjourned, everybody
went in differtnt directions. 1 would
be very glad to have such a meeting
with the Leaders of the Opposition.
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g & fr Arnde ¥ A § OF gATRes
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. SHRI HEM BARUA: Now that
the collusion of the Naga hostiles
with our enemies, the Chinese, has
been conclusively established after the
Zotsma incident of the 8th June,

where large quantities of Chintse
arms and ammunition, instruction
books, maps, documents etc., were

uneartheq by our security forces in
Nagaland, as also by what Dr. Aram
of the Peace Observers’ Team had
said, namely, that the Naga hostiles
have violated the terms of the cessa-
tion of operations agreement—this is
the background—may I know (a)
what positive steps Government have
taken to disrupt this link of the Naga
hostiles with our enemies, the Chi-
nese; (b) whether Government have
taken any positive steps to see that
these Naga hostiles, who have return-
ed from China with arms and ammu-~
nitions, do not set up camps for mili-
tary training for other Nagas; and
(¢) how far it is a fact that the Gov-
ernor of Assam and Nagaland has
said that there would not be any
peace talks between the Prime Min-
ister and the Naga hostiles because
of these violations?

SHRI SURENDRA PAL SINGH:
As far as the collusion between the
underground Nagas and the Chinese
is concerned, we actually informed
the House of it a long time ago and
now this has been conclusively prov-
ed as a result of the incident at
Jotsma. As a resula of that we have
taken certain measures along 2ur bor-
der to see that the underground
Nagas, who are returning from China
with arms aid and training etc., are
not able to enter Nagaland, Our
security forces have been alerted,
their number has been augmented and
all other necessary actions have been
taken in that regard.



913 Oral Answers
As to their imparting training in
military camps in Nagalang after their
return from China, necessary insiruc-
tions have been given by the State
Government to the police force which
is acting under their control as also
to our security forces to go and in-
spect those camps whenever they
feel that the Chinese returned Nagas
are there and are imparting training
to the other Nagas. We pursue them
and follow them in these camps,

SHRIMATI INDIRA GANDHI: As
to the peace talks, there is no inten-
tion to have talks at the ‘moment be-
cause of the reason which the hon.
Momber mentioned.

SHRI HEM BARUA: The hon.
Deputy Minister has not replied to
my question. My question was verv
¢pecific. I wanted to know what posi-
tive steps Government have taken to
disrupt the link between the Naga
hostiles and our enemy, the Chinese.
Ta that he has not given any reply.

SHRIMATI INDIRA GANDHI: The
Deputy Minister has saig that our
security forces are on the alert and
that we are tryving to prevent the
hostile Nagas from going to China.
As far as we know, no new groups
have come through, We have already
said in the last session how we are
trying to prevent them.

SHRI BASUMATARI: May I know
whether it has come to the notice of
the Government that there is a change
in the leadership of hostile Nagas?

SHRIMATI INDIRA GANDHI: As
the hon. Member knows, there is a
rivalry amongst various leaders. It
is difficult to say what reliance one
can put on this.

SHRI H. N. MUKERJEE: In view
of the fact that to reduce the whole
Naga issue, as that of the Mizox and
other Hill people, to a question of
foreign arms and foreign training
would be politically very unwise,
may I know why is it that Govern-
ment Hves from hand to mouth and
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takes ad hoc decisions regarding very
temporary extension of the cessation
of hostility agreement and that sort
of thing but does not study the mat-
ter in depth in order to have a solu-
tion of this problem? After all, we
have to realise that we have got to
evolve a common perspective for
north-east India in particular and to
have an understanding between Hill
people and plains people in different
parts of the country who are of very
different ethnic type. How is it we
live from hand to mouth and mereiy
extend the cease-fire agreement from
time to time and talk about crushing
the Naga guerrillas and that sort of
things? I find reports of some of our
military men wanting to do that.

SHRIMATI INDIRA GANDHI:
Prof. Mukerjee hags expressed his
views with which I am in agreement
that the whole area should be regard-
ed as one from the point of view of
defence as well as from the point of
view of development and also that
there should be a greater understand-
ing between the peoples of the plains
and the hills, I should like to assure
the hon. Members that we are not
living from hand to mouth. We are
very conscious of the sensitivity and
strategic position of this area and also
of the need for considering the human
problems and the problem of integra-
tion along with other angles,

SHRI P. VENKATASUBBAIAH:
The hon. Prime Minister has sald
that the whole matter is being view-
ed in a different concept with regard
to security as well as development of
that area. May I know whether it fo
a fact that recently—there is a news
item—Mr, Jamir, the Union Deputy
Minister who was there has given &
detailed report to the Prime Minister
with regard to various measures that
are to be undertaken to solve this
problem and, if so, what are the san-
ent features of the report of Mr, Jamir
and whether it is engaging the attem-
tion of the Government.
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SHRIMATI INDIRA GANDHI: 1
do not think it would be good to dis-
cusg the report here. But, certainly,
when we discusg the whole problem,
we take into consideration the views
of any persons, and specially the De-
puty Minister who is from that area.

MR. SPEAKER: Shri Swell.

SHRI HEM BARUA: On a point
of order. Why is it not propar to dis-
close the report of Mr, Jamir here?
Is it in the public interest aot to dis-
close it?

MR. SPEAKER: Shri Sweli now.

SHRI SWELL: I want {o know
whether it is a fact that hitherto the
responsibility for law and order in
Nagaland vested with the Governor
as the representative of the President
and whether it is a fact that, simul-
taneously with thc decision for the
continuation of the suspension of
operations in Nagaland, a decision
has also been taken to shift the res-
ponsibility of law and order {o the
State Government of Nagaland, and
if so, I would like to know what is
the new element in the situation that
has necessitated this decision and
whether the implementation of this
decision will need an amendment of
the Act that brought Nagaland into
existence.

SHRIMATI INDIRA GANDHI: If
I have understood the question cor-
rectly, the hon. Member would like
to know whether the State Govern-
ment of Nagaland is responsible for
law and order . .. (Interruptions).
We do believe in strengthening the
State Government and they are look-
ing after the law and order situation.
We are helping them with whatever
help they have asked. The Governor
and other authorities naturally come
in because it is g sensitive area, and
where the situation has to be dealt
with from many points of view, I do
not think that there is any question
of any change.
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SHRI SWELL: I appreciate what
the Prime Minister says, but the com-
plaint of the people . . .

MR. SPEAKER:
rent question.

That is a diffe-

SHRI SWELL: I want to seck one
clarification. The -complaint of tne
people of Nagaland till now is that
they have not been taken into full
confidence, they have not been given
the full responsibility. I would like
to know whether there has been any
change in that situation.

SHRIMATI INDIRA GANDHI: We
are helping them.

SHRIMATI SUCHETA  KRIPA-
LANI: I would like to ask the Gov-
crnment whether they have any idea
since how long the hostile Naga
groups have been going to China to
receive training and -whether they
have any assessment of the approxi-
mate number which is trained.

SHRI SURENDRA PAL SINGH:
It will not be possible to give the
exact number., The rough estimate
is anything from two to three thou-
sand.

SHRI HEM BARUA: What a
shameful thing! Here are the Nagas
who are going to China and the Min-

ister says that he does not know the
number!

SHRI V., KRISHNAMOORTHI: I
would like to put my supplementary
in the background of my visit to
Nagaland where I stayed for one or
iwo days and had discussions with
government officials, peace observers
and the public. There has been a
tremendous improvement there afler
the ceasefire. 1 would like to know
from the hon. Prime Minister what
is the necessity for the Government
of India to extend it piecemeal. Why
should the Government of India not
extend it by years so that we can
change the outlook of Nagaland by
improvements and by our behaviour
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with the Nagaland ‘Government.
There has been a feeling on the part
of the Nagaland Government that the
Jaw and order subjecy has not been
given to the State Government. There
is no separate Governor for Nagaland.
The Nagaland Government wants that
the border should be annexed, but
the Government of India is not at all
doing anything . . .

MR. SPEAKER: The Question
Hour has become a debate hour! The
hon, Member is making a speech. He
should put his question.

SHRI V. KRISHNAMOORTHI: I
want to know {rom the Prime Minis-
ter whether the report submitted by
the Deputy Minister contains all these
facts and whether the Government
of India is going to take a decision
exlending the suspension of opera-
tions for some more years and acced-
ing to the requesy of the Nagaland
Government.

SHRIMATI INDIRA GANDHI: I
think, I have already indirectly iep-
lied to this. We come to a decision
about the extension of the agreement
from time to time depending on the
prevailing conditions, I do not think
that it would be right to cxtend it by
years at this point.

The second question which the hon.
Member asked was about certain de-
mands of Nagaland. As I said earlier
and as the hon. members sre aware,
the situation is a very specially cri-
tical one there and it is not possible

to settle many things which could
otherwise have been settled, until
peace prevails in thc area.

The points made by the Deputy

Minister are being taken into consi-
deration when we discuss the mat-
ter or come to any decision.

I am told by my officials that I did
have a meeting with the leaders of
the Opposition regarding the Naga-
land problam. (Interruptions).

SRAVANA 2, 1890 (SAKA)
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That was on 10th May at 4 P.M. in
my room. But we shall certainly
meet again,
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F fAq v w1 IF §, | o
g8 # | TR IF gET T @
T AW § o § w anw sfaq 4
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MR. SPEAKER: Now, I would
like to take the view of the House.
I have already given half an hour to
this question.

= Hiwg wewe
el AR qOEd |

MR. SPEAKER: I do not mind
giving one hour also to this question.
If there is an one-hour discussion, I
would very much like it; let Mem-
bers have discussion for one hour, if
they so want. But here the point is
this. I have not only allowed half
an hour to this question already, but
the main question is whether the
ceasefire in Nagaland has been iur-
ther extended by one month, and it
so, the reasons thercfor; however, 1
find that the whole Nagaland ques-
tion is being raised of course, 2very-
body is anxious to put questions, But
the question Hour alone is not going
to solve this problem, There are
fifty other Members who have tabled
questions and who want their ques-
tions to be taken up, and I would
like to help them also. If hon. Mem-
bers want to spend another half an
hour on this question, I have no ob-
jection,

TE 9T A"yr

ot ofw Ty T I ATHAL TG
g =efgd

MR. SPEAKER: This can be
taken up on another occasion, not
during the question Hour.

oft ey weww : a7 A AEAYT
FEwar §

MR. SPEAKER: ng-gagv}
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They can take even ome hour if
they want but not during question
Hour.

SHRI SAMAR GUHA: The Prime
Minister should make a full state-
ment about Nagaland.

MR. SPEAKER: The hon. Mem-
ber can make that suggestion to her
later on.

U.S. Electronic Base in Pakistan

+
*63. SHRI DEVEN SEN:
I MADHU LIMAYE:
SHRI YOGENDRA SHARMA:
SHRI SHRI CHAND GOYAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

('a) the present position with re-
gard. to the extension of the Key elec-
tronic monitoring base at Peshawar;

(b) whether Government had any
correspondence with the U.S.A. Gov-
ernment in this matter; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) The Foreign Minister of Pakistan
announced in the Pakistan National
Assembly on May 20, 1968 that Pak-
istan had asked the U.S. to close its
communications base near Peshawar
at the end of the present lease which
is due to expire in July 1969.

(b) No, Sir.

(c) Does not arise.

ot ¥ ¥ : FAT /AT qEET aE
A fF o & wwdaT @
Gzfs ag 93T AN ¥ YAqTE 7 FT AAAS
2?7 wmyroTEd A ¥ 2 @ T
MEATERFNYE 7 TR aTe
f& waa T a7 ] fe ag wordar d W
STRT WEATEA AT qrgar €
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zﬂmﬂmq%ﬁ:ﬁm
*m%mzmaﬁmg ar f&
Fq1 I8 ®F F A TANF AT A0ZAT
£ zw MY sex 3w Qe
T #1 gt famr & 7

Y qo o WA : AFAIG 93 7
@Aq A FTOT G KT § IAHRI
aatfear & & o1 oY g fr arfeeare
T wqw e fedl w1 @ gar w1
| T EY g8 @€l O {5 Ha 99N
=Z vgar Frfew, e s¥ 9o a1
Fifem fear gm0

oY Iq & : WU FT TG AT
& A FT WA gaF a8 F HWreT
7 ST gifea #1 o gwa arferdr
T K1 GEAfE AT A F AR H
FIT § AT F47 Wl HEI2T qg WY aTaay
fa mrfgrara «1 o wrE arfad @
f¥a% o g7 7oF ¥ SN agTET ATRar
2 TR W8T 1 5% qac WY AT = IgT &
72 fergeara At & qrfad) § g aae
4 SATRTAT FT+AT4 BT vET § A afa-
= a1 su fafew e AR Awa
T o # s S g g ?

Y Fo To WA : S&r raTH faar
AT & I UW § IW e § g
arad A KT g | Wl ab HACET
3 wifseam &1 amf@ gfaae 3
AT FAT § AT GG T AT €Y §
F g g7 gawl faig fpur g
AR g ¥ fagw 3 T g F
g & faam d@ife & samar
FEAAT ST FT g (Feweaw)

g% WY @A T IR
afew, §

ot ¥o Wo Wy :  IZ TTQ -
frert & f5 g &1 W
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W ' & fRw @y @ 6
frmg & 2@ e gw wd g Af
AT W TG AQ E | T qE
TH L aard fadwm A 3t 52
e ghrar F 1 4 §

SHRI INDRAJIT GUPTA; Grant-
ing that this matter about the base
is Pakistan’s internal affair from the
point of view of her soverign rights,
the hon. Minister has already said
that they may have done it in their
own interest. I am not going into
the constitutiona] aspect of it. But,
apart from that, in the general inter-
est of peace and security in this re-
gion, may I know whether the Gov-
ernment of India would regard the
closing down of this base as some-
thing to be welcomed or something to
be regretted or something in which
they have got no opinion of any kind
and they are just neutral?

SHRI B. R. BHAGAT: We are
very positive in our opinion and we
welcomed this, and we have opposed
the installation of a base in one coun-
try by another country always. This
hag been our main basic policy. So,
there is no doubt about it.

SHRIMATI TARKESHWARI
SINHA: On the last occasion when
this question arose in this House, the
hon. Minister said that they would
request America to reconsider this
matter. I would like to know whe-
ther this was done at all, whether
the Government of India approached
America at that time. At that time,
it was not known, at least this House
was not informed of the fact that
Pakistan was considering the remo-
val of this base, and they had asked
America to vacate it. At that time,
the Government of India said that
they would take up this ratter with
the American Government, May I
know whether that was done at all
at any stage? May I also know
whether our intelligence were at all
aware that the Soviet Union had been
persuading Pakistan to remove this
base and this matter had been under
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consideration? May I know whether
our Government were aware of this
at any time so that we could also be
prepared to face the situation when
this base was to be removed rather
than being taken unawares about it?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): 1
can assure the hon. Member that we
were not taken unawares.

SHRIMATI TARKESHWARI
SINHA: I would also like to know
whether our intelligence were aware
of it.

MR. SPEAKER:
rent question.

That is a diffe-

sft qET W W JAT AGEA
¥ maran § fr ag mfeETa & 97T
AT & fF Aw F AR wIATE L L

st To To WA : HY 77 AFY F7I
HIANT 5290 X THTE |

MY qerTT WA A 781 § O
oo T feAl F wraTe 07 T W
Hfy adT

¥ s =wgar g fr T ag wdT Y
fa w1 Faw g AT 7 gerA wr Arfen
&Y far 11 @ A it ) a8 &5 OF /1A
¥ T FEA AT WL OF WA F AT
nffETT T 39 F wEEd § §9 AT
FIOHAT FT §1GT & AT FQ AT
ofy g, O 74T 5 AT A WK §IHTT
w FB A 7

¥ gg it ST e § fr w ag
ot & f5 €% 39 3 g 1 OF IR0
g WY § fr 91 7% franes fefaca
g€ & Wi ot 7Y wrfefer feadmie
Y & ITH FTT WA G NH AV
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T AW &9 517 A sEardry 437 F74
T Y 3T § I8 AT 98 AT & IHAT
afas v TE B Ay ?

AT F47 g5 WY weA § fp AET
w1 T2 7T 7MW g wmfrEaT § Jgw
qE F1 4N AT AR TN A7 4 AT ¥
&1 fa yuar drfq o ww ¥ Aife 7
% foge 7r 751 w1, afx g7 a1 PO0oTEE
HAGTT g8 o fa=r7 agt av=r wfgy
AT | BT 7 AT qvar wr & fuoww
Fr #ifr ¥ |1 forer 7 & 9T 98 AT
7o 5 wifea o T gz W e
g 7= wuT A gAr wefafadt &gk
ag g qarar f ag v fafreT foes:
ol g & wifrerw #Y @ oot oz
¥ AfT & 7w gw o wmE T gufar
A=A M7 THE qaArtay qy v {7 70
mysEr FTAT AfEE 7

Y Wo To W : g FgT fr 2
TAT AT A7 T faege wAfaq A )
ZH AT AT qCH & qg7 &1 A9 ATTH
FET § Gfaw 57 39w g7 q@A G
FTLRXE. .. ... ..

N BT AT AR : gH FAT 747 T
ST T 9T S T q7 A7 FEY 797 4T |

Y qo Mo WG : 7T AYLT AraT 3
A9 qAT § | gfaT A 9K a1 gH
HTA AT & 5961 g 1T Q7 AV JATT
FX AEN & | ST aT THEFT Gy 2
fr v A7 ux s w7 H grfyern
39§ F1E aRar F4, wWT aE A
feafa & A1 orfraa ¥ fadw W &
g o frar g ag arady & v o
TA T T T AT | aw I T
FT THTT g0 & A 9T Q@1 g8 ¢ ;K-
arsit 7 & wvdr § 1w W At
TS gH AT ) Sndr @ e @
AT |



92§ Oral Answers

Y drvowm &g F SAAT Sgdt
§ fr dwTaw & ogw qw A g@A A &
T ¢ a1 quwEw ¥ g gera? fe-
WA ¥ ar ag Ay g qiwe §
fasht wr F gusr qEA AT AT ¢

MY &o Vo WA : G FT a4 & |

SHRI N. K. SOMANI: A little
while ago the hon. Minister read out
a statement of the Foreign Minister
of Pakistan as reported in the press.
Cun he substantiate it. from his own
intelligenee sources or is the infor-
mation of the Government of India
based on press reporis?

Then again he said that they have
had no correspondence nor any dis-
cussions with the American authori-
ties regarding this base so far. Since
a large and influential US ‘eam is

now in the capital for discussions
with Gowvernment, do Government
proposc to include this also in the

broad spectrum of the discussions?

SHRI B. R, BHAGAT: 1In answer
{o part (b), whether we had any cor-
respondence on this, we said ‘no’. But
as the Prime Minister said, we knew
about it. Our information also is
that the statement made by the
Foreign Minister of Pakistan is cor-
rect.

About the talks, there is no fixed
agenda, There are some agreed
points for discussion.

SHRI RANGA: The question was
whether they would include this item
also in the broad spectrum of discus-
sions?

SHRI B. R. BHAGAT: We do not
include it.
SHRI RANGA: What' a foolish

people Government are?

o TgiT Fag wreR ¢ A AT
%1 7 war & fr arfEerT wwdeT @
7% w37 75T & fa AT 1965 F A7
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KROFT A T €7 FAEFHT w00 E
T FT A 4 W A WO FY s
&7 =0 ¥37 1 a3 @ ofrem
TE AT 90 AL Gl 65T § fo HAcray
#T TE WIST T T9T 7 |

SHRI SAMAR GUHA: Have our

Government tried to ascertain whe-
ther this decision of the US Govern-

+ ment to close down that clectronic

installation near Peshawar will ulti-
mately mean that they will cease to
operate it but the control of that in-
stallation will be transferred .o Pak-
istan, and which will be nperated by
Pakistan.

SHRI B. R, BHAGAT: The present
position is that the Pakistan Gov-
ernment are not agreed Lo Lhe rene-
wal of the lease. It is not clear whe-
ther this base will be transferred to
the Pakistan Government.

SHRI RANGA: That is why you
had better discuss it with them.

SHRI B. R, BHAGAT: That will
be a very unprecedented act.

SHRI SAMAR GUHA: I specifi-
cally asked whether the Government
have tried to ascertain.

MR. SPEAKER:
derstood the question.
not clear.

They have un-
He says it is

st W% ST e ¢ ¥ ORI
F 75 Afg & DS 97 7T 7 AT
At 7 & fr aw ag WIS g7 F W
Hew F g7 AAQET 97 qE TAT AT
w § fr aw fegenT R ‘Tlfi!-?l’{ﬂ’
¥ FTE ¥ ATAY 7Y AR A7,
a1 Tw a1t & qfaEa @Y AER &7 7
T TE gAE ¥ A0 wwHasr &
W w1 a7 fadlt | 9E57 & F1€
zaTa T F) qeeT £ R AT A 7w
wze@w@’eﬁrmﬁi;rﬁi:ﬁw
aw wi 4 A Ay qga T @
F1 @ a2 w7 weengew faar § W@



927 Oral Answers
T ag T § fF Y 3w 5w W
aTow ¥ w3y § "W w0 darfai 51

R E 9 T gw wgE A& & 7 |
nfFe F T8 AeeeER T 93 TN
X Y AT § AT ALY 5w
WX qFTY 97 g9Q0F ST ¢

=Y To o W : HAUHT FT AT
q FTET & Ay § gw T XY aw@
FT Q1T FEY 1T § | Il AT FAA
TRT SEEAT ®T A FVA FT §AOIT &
ag wEar fggearm AR wifeea@ Mt
X AR & | T FHY G, A A 2T
9 A R |

Communal propaganda in Press

.l.
*64. SHRI N. R. LASKAR:
SHRI CHENGALRAY.
NAIDU: ’
SHRI NATHU RAM AHIR-
WAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Gov-
ernment have any proposal under
consideration to make communal pro-
paganda in the Press cognizable
offence;

(b) if so, when it is likely to bg
given effect;

(c) whether Government propose
to ban newspapers which carry on
communal propaganda; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY): (a) Govern-
ment propose to introduce a Bill to
amend Schedule II of the Code of
Criminal Procedure to make offences
under Sections 153A TPC and 505 IPC
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(only offences relating to communal
matters) cognizable.

(b) The Bill is expected to be in-
troduceqd in the current session of the
Parliament.

(c) and (d). It is proposed to in-
troduce legislation on the lines of
the Punjab Special Powers (Press)
Act, 1956 to prevent the pub-
lication of alarming, incorrect or
provocative news or of views like-
ly to promote communal illwill or
hatred or to disturb communal har-
mony.

SHRI N, R. LASKAR: Though
late, it is a welcoming feature that
the Government is now coming up
with some legislation to ban commu-
nal propaganda in the press, but no
amount of legislation or Governmen-
tal activities can curv those things
unless popular opinion is created in
the country. So, I would like to
know whether in this regard Gov-
ernment has taken any steps so far.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): This was also taken
into consideration by the Integration
Committee that met at Srinagar, and
steps have been devised.

SHRI N. R. LASKAR: May I know
whether Government hag so f{ar taken
any action to take the press into con-
fidence and to create public opinion
in the country against this communal
virus?

SHRI K. K. SHAH: After the In-
tegration Committee’s work was over,
ourselves and the Home Ministry
have been carrying on talks with the
press.

SHRI CHENGALRAYA NAIDU:
May I know whether it is a fact that
some communal papers in our coun-
try are getting assistance from foreign
embassies, that they .are in contact
with foreign Embassies and that from
time to time foreign Embassies are
giving them news to be published in
their papers which will be respon-
sible for the flaring up of communal
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riots; if so, may I know what act on
Government is going to take for stop-
ping this? The Minister said that
they will take some action against
the papers which publish such news.
Are you not going to take action
against journalists or correspondents
who are responsible for sending such
things? .

SHRI K K. SHAH: If the question
is whether the Government are aware
of any foreign funds being misused
for communal propaganda by certain
newspapers, I should request my hon.
friend to give separate notice.

st argTm wgfeare: & q6t wgey
¥ ag JAAT A1Ear § R #ar o w6
SO 94 FETITIOET &7 MR T R,
fasgia amwarfas &0 wedTT 1 99
fFm g afezi AT mam s & &
o7 37 & fadATs 4T FrAE #7 af

a2l

SHRI K. K. SHAH: It is not our
practice to give out the naines,

N AT N : B 97 TS
STRTST 3, 3 §1 1 A AfFT qo07
g guwar & 1 e wF aw gar A
Qar & f& s & 7 faadt a7 &
9 AT W IT FT 0@ A@T L 1 FqT
a7z favae feamdrn fe ey
T 97 & fadrs 39 gvay § q9 aF
FEATE G F qryW, q7 q% fE
FIE qg FAAT T X 77 fF 37 7 FAgAA
grarey foar &

N %o Ho Wig : A< & a} &
ST WY STIATE FY AT, g T ATER
TN AW 6 I ®Y W ¥
F aR} F FERARNTT v F IR F
IR ) '

SHRI THIRUMALA RAO: Is it
contemplated in the proposed legis-
lation for penalising tht newspapers
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wntmg such articles or will the jin-
dividual writers and correspondents
who are responsible for disseminating
such information be taken to task?

SHRI K, K. SHAH; Both,

SHRI S. M. BANERJEE: Is the
hon. Minister aware that the Andhra
Pradesh Government has banned
Andhra Jyoti and several other pap-
ers including Patriot and Link as
communal papers and whether it had
been represented to him by several
Members of Parliament and eminent
authors that these are not communal
papers and, if so, what action has
been taken by him?

SHRI K. K. SHAH: It has heen
reported in the papers and some
Members have written to me also.
We have addressed a letter to the
Andhra Pradesh Government to know
what the exact position is; a reply
is awaited.

SHRI MANIBHAI J. PATEL: Till
such time when the contemplated law
comes into force, will the Govern-
ment cut down the quota of news-
print to such communal  ,papers as,
for example, Organiser?

SHRI K. K. SHAH: It is irue that
the recommendation 'of the National
Integration Committee is that on con-
viction newsprint should not be sup-
plied to it. But that will be after
the Act comes into force, not before
it.

SHRI NATH PAI: There are many
causes for communal violence in this
country. One of the main causes is
the way in which the Government
functions: too late and too little. 1
shall try to show to the House, what
kind of communal poison is poured
into the ears of our people and I shall
read only two sentences from Milap
Urdu Daily dated 7th March, 1866.
It would make every Indian shudder
to listen to this:
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“We Muslims number several
croreg in India, and we can forin

four Muslim States like the Arab
States . . .”

“When the Marxist communists
that is, followers of Mao can
form their own government in
Kerala, why should not we Mus-
lims be allowed to form muslim
States in India? That day is not
far off, when we shall hoist a flag
of Islam and become rulers once
again. If this aim of ours is not
achieved in our lifetime at least
posterity will certainly achieve
this.”

Can you think of anything worse than
this incitement to th epeople of this
country? What does Government do
with . regard to this? This is the
speech of Mr. Ismail Zabce, a pro-
minent leader of Ittehadul Musal-
meen. I know there are people ‘from
the other side, but may 1 know what
is it that you do except giving lec-
tures from Srinagar’s (ool atmosphere
that communal propaganda must be
stopped? Was any action taken
against this?

There is one more example, When
Robert Kennedy was murdered, the
whole world lamented that assassi-
nation. But an Urdu paper in Ban-
galore published the news by saying.
“Why should we? 1t is the right
punishment for a man who was anti-
Islam.” What does this Government
Jdo against this kind of violence?

SHRI K. K. SHAH: That is why
in the wisdom of all the parties they

met at Srinagar and the law is being
introduced.

SHRI NATH PAIL: What action
has been taken against this paper?
‘That is what 1 asked. Do they at
least know gabout this?

SHRI K. K. SHAH: So far as the
action taken is concerned, I do not
just now have the facts with me.
But the law is being amended for
the simple reason that all such things
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should be avoided. I have no facts

with me just now,
SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order.

SHRI K. K. SHAH: I have ans-
wered the question that I have no
facts now with me. I can make an
enquiry and let you know. That is
what I said.

SHRI NATH PAI: 1t is aboul your
Ministry. s it my duty to give him
information?

SHRI K. K. SHAH: 1 have ans-
wered it. saying that I will make en-
quiries. At present the facts are not
with me.

SHRI' NATH PAI: How is it that
your Ministry does not know about
these things?

SHRI K. K. SHAH: That is the
concern of the Home Ministry; that
is not my Ministry.

SHRI ANANTRAO PATIL: Mak-
ing communal propaganda a cogniz-
able offence and banning a newspaper
are secondary steps, The first step
will be to stop giving advertistments
to communal newspapers. May I
know from the Government whether
the Government propose immediately
to stop giving advertisements to these
communal newspapers?

SHRI K. K. SHAH: We do not
give advertisements to communul
newspapers,

St @ aidq ;A A AR A
qarar Fo 3w 3 ATFRT(as gAd F1 A0
F@X aEl @ Ow wme & fae w1
qﬁmﬁg".gqfqaﬁ%( o & gg S
e § fe ametfegar w # oAk
wra & & foq e A S7¢ W &0
¥ faere faar § A w@ife qw-
v & AT O w AR e
& waTe wr FTE, ag s o -
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wifawi & faes T9R 7@ § 3T A
WY arERTfaE g X AT T HEAT
areh & dar FU smw & aife fow
STIRET 9 A7 FeiT 8 § 99 F g
Tar & g

g a9 & gg S wgar R
S AFA AT IEIAFIF TR FQ
gaR gz ¥ g3 877 & 9 F faeg
FHIA 1T T FIW IB[ AT W@ § IIfH
W F TN FT AT G oaF oA ¥
Q¥ gEaR § ot qw § grgarfawar
M JIR G § |

SHRI K. K. SHAH: So far as the
definition of communalism is concern-
ed, the Oxford Dictionary is quite
specific and it can be referred to.
(Interruption).

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Order, order.

SHRI K. K. SHAH: So far as my
department is concerned, we do not
give advertisements to communal
papers or papers indulging in incite-
ment of communal feelings or emo-
tions, and to yellow papers. So far
as the Home Department is concern-
ed, the Home Ministry has been tak-
ing action under the present law.
For example, there is prosecution
just now against Mother India.

SHRIMATI ILA PALCHOUDHURI:
May I know whether the Government
is aware that in border areas there
are small local newspapers that are
constantly passed over the border
with absolutely untrue propaganda
about harassment to minorities in
India, and has Government any in-
formation about this?

SHRI K. K. SHAH: So far as bor-
der areas are concerned, all these
papers have got to send their copies
to us, There is no paper which does
not send a copy to us. From that
copy note is taken here (Interrup-
tion).

1086 (Ai) LSD—2.
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ot w S wTE AR,
aft 92 feA ¥ 97 ag o s ¥
FEHR N AR F T I IF K
BIET HT WU ¥ FT FFEE T2 HY
&R ¥ AAY fagr @wr § oF
fatas 1 dw fear & forg #) wre
2R qMT F AT FW F ag
AT} | AT AEI F FIT A
FAFE AT ) @Y & T Fq wdlt
weRE & ag 9 & 5 wv gy fauas
I FH F TBY AFH TT FY GHF
T A, Y I & w1 gy Awfa<
T g7 A% ag fadaw o @ & qEX
&1 S ST F HEAT F HTHTC FT AFL
£ ggE ¥ I FE A # fow ¥
¥ 0F HEER T HFH A, g
qfea®T FTF FFT AT, g W fow
F QIS IH §AS F IF T § AR
i afeme A7 foe I o wEE §
IT F FIAT AGIAR Fg I, ITOA-
TIfAF T F JTAT AGAIR FAT
I & IR BT TG, TF F qATAT
o FYE ot < g& 7€ FgT A7 g
T AT FHL FT W & Tg AT o
fovar o7 T & =W F FI FTHR FTHG

Sava & a1 7 7

SHRI K. K, SHAH: So far a; the
Andhra Bill is concerned it is on the
lines of the Punjab Special Powers
(Press) Act of 1956. In the meeting
of the Chief Ministers held on 18th
May, 1968 it was agreed that all
States should pass an Act on the lines
of the Punjab Special Powers (Press)
Act, 1956.

Wt s wr Wi & g o
ag st e § fe wan 7w geRr §
fir frodr feal g FareT & wHI-
Yrerar for X fipge # fafwer st
* awrare qEt & A arwsfawar wY
wqry areT qATATC W AW WY A I
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m AR West using the Indian Air Force air-

*: w ra e = W ¥ port facilities at Bakhshi-Ka-Talao
ffem v qfted w3 A AT i Lucknow;

# ggre faar av forg § T wrEERy
N T wefem #v fors foar maw ar
a1 T FER T T FFETA AT 99
¥ wfafafuat & faars #r¢ wEaEy
MlaeNT A Sa N arw Ty ?
afe 7 @ T MAATET T Fv A FAT
T WAl #1 99 Fifad F q@ 60
ar ...

MR. SPEAKER: Order, order. A
supplementary question is to be bas-
ed on the reply given by the Minis-
ter. The hon. Member is reading a
report. Let us go to the next ques-
tion,

oY §w 9T Tl Ao AEIET, T
AT g & 5 ag 59 wifad #1 W@T
frar ar 7 7 40 wEET) F AW §
T H T FIGT BT 6 fomam v 78 ?

MR. SPEAKER: The hon. Mem-
ber cannot read a note, All supple-
mentary questions are to be based on
the answers given by the hon. Min-
ister. He is reading a report pre-
pared in advance. I have called the
next question,

Overflying of Pakistan Jets on Indian
Territory

+
*65. SHRI YAJNA DATT SHAR-
MA:
SHRI RANJEET SINGH:
SHRI SAMAR GUHA:
SHRI M. N. REDDI:
SHRI BAL RAJ MADHOK:

SHRI NARAIN SWARUP
SHARMA.:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SHARDA NAND:
SHRI RAM SWARUP VID-
YARTHI:
SHRI MRITUNJAY PRASAD:
Will the Minister of DEFENCE be
pleased to state:
(a) whether Pakistan’s F, 88 Sabre
Jets are now overflying India from
Dacca in the East to Sargodha in the

(b) if so, since when these facili-
ties are being given to Pakistan;

(c) whether Pakistan have also
asked for permission for freedom of
movement for its airmen in Lucknow
city;

(d) whether it ig a fact that some-
time back Pakistan hag refused per-
mission to our own military couriers
going to London for IAF spares to
halt at Karachi; and

(e) if so, the reasons for allowing
such facilities to Pakistan in view of
Pakistan’s belligerency and collusion
with China?

THE DEPUTY MINISTER IN THRE
MINISTRY OF DEFENCE (SHRI M.

R. KRISHNA): (a) and (b). No,
Sir. On a special request py the
Government of Pakistan. Govern-

ment of India agreeq to the staging
flight of seven F. 86 aircraft through
India with a refuelling halt at the
civi] airfield of Lucknow, namely
Amausi during May 1968. The air-
craft were allowed to stage through
under Government of India control
along the civil airline predetermin-
ed route.
(¢) No, Sir.

(d) No, Sir. Our aircraft have
also been staging through Pakistan
whenever required with the consent
of the Government of Pakistan.

(e) Does not arise.

it ow T@ W WA WA, AT
fr Het AgRT 7 SO H q@mET--39
s Fr A g A & wg, A
FATEIC T § TF T I gaR o
§ fr oiffem R gard T
wavr &< @ &, ok gt wed ¥
R affa ¥ dfrw fw R €
R I ¥ T TGS T AT F 0w
W im@ard N F NI W
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I AT AR § R TR T ®Y
) ANE FT F) §—TF TH A OO
FEATI W qEgoHaTIRY § fF
BT QI 1 69 9K &7 9T &Y
TEN IR AT GO A

qifee™ & | fFar g ?
SHRI M. R. KRISHNA: This js an
international arrangement.  When-

ever planes from various other coun-
tries pass through our country, we
have to p-ovide them with re-fuel-
ling facilities.

SHRI KANWA2R LAL GUPTA:
Only for civil planes: not for military
planes.

¥ 5 A &, AeqRT AT L
(zmaemar) . ... T AT AT FT
W aE ¥ A T ?

MR. SPEAKER: I would request
all of you to resume your seats. Now
the Calling Attention Notice by Shri
R. Barua.

st wy feama : werw wEEw, @
TET ATV T &, WO VI F L @A
w faar & | e faEET 7 seew
AT

=Y ZER |7T FYAT: WA AL,
TR T &1 IHT fadqarsy |

MR, SPEAKER: Order, order.
Please resurne your seats. That sub-
ject is over. We are now on the
Calling Attention. The question hour
is over. Yes, Shri R. Barua.

ot vy fowrd : AfFT A gArd
AT & GTVAT F TR F 47 FgT &7

MR. SPEAKER: You have got
other methads. You can raise it in
some other shape.

SHRI ATAL BIHARI VAJPAYEE:
Wil} you, allow half an hour discus-
sion?
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MR. SPEAKER: You ask for it.
Let us see, (Interruptions) I would
request all of you to sit down.

SHRI SAMAR GUHA:
point of submission.

I have a

MR, SPEAKER: Not now. You
have to write to me. You have to
ask me for a discussion; not now in
the question hour.

oY wAT W QA WA ALY
¥ T w1 R §, AW B [ @
F 1 799 a9 # four ¥ fod e oraTe
g
MR. SPEAKER: The Rules of Pro-

cedure give so much of facilities. You
have to make use of them.

SHRI SAMAR GUHA: Sir, give
me only one minute to explain it.

MR. SPAKER: Not now. We
are on the Calling Attention now.

SHRI SAMAR GUHA: Sir, seri-
ous charges have been made against
the Defence Minister . . .

MR. SPEAKER: Order, order. Do
not shout like that.

st aw Tw Al WA WA,
M9 g qgT T W & Ak 7 faa A
FTA AT ATET &, ST HIT gH qgT I
qYF7 A & &, o1 g9 agh =T F AT
Lol
MR. SPEAKER: There is a big

book of rules. None of you read it.
unfortunately ... (Interruptions).

=Y qn Tw THi: 9Z & FT W
adt &, weaw T ? oww 2w & fad
&, T wEat g F g7 W
T ey Wt g v 2 ?

MR, SPEAKER: Will he kindly
sit down. He may consult the rules
or study the rules and then write to
me. It would be considered in the
normal course.



939 Written Answers
it wes fagrd awagy @ wew
jlilzu,mnmfﬁiﬁﬁaazﬁm’t
q@ FT MW FEQ OE 8T AT a1
W TR ¥ w7 5 g0 59 awE
gfaT 7t ¥ | & AfeT sw gEa
e faar seaT &4

=t aw & Tt TgF A WA 7
FY 4T f4T | (Interruptions).

MR. SPEAKER: May I appeal to
you all to wit down? There is no
question of lachg liya. You have to
write to m» and ask for a discussion
or debate ... (Interruptions). 1t is
impossible, I am suggesting to them
a way. Stil), they do not understand.

SHRI PIIAMO MODY: Is there any
reason why they should understand
your speech and not mine?

MR. SPEAKER: Now, the Calling
Attention Nutice. Shri Barua.

WRITTEN ANSWERS TO
QUESTIONS
Aqre | weguren & fge w0
T AT

*66. MY WANTE  TTF WYY : FAT AT
weeft o FI FYFATFAT F

(F) wvag =y i ag, 1968 %
AT A uF N F Fo e o
Y,

(€) mrag it a= & f5 7 feed
9 F @ WA F F AT HRK
WIRA ¥ T 8 9§ §iH ST ™0
qT;

(m) afz gt av 77 9T FHR N
v wfafmr g ?

sfercar wolt (oY ot fam): (F)
¥ (m). o 7 & e A 90 A TAQ
g fasard v & HA F T q a
FY 5 gANT T § | AT I Iq I
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¥ grafega & 9 B Aqrer F 9 1968
¥ qrar mar 4, fegfa 94y fF qar w9,
10 ¥% 1968 ¥ EqTATHYW Afew ¥F
ITTH ST FT JqT Y 7L GY |

U. N. Peace Keeping Operations

*67. SHRI SATYA NARAIN SINGH:
SHRI E. K. NAYANAR:
SHRIMATI SUSEELA

GOPALAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that an ag-
reement has been reached among the
members of the working group of the
U.N. Special Committee on Peace
Keeping Operations;

(b) if so, the details thereof; and

(c) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The Special Committee on Peace
Keeping Operations has adopted a pro-
gress report on its activities to be
submitted to the XXIII Session of
the U.N. Genera]l Assembly.

(b) At its XXII Session the Assemb-
ly requested the Special Committee to
prepare a study on matters relating to
the facilities, services and personnel
which Member States might provide
for UN. Peace-Keeping Operations.
As a preliminary step towards this
end, the Special Committee has ap-
proved a programme of study ol U.N.
Military Observers established or
authorised by the Security Council.
The Committee has requested the ne-
cessary documentation on this rubject
from the U.N. Secretary-General. On
receipt of this material, the Commit-
tee will formulate its substantive re-
commendations.

(¢) India agrees to the preliminary
programme of study suggested by the
Special Committee.
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Financial Aid to Nepal

*68. SHRI VISHWA NATH PAN-
DEY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact {hat Gov-
ernment have granted financial aid to
Nepal for the Indian-aided projects
during 1968-69;

(b) if so, what are the Indian-aided
Projects in Nepal; and

(c) the total amount of such grant
for 1968-69?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). A list of development
projects during 1968-69 is placed on
the Table of the House. [Placed in
Library. See No. LT-400/68].

(c) Rs. 12 crores have been allocated.

Tribal Development Programme

*69. SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN:
SHRI NAMBIAR:

SHRI BHAGABAN DAS:

Will the PRIME MINISTER be
pleaseq to state:

(a) whether the Study Team head-
ed by the former Chief Minister of
Naga-land on Tribal Development
Programme has submitted its report;

(b) if so, the broad details thereof;
(c) the decision taken thereon?

THE PRIME MINISTER, MINISTER
OF EXTERNAL AFFAIRS, MINISTER
OF PLANNING AND MINISTER OF
ATOMIC ENERGY (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) and (c). Do not arise.
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Arms Deal by Pakistan

*70. SHRI S. C. SAMANTA:
SHRI S. S. KOTHARI:
SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI HUKAM CHAND
KACHWALIL
SHRI B. K. DASCHOWDHURY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the Pakistan Government are
trying to enter into arms deal with
several arms supplying countries; and

(b) the steps which Government
have taken to apprise the arms sup-
plying nations against the danger of
equipping Pakistan with arms ard the
results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) The Government are constantly
in touch with the concerneq friendly
Governments and have impressed
upon them the consequences of any
such move.

Relations with Pakistan

*71. SHRI R. K. SINHA:
SHRI MANIBHAI J. PATEL:
SHRI S. K. TAPURIAH;:
SHRI D. N. PATODIA:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI D. N. DEB:
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the steps so far taken to nor-
malise relations with Pakistan iy pur-
suance of the Tashkent Agreement;
and

(b) whether the gdog offices of the
MSSR. Prime Minister have been
sought in the process?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT): (a)
Among the steps taken so far in im-
plementation of the Tashkent Decla-
ration are the return to the normal
functioning of diplomatic Missions oi
both countries, the resumption of cver-
flights, the opening of a border check-
post on each side of the border, the
payment of pensions to migrated pen-
sioners and the restoration of telecom-
munications.

(b) The Soviet Union and other
friendly countries are kept fully in-
formed of Government’s continued
efforts for a step-by-step normalisa-
tion of Indo-Pakistan relations and of
the hitherto negative response of
Pakistan.

a2 w o

*72. &t qgrow fag W ww
N T T AT Y FAT FA 6 ©

(%) g 7= & f& ot o
g # der aar IA SO ¥ Ay
sy are A gt & sfaw &1 vy
g e  wieRmm & 1 ferror
F ¥ fou fm @eq #1 31 W,
1968 qF T faaT T 9T A T A
gaTE; WX

(@) afz &, a1 3/ F|1T I
&7

sfan e § e (st
wo Ato fawr): (F) 1963 ¥ & T
FTAFN & WAEIX 1967-68 F A
wfeaa feat 71 I9RT 1500 TH
@ﬁﬁmﬂnq"rlmwﬁ L
safa av ¥ @& & fraa fear m@n
qeT 1100 97 | & fawg T gy
;ﬁﬁmnoq’n

fww fog A @ seaTfad
aefig wwr 77 St 9, g faeg
Iueer Nfawa 91 75 |
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(&) 2w stw § w9 Igiqeq &
e H ) e Fret A gk - —

(1) a9 & wrow ¥ sww frgg
T GG TEY mTAT FY wE
4t fF freeat &Y qoog, 9
AT ¥ Fwr fawfeaa @
@ At 7em 1967 ¥ g W
& W | 7g ST Ay
¥ agT A< 9% FEifad 7
grars |

AT ATEEr fReed #Y
qradt faafraa grag o

TF [qUR B ¥ @I
A FY qradt faoea &
ge!

99 AT qEe 99 § qrd
T Fo @ufadl F w0
IEUTET &F 4T 9T |

(2)

(3)

(4)

Manufacture of road rollers at Gar-
den Reach Workshop, Calcutta

*73. SHRI GANESH GHOSH:
SHRI MOHAMMAD ISMAIL:
SHRI JYOTIRMOY BASU:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
Garden Reach Workshop, Calcuta
have started manufacturing road rol-
lers;

(b) if so, the total number of road
rollers manufactured so far ard the
cost of production of each road roller;

(c) the total number of road rollers
sold so far and the sale price of each
road roller;

(d) the reasons for manufacturing
such large number of road rollers with-
out ensuring market possibilities;

(e) whether any road roller has
been sold so far; and
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(f) if not, whether Government
have inevstigated into the matter and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) to (f). M|s Gardep
Reach Workshops Ltd., Calcutta have
been manufacturing road rollers since
1965. Ninety-four road rollers have
been manufactured go far. Of these,
74 have been sold at the following
prices:

70 at Rs. 48,000 each
1 at Rs. 51,000.
3 at Rs. 53,751 each.

As M|s Garden Reach Workshop are
a commercia] undertaking, it is not
desirable to disclose their cost of pro-
duction.

The manufacturing programme had
been based on an assessment of de-
mand. The drop in sales has been due
to a fall in the demand for road
rollers since 1966 as a result of the
curtailment in Government expendi-
ture.

USA-USSR talks on Nuclear Weapons

*74. SHRI SITARAM KESRI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Governmentg of
U.S.A. and U.S.S.R, have agreed to
begin talks on limitation and reduction
of nuclear weapons as well as on their
delivery systems;

(b) whether it is also g fact that 51
nations have signed the non-prolifera-
tion treaty; and

(c) India’s reaction to the US-

Soviet agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes Sir.
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Both the Governments are reported to
have declared their willingness to
discuss in the nearest future the ques-
tion of the limitation anq reduction of
both offensive strategic nuclear wea-
pons delivery systems as well as sys-
tems of defence against ballistic mis-
siles.

(b) 668 countries are reported to
have been signed the Non-Prolifera-
tion Treaty so far.

(¢) The Government welcomes the
reported agreement between the USA
and the USSR to discuss these matters,

Demarcation of Indo-Pak Eastera
Boundaries

*75. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is g fact that two
meetings of Indo-Pakistan teams have
been held to finalise agreement on the
demarcation of Indo-Pakistan bound-
aries in the Eastern side; and

(b) if so, the boundaries in respect
of which decisions were taken and
how much work of demarcation has
either been completed or is in progress
and the reasons for delay in the mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) During
1968, the Survey officials of India and
Pakistan have held 6 meetings for dis-
cussions on matters relating to the
demarcation of the Indo-East Pakistan

boundary.

(b) A statement showing the present
stage of demarcation of the Indo-Pak-
istan boundaries in the Eastern sector
is laid on the Table of the House. The
main reason for the delay is the lack
of cooperation on the part of Pakistam.
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STATBEMENT
Name of Sector Total length Lengthover Remarks
' of boundary which pillars
(in Miles) ~ have been
erected
(in miles)
Assam-East Pakistan 620 426
(approx.)
Tripura-East Pakistan 550 228
(approx.)
West Bengal East Pakistan . 1349°06 1254-43* *This includes :
(a) Fluid boundary Co-
vering a length of
977 miles ;
(b) 78-37 miles covared:
by Bagge Disputes

1 & II where seasoaal
demarcation is done.

ot g Fr @ few
W @ A
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W & wf § ) Tw g 7 @ty w7
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afayfa & 99 T T F ¥ 490
g1 & faed aX & gw aqf eFR ¥
AATTFCRE |

Chinese Embassy in Londen helping
Mr. Phizo

*77. SHRI C. K. BHATTACHARYYA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Chinese Embassy in London is helping
Mr. Phizo to convey messages and
instructions to the undergrounq Nagas
in Nagaland;

(b) whether the messages are trans-
mitted by the Embassy to Peking, from
Peking to Nagas in China and
from them to the undergrounds in
Nagaland; and

(¢) if so, the steps taken in the

matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Government of
India have no definite information.
However, it is clear that the Under-
ground Naga gangs which have gone
to China provide a channel of com-
munication.

(¢c) Government are taking all
possible steps to prevent contacts be-
tween the Underground Nagas and
foreign countries and have tightened
the security on the international
border.

Draft Fourth Plan

*78. SHRI K. HALDER:
SHRI PRAKASH VIR
SHASTRI:

Wil] the PRIME MINISTER be
pleaseq to state:

(a) whether the draft of the Fourth
FTive Year Plan has been finalised;

(b) if not, the reasons for the de-
lay in finalising the draft; and

(c) when it is likely to be finalised?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI IN-
DIRA GANDHI): (a) to (c). Work on
the preparation of the Fourth Plan is
in progress. The Draft Fourth Plan is

now likely to be ready in January,
1969.

Resources for Fourth Plan

*79. SHRI DHIRESWAR KALITA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the Planning Commis-
sion have made any suggestions to the
States in regard to the finding of ade-
quate materia] resources for the
Fourth Plan;

(b) if so, the details thereof; and

(¢) the reaction of the States to
these suggestions?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
States have been requested to lay
stress on the conservation and deve-
lopment of natural resources in formu-
lating the Fourth Five Year Plan.

(¢) The State Governments are ex-
pected to follow the suggestiong to the
extent possible, in the light of local
conditions and circumstances. No
formal replies are expected.

Chinese reaction to P.M’s tour of
S. E. Asian Countries

*80. SHRI D. C. SHARMA:
SHRI BENT SHANKER
SHARMA:
Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether the Prime Minister's
visit to Australia, New Zealand, Malay-
sia and Singapore has been dubbed"



951 Written Answers
by China as an effort on the part of
India to rig up an anti-China alliance;

(b) whether economic cooperation
advocated by the Prime Minister has
been described as a camouflage under
which India was trying to form an
anti-China alliance; and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).
Yes, Sir.

(c) Government propose to take no
notice of the false propaganda of the
Chinese Government. The P.M's visit
was essentially a goodwill visit to
strengthen the existing bilateral and
friendly relations with the countries
visited.

Manufacture of Defence Stores

*8l. SHRI K. M. ABRAHAM:
SHRI VISWANATHA MENON:
'SHRI P. P. ESTHOSE:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the speech of the
Minister for Defence Production at
the first conference of Chief Inspec-
tors of Directorate-General of Inspec-
tion Organisation that private sector
is being increasingly employed for the
manufacture of Defence stores;

(b) if so, the reasons therefor;

(c) whether the ordnance factories
are not capable of producing all the
defence stores; and

(d) whether Government are consi-
dering any proposal to manufacture al]
defence sto'es in the ordnance factor-
ies and if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Yes, Sir. The
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prinicipal suggestion in this respect in
the speech was that the manufacture
of Defence equipment should be as
broad-baseq as possible and that great-
er effort should be made to familiarise
the private sector with Defence speci-
cations and equipment so that they can
undertake fuller participation in this.

(b) to (d). Ordnance Factorie, are
equipped and tooled to manufacture a
wide range of equipments and will
continue to be the sole source of sup-
ply of complete arms and filled am-
munition. It is, however, not pcssible
for the Ordnance Factories to manu-
facture the entire range of Defence
stores required by the Armed Forces.
To achieve maximum self-sufficiency,
serious efforts are being made to utilise
production facilities in the country,
both in the public and private sectors,
to augment the capacity available in
the Defence factories. This would not
cnly help in import substitution and
thus save considerable foreign ex-
change but would also help to build up
capacities in the civi] sector which
may be used in times of emergency.
However, this is not o be done at the
cost of public sector.

Sale of US.A. Paton Tankgs to
Pakistan

*82. SHRI VASUDEVAN NAIR:
SHRI RAGHUBIR SINGH
SHASTRI:
SHRI RAM AVTAR SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that West
Germany, Italy and Belgium have
agreed to sell U.S.A. Patton tanks to
Pakistan; .

(b) whether Government have pro-
tested to West Germany, Italy and
Belgium against the sale of Patton
tanks to Pakistan; and

(¢c) if so, the reply received from
the Governments of West Germany,
Belgium and Italy?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B.R.BHAGAT): (a) to{c). On
receiving reports of Pakistan’s efforts
to acqiure American Paton tanks from
Italy and Belgium, the Government of
India expressed their grave concern
(to the respective Governments) at the
reports. According to our present in-
formation, neither Government has
signed any agreement for the sale of
tanks to Pakistan.

Demarcation of Boundary in Rann of
Kutch

*83. SHRI GEORGE FERNANDES:
SHRI SHIV KUMAR SHASTRI:
DR. SURYA PRAKASH PURI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the work of demarca-
tion of boundary between India and
Pakistan in thé Rann of Kutch as per
the directions of the International Tri-
bunal has commenced;

(b) if so, when and the progress of
work so far made;

(c) ‘whether the work is being done
by joint Indo-Pakistani teams as di-
rected by the Tribunal;

(d) whether Government’s attention
has been drawn to the statement made
by the Collector and District Magis-
trate, Kutch that the Indian and
Pakistani teams are doing the work of
demarcation separately; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) The work wag commenced in
March, 1968. So far 59 contro) piilars
have been erected by the Survey of
India anq Pakistan jointly.
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(c) to (e). The demarcation of the
boundary is conducted jointly by the
Survey teams of India and Pakistan.

According to the information fur-
nished by the Gujarat Government,
the District Magistrate of Kutch said,
in the course of his testimony before
the concerneq Court and I quote “I do
not know whether it is a fact that the
demarcation work was to be carried
out jointly by a composite team con-
sisting of an officer-in-charge nominat-
ed by each Govt.” unquote.

Regular meeting between India and
USA.

*84. SHRI INDRAJIT GUPTA:
SHRI K. LAKKAPPA:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it has been decided to
initiate a series of regular meetings
at Government level, between India
and U.S.A. for “confidential” discus-
sions on matters relating 1o Defence
and Security in the South East Asian
region;

(b) if so, the origin and purpose of
this proposal; and

(c¢) when the first meeting is likely
to be held?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL ATFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).
The Governments of India and the
U.S.A. have agreed to hold discus-
sions. The initiative for these talks
came from the U.S.A. The talks will
cover bilateral and international ques-
tions of mutua] interest and -~oncern,
and will not be restricted to any

particular subject.

(c) The first round of discussions
will be held in New Delhi from 26th
July to 28th July.
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Ambassadors {o Asian countries

*85. SHRI UMANATH:
SHRI P. N. SOLANKI;
SHRI S. P. RAMAMOORTHI:
SHRI K. RAMANI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Prime Minister had a meeting with
Indian Ambassadors to several South
Fast Asian countries at Kuala Lumpur
during her recent visit to South East
Asian Countries;

(b) if so, the namesg of ccuntries
whose Ambassadors attended the
meeting; and

(c) the purpose of the mecting and
the decisions taken therein?

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFfAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) The meeting was atended by our
Ambassadors to Laos, Indonesia, Cam-~
bodia and Thailand, and cur High
Comissioners to Malaysia anq Singa-
pore.

(¢) The purpose of the mecting was
to obtain from our Heads of Mission
first-hand reports on the present situ-
ation in the countries to which they
are acceredited, the attitude of those
countries to current international pro-
blems of interest to India and suges-
tions for the strengthening of our
bilateral relations with them. The
Prime Minister also gave the Heads of
Mission an account of her visits to
Singapore, Australia, New Zealand
and Malaysia. No decisions were taken,

Employment Opportunities ang
Minimum Wage

*g8. SHRI LOBO PRABHU: Will
the PRIME MINISTER be pleased to
state:

(a) the factors which have been
taken care of for achieving the
directive principles of full employ~
ment and minimum wages other than

JULY 24, 1968

Written Answers 956

oppor-
and private

a plan to create matching
tunities in the public
sectors; and

(b) how the reported increase in
the share of allotment to Industry
to 30 per cent is consisent with the
creation of employment opportunities
in the labour intensive projects in
rural areas?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND

MINISTER OF EXTERNAL AF-
FAIRS

(SHRIMATI INDIRA
GANDHI): (a) The achievement of
a state of full employment and

assuring a certain minimum wage to
all sections of workers in the
country are long-term goals, which
can be achieved only through a pro-
cess of sustained and planned deve-
lopment of the economy.

(b) The Fourth Five Year Plan is in
the preliminary stages of formula-
tion and no decisions have yet been
taken on the extent of allocations for
various <cctors of development includ-
ing indusry.

Pak Foreign Minister’s Statement Re.
Communal Riots in India.

*88. SHRI ABDUL GHANI DAR:
Wil] the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a recent
statement made by the Foreign Min-
jster of Pakistan regarding the
communal riots in India;

(b) if so, the recation of Govern-
ment thereto;

(c) the number of communal riots
in Pakistan during the last three
years, year-wise; and

(d) the number of persons killed
in these riots and the amount of’
property destroyed which belonged
to the minorities in Pakistan?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT): (a)
Yes Sir.

(b) The Pakistan Government’s
attention has been drawn to the dis-
‘torted and exaggerated reports of the
disturbances which are circulated in
Pakistan. They have been informed
that such malicious and false propa-
ganda is against the provisions of the
Nehru-Liaquat Pact as also the
Tashkent Declaration

(¢) and (d). It is very difficult to
obtain correct information about the
«communal riots in Pakistan. Our own
enquiries on this subject have had
no response from the Pakistan Gov-
ernment so far, :

‘Chinese Allegation of intrusions by

Indian Planes

..*89. SHRI S. R. DAMANI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether there is any truth in
the charge made by China that Indian
Air Force planes intruded into
Chinese territory between the 28th
May and 4th June, 968;

(b) whether there have been any
intrusions by China into our territory
during or after the above period; and

(c) if so, when and where and the
steps taken to stop them?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) No, Sir.

{(c) Does not arise.

Turkish Support to Pakistan on

Kashmir
*90. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EX-

TERNAL AFFAIRS be pleased
state:

(a) whether it is a fact that Tur-
key, in a Joint Communique issued
after the visit of the Foreign Min-
ister of Pakistan to that country on
the 7th July, 1968, has supported
Pakistan on Kashmir;

to
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(b) it so, whether the attention of
Turkish Government has been drawn
towards this unfriendly attitude; and

(c) if so, their reaction therkto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) Yes, Sir.

(b) The matter was taken up
through the Ambasseador of Turkey
in New Delhi.

(c) The Ambassador explained
his Government’s known position on
the issue.

Visit by Prime Minister to Bhutan

578. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names and number of per-
sons constituting the official party
which went with the Prime Minister
on her recent tour to Bhutan; and

(b) the total cost to Government
on the Prime Minister’s trip along
with her party?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL APF-

FAIRS (SHRIMATI INDIRA
GANDHI): (a) The composition of
the party which accompanied the

Prime Minister on her recent tour to
Bhutan was as under—

2. Shri L. P. Singh, Secretary,
Ministry of Home Aflairs,
3. Shri T. N. Kaul, Secretary,

Ministry. of External Affairs.

4. Shri M. Malhoutra, Under
Secretary, Prime Minister's
Secretariat.

5. Shri G. C. Dutt, Joint

Director, Intelligence Bureau.

6. Shri K. K. Sud, Senior Corres-.
pondent, All India Radio

7. Shri Madan Gopal, Deputy
Principal Information Officer,
Ministry of Information &
Broadcasting, Calcutta.
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8. Shri E H. David, Newsreel
Officer, Filmg Division,
Lucknow
9. Shri P. K. De, Photographic

Officer, Ministry of Informa-
tion and Broadcasting.

10. Shri S. S. L. Chadha, DSP,
Security Officer, to the Prime
Minister.

11, Shri M. C. Gupta Additional
Private Secretary to the
Prime Minister.

12, Shri Nathu Ram, Personal
Attendant to the Prime
Minister.

13. Miss Usha Bhagat, Social
Secretary to the Prime
Minister,

14, Shri J. Daulet Singh, Under
Secretary, Ministry of Ex-
ternal Affairs.

15. Dr. K. P. Mathur, Personal
Physician to the Prime
Minister.

16. Shri S. K. Mukerjee, Secre-

tary, Border Roads Develop-
ment Board

17. Mrs. Sonia Gandhi.

18. Miss Priti Kaul

(b) The information
cost is not yet available.

regarding

Amtazhari Qrdnance Faclory

579. SHRI K. M. KOUSHIK: Will
the Minister of DEFENCE be pleased
to state:

(a) the expenditure which have
been incurred so far on the Ambaz-
hari Ordnance Factory, Nagpur;

(b) whether it is a fact that it is
being shifted from there; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) It is not in Pub-
lic interest to disclose this information.

(b) No, Sir.

(c) Does ot arise.

‘JULY 24, 1968

Written Answers 960
Rehabilitation of Retired Soldiers

580. SHRI G. S. MISHRA: Will the
Minister of DEFENCE be pleased to
state:

(a) the amount of benefit for which
a retired soldier of Indian Army,
Navy and Air Force is entitled to;

(b) the steps taken by the Central
and State Governments to rehabili-
tate retired soldiers and provide
them adequate employment;

(c) the number of cases of retired
soldiers, who are dead - or missing
pending with Government since last
two wars; and

(d) the reasons therefor and steps
taken to provide immediate relief to
the families of such soldiers?

THE MINISTER OF DEFENCE
(SHRi SWARAN SINGH): (a) Per-
sonnel below officer rank who became
non-effective  after completing 15
years or more of qualifying service
(20 years or more in the case of
Non-combatants (Enrolled), are
eligible for a service pension. The
rates of a service pension vary accord-
ing to the rank, total length of service
and the pay group of the individual
on the date of becoming non-effec-
tive. The rates of service pension
for the highest and the lowest pay
groups on completion of the pres-
cribed years of qualifying service for
each rank are given in Statement
‘A’ laid on the Table of the House.
[Placed in Library, See No. LT-140|
68.]

(b) Details are given in statement
‘B’ laid on the Table of the House.
[Placed in Library. See No. LT-1401f
68.]

(c) and (d). The information is
being collected from the pension
paying authorities and a statement
will pe laid on the Table of the House
in due course. :
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581, SHRI G. S. MISHRA: Will the
PRIME MINISTER be pleased to
state:

(a) the important works taken up
by the Atomic Energy Commission to
keep the pace of India’s nuclear
know-how at par with other countries
already working in the field;

(b) whether India is capable of de-
signing,  installing, commissioning
and providing necessary' engineering
services to a nuclear reactor of its
own; and

(c) if so, the details thereof?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) Research and deve-
lopment work covering a wide range
of activities is being done by the
Department of Atomic Energy to
keep pace with the developments in
the peaceful applications of atomic
energy. A detailed account of the
various directions in which work has
been done is given in the annual
reports on the activities of the
Department.

(b) and (c). Yes, Sir. With the
experience gained in the construction
of atomic power stations at Tarapur
and Rana Pratap Sagar, Indian
scientists and engineers are now in a
position to undertake full responsi-
bility for the construction of the
Madras Atomic Power Project. The
technical know-how already gained is
being constantly improved upon. An
organisation has been set up by the
Department for the designing and
construction of future reactors.

Tribal Priogramme by A.LR.,

583. SHRI G. S. MISHRA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the All India Radio is
broacasting any programme in the
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tribal dialects, exclusively for tribal
population for their cultural, social and
educational uplift; and

(b) if so, the details thereof;

(c) whether Government are:
aware that in south-west and south-
east Madhya Pradesh, where most of
the inhabitants are tribals, there is-
necessity of broadcasting programmes
in the local dialects for their uplift;
and

(d) it so, the steps Government
propose to take to meet the prevailing
situation?

THE MINISTER OF INFORMA-.
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) Programmes in 87 tribal
dialects are broadcast from the
following stations of AIR which
serve regions with sizable tribal
population:

Gauhati, Shilong, Pasighat,
Ranchi, Cuttack Bangalore Cal-
cutta Kohima, Imphal, Bhopal,
Raipur, Ahmedbad, Bhuj anad
Trivandrum, ’

'

The morning Vandana programme

from Delhi and elsewhere periodi-
cally relays solemn or religious
tribal music. These programmes

include recorded music, talks, discus-
sions, features, etc.

(c) Yes, Sir.

(d) Adivasi music in various.
tribal  dialects (Bheeli, Kurukh,
Gondi, Halbi) is presented by Bhopal
Station of AIR and relayed by Raipur
Transmitter. Depening upon the

availability of resources, steps will
be taken to improve and extend
further the scope of these prog-

rammes meant for tribal people.
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Film Documentaries

584. SHR] G. S. MISHRA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
-state:

(a) the total number of docu-
mentaries produced annually by the
Films Division;

(b) how many documentaries have
been produced by the Film Division
for explaining or making clear the
concept of complicated technical pro-
-cesses in the science and engineering

studies at College level with
their details;
(c) how many documentares have

been made in the tribal dialects for
the benefit of tribal people with
-details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMA-
“TION AND BROADCASTING (SHRI
K. K. SHAH): (a) About 90,

(b) No specific classroom films
have been produced on these subjects,
but a statement showing details of
seven films which have a direct
bearing on these subjects is laid on
the Table of the House. [Placed in
Library. See No, LT-1402/68].

(c) and (d). A few films are being
-dubbed in the Kumaoni and Garh-
wali dialects. In addition, 25 films
have been dubbed in the Ladakhi
dialect, as per details given in the
‘statement laid on the Table of the
House. [Placed in Library. See No.
LT-1402/68.]

Indian Representatives Abroad

585. SHRI G. S. REDDI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) in how many foreign countries
we have accredited representatives
.and what is the nature and status of
.our representatives there;

(b) the total annual expenditure
.on these embassies and Charge de’
_Aflairg in different countries; and
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(c) the nature of Public Relations
Section in each of these countries
and whether any improvement is
contemplated to make these public
relations effective?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) The required infor-
mation is given in the statement laid
on the Table of the House, [Placed
in Library. See No. LT-1403/68].

(b) During the financial year 1967-
68 the final budget grant on Indian
Embassies, High Commissions etc.
was Rs, 1050.54 lakhs. During the
current financial year, namely, 1968-
69, the estimated expenditure is
Rs. 1037.88 lakhs.

(c) The general pattern in Indian
Missions abroad is an Information
Unit, headed by a Public Relations
Officer or a Press Attache, including
local assistants for interpretation and
translation. The Information Unit,
equipped with a regular supply of
material and guidance on India from
headquarters, operates through local
publicity media to disseminate infor-
mation about India, promote better
understanding of India, her policies
and problems and to counteract
adverse propaganda. The publicity
machinery is kept under constant re-
view towards improvements ia
organisational  structure, functional
methods and allied aspects whenever
such improvements may be called for.

Television Sets for M.Ps,

586. SHRI G. S. REDDI:
SHRI HUKAM CHAND
KACHWAL

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to sgate:

(a) whether there was any demand
by the Members of Parliament for
the supply of T.V. zets free or on
rent; and
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(b) how many Members of Parlia-
ment have requested and what is the
response for their supply to the
Members of Parliament?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). There is
demand by 64 M.Ps for T.V. sets on
rent and by 13 M.Ps on hire purchase
basis so far. After final decision is
taken about the vasis on which they
should be supplied, Govermment will
take steps to acquire them ana
supply. i &

Helsinki Rules Re. sharing of River
Waters

587. SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:
SHRI G. C. DIXIT:

SHRI A. S. SAIGAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to lay on the
Table a statement giving the salient
features of the “Helsinki Rules”
drawn up by the International Jurists
regarding the sharing of waters by
various sovereign States of such
rivers as flow across the international
boundaries?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): A statement on the sub-
ject is laid on the Table of the House.

Statement

The International Law Association
is a non-Governmental body of which
distinguished jurists from various
parts of the world are members.
These jurists take part in the dis-
cussions of the Inernational Law
represent the Governments to which
they may belong.

2. At the 52nd Conference of the
International Law Association held
In Helsinki in August 1866, thte

1086 (Ai) LSD—3.
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Articles on the Uses of Waters of
International Rivers, prepared by the
ILL.A. Committee of the Uses of the
Waters of International Rivers, was
approved and these Rules are known
as the Helsinkj Rules on the Uses of
Waters of International Rivers.

3. The Helsinki Rules deal with
the various aspects of the Law of
international rivers such as equitable
utilization, pollution, navigation and
timber floating. The salient features
of the Helsinki Rules are the fol-
lowing:—

Eeach basin State is entitled
within its territory to a reasonable
and equitable share in the benefi-
cia] uses of the waters of an
intenational drainage basin (Arti-
cle IV). What is reasonable and
equitable share is to be determined
in the light of all the relevant factors
in each particular case. Relevant
factors include, but are not limited
to:

(a) the geography of the basin,
including in particular, the
extent of the drainage area
in the territory of each basin
State;

(b) the hydrology of the basin,
including, in particular, the
contribution of water by
each basin State;

(c) the
Basin;

climate affecting the

(d) the past utilization of the
waters of the basin, includ-
ing, in particular, existing
utilization;

(e) the economic and social
needs of each Basin State;

(f) the population dependent on
the waters of the Basin in
each Basin State;

(g) the comparative costs ¢f
alternative means of utiaf'y-
ing the economic and social
need of each Basin State;

of oveec

(h) the availability



967 Written Answers JULY

resources;

(i) the avoidance of unnecessary
waste in the utilization of
waters of the Basin;

(3) the practicability of compen-
sation to one or more of the
co-basin States as a means of
adjusting  conflicts among
uses; and

(k) the degree to which the needs
of a Basin State may be
satisfied, without causing
substantial injury to co-Basin
State.

The weight to be given to each
factor is to be determined by its
importance in comparison with that
of other relevant factors (Article V).

4, A use or category of uses is not
entitled to any inherent .preferences
over any other wuse or category of
uses (Article VI).

5. A Basin State may not be denied
the present reasonable use of the
waters of an international drainage
Bbasin to reserve for a co-basin State
a future use of such waters (Article
VII).

6. An existing reasonable use may
continue in operation unless the
factors justifying its continuance are
eutweighed by other factors leading
to the conclusion that it be modified
or terminated so as to accommodate
a competing incompatible use
(Article VIII).

Aid to Bhutan

588. SHRI SITARAM KESRI: Will
the Minister of EXTERNAL APF-
FAIRS be pleased to state:

(a) the total financial aid given to
Bhutan during the last two years;

(b) whether Bhutan has made pro-
posals for quick yielding projects in
place of the grants-in-aid as at
present; and
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(c) if ' so, Government’s reaction

thereto?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MIN-
ISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
The approximate amount of develop-
mental assistace given by India to
Bhutan during the financial years
1966-87 and 1967-68 is Rs. 6,95,83,500.

(b) and (c). Most of the develop-
mental assistance offered by India to
Bhutan so far has been in the form
of grants. However, the Governmant
of Bhutan recently requested the
Government of India for a loan for
setting up a State Agricultural Farm
and a State Orchard, The request is
under consideration..

Commercial T. V, Sets

589. SHRI SRADHAKAR SUPA-
KAR:
SHRIMATI SUSHILA
ROHATGI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether certain commercial
firms, which were given licenses to
manufacture television receiver sets
on g commercial sale, have started pro-
duction; and

(b) the likely retail price of each
set?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) The licen-
cees are expected to start production
by the end of this year.

(b) The firms have not yet announ-
ced the prices. However, Central
Electronics Engineering Research In-
stitute, Pilani, who has supplied tech-
nical knowhow for the manufacture
of TV sets, are selling these sets at
Rs. 1500 each.
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() 421
(&) 141
N. C. C. Senior Divisions

592, SHRI YASHPAL SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is proposed tc reduce
the strength of the Senior Divisions
of the N.C.C.; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). As
a result of reduction of the compul-
sory period of NCC Training from
3 years, to 2 years, a reduction in the
strength of Senior Division of NCC
has already come about, as compar-
ed to peak strength which was at-
tained on 31-8-1967. It is anticipated
that the present gtrength will be fur-
ther reduced with the introduction,
from 1068-89, of the National Service
Corps and the National Sports Orga-
nisation, when boy cadeis will have
the option to join one of these as
an alternative to the NCC.
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Formulation of Fourth Plan

593. SHRI YASHPAL SINGH:
SHRI SHRI CHAND GOYAL:
SHRI K. HALDAR:

SHR] RABI RAY:

SHRI YOGENDRA SHARMA:
SHRI SHIVA CHANDRA JHA:
SHRI N. K. SOMANI:

SHRI SARJOO PANDEY:

Will the PRIME
pleased to state:

MINISTER be

(a) whethey the main guidelines for
the Fourth Five Year Plan have been
formulated and approveq by the
Nationa] Development Council;

(b) if so, the broad details thereof,
and

(c) whether approval of Parlia-
ment will be obtained before proceed-
ing further in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Copies of the document on ‘Ap-
proach to the Fourth Five Year Plan’
have been circulated to Hon'ble Mem-
bers.

(¢) The ‘Approach’ document has
been discussed in the meeting of the
Informal Consultative Committee of
Members of Parliament and also in
Prime Ministers’ Committee of Mem-
bers of Parliament on Planning.

Conversioa of A.LR, into Independent
Co-operation

594. SHRI YASHPAL SINGH:
SHRI S. C. SAMANIA:
SHR] D. N. PATODIA:
SHRI K, P. SINGH DEO:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have fina-
lised itg decision on the proposal to
convert the present set up of ALR.
into a full-fledged independent Cor-
poration;
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(b) if so, the nature thereof; and

(c) if not, the reasons for the de-
lay? - ad

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No Sir.

(b) Does not arise.

(c) Matter required detailed exa-
mination and consultation with seve-
ral other Ministries of Government,
which is under way.

Lifting of ban on N.C.C, in Madras

595. SHR] YASHPAL SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the ban imposed by the
State Government on the N.C.C. in
Madras State has since been lifted;
and

(b) if not, the gtage at wlich the
matter now stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): (a) and (b). There
is no ban on the NCC in Madras
State. NCC training however, is
largely suspended at the request of
the State Government, till a final
decision is taken on the State Gov-
ernment’s proposal regarding Hindi
words of command—a matter which
is under correspondence between the
Government of India and the State
Government.

Limited training is being imparted
in the Air Wing NCC, such as gliding
and power flying, and camps of the
OTU (Officers Training Unit) are
being attended.
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Bilateral talks between India and
other Countries

596. SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:
SHR; CHENGALRAYA NAI-
DU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that it has
been agreed that India and U.S.S.R.
will have bilateral talkg on world is-
sues soon;

(b) if so, when the meeting is

likely to be held; and

(¢) the number of countries with
which India is having such talks
every year?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) No date has been as yet fixed
for the talks.

(¢) It has been agreed to hold
similar consultations with the Gov-
ernments of France, Federal Republic
of Germany, Yugoslavia, Japan Aus-
tralia, U.A.R,, Ceylon and Singapore.

Visit by Pak. Military Delegation
to U.S.S.R.

597. SHRI N. R. LASKAR:

SHRI ANBUCHEZHIAN:

SHRI S. KUNDU:

SHR] CHENGALRAYA NAI-
DU:

SHRI HARDAYAL DEVGUN:

SHRI S. K. TAPURIAH:

SHRI T. P, SHAH:

SHRI A, SREEDHARAN:

SHRI KANWAR LAL GUPTA:

SHRI RAM SAWARUP VID-
YARTHI:

SHRI HEM RAJ:

SHRI B. K. DASCHOWDHURY:

SHRI S. C. SAMANTA;
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SHRI SURENDRANATH DWI-
VEDY:
SHRI ONKAR LAL BERWA>

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that a
military delegation of Pakistan visi-
ted US.S.R. and were successful in
obtaining the Soviet arms for Pakis-
tan;

(b) if so, how far this is correct;

(c) whether government have pro-
tested to U.S.S.R. for supply of arms
to Pakistan who is building her de-
fence potential with the Chinese help
as well; and

(d) If so, the reaction of
U.S.S.R. Government thereto?

the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,
Sir. We have had indications that the
Soviet Union has agreed to supply
some armg to Pakistan.

(¢) The Government of India had
taken up this issue with the Soviet
Union at the highest level.

(d) The Soviet Union has informed
us that nothing will be done which
will injure the deep friendship exist-
ing between India and the Soviet
Union.

Naga Government in Exile

598. SHRI YAJNA DATT
SHARMA: Will the Minister of EX-
TERNAL  AFFAIRS be pleased to
state:

(a) whether Government’'s atten-
tion has been drawn to reports that
rebel Naga leader Phizo may soon
form a Government in-exile of a
future Christian State with Head-
quarterg in China and territory ad-
joining North Burma as its base;
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(b) whether the liberation struggle
will be conducted from there not for
the Nagas atone but also for Mizos
and Kukis of Assam and Kachins of
Burma; anu

(c) if so the steps taken by Gov-
ernment for the security of this part
of the country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA ANDHI): (a) Government
have not received any precise infor-
mation in this regard but would con-
sider it somewhat incongruous for the
Headquarters of a Christian State to
be established on the territory of the
People’s Republic of China.

(b) and (c). Do not arise

Manufacture of Engines at Garden
Reach Workshop, Calcutta

589. SHRI SATYA NARAIN
SINGH:
SHRI K. M. ABRAHAM:
SHRI NAMBIAR:
SHRI. K. RAMANI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Garden
Reach Workshop, Calcutta have dec-
cided to manufacture 18,000 HP En-
gires instead of 12,000 HP for Hindu-
stan Shipyard;

(b) if so, the reasons therefor;

(c) the total amount needed for the
change-over and the total amount of
foreign exchange needed for the pur-
chase of machinery; and

(d) whether there has been any
prior agreement with the Hindustan
Shipyard in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) No, Sir. Manu-
facture of higher horse power engines
is planned in addition to the lower
HP engines,
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(b) The manufacturing programme
has been designed to meet the re-
quirements of indigenous ship-build-
ers.

(¢) Plant and machinery for the
project was only ordered in May,
1968 after taking the above decisions.
Therefore the machinery ordered cam
be utilised for testing both types of
engines,

(d) Plans for manufacture of en-
gines have been finalised after dis-
cussions with Hindustan Shipyard and
in line with their requirement.

Indian Ambassadors in Foreign
Countries

600. SHRI SATYA NARAIN
SINGH:
SHRI P. GOPALAN:
SHRI UMANATH:
SHRI P. P. ESTHOSE:

Will the Minister of EXTERNAL
AFFAIRS pe pleased to state:

(a) the total number of Indiam
Ambassadors and High Commissioners
in foreign countries; and

(b) the nameg of the Ambassadors
and High Commissioners who were
in Congress Party before their ap-
pointment?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) T71.

(b) Three, namely, Shri Raj Baha-
dur, Ambassador to Nepal, Shri A.
M. Thomas, High Commissioner to
Australia; and Shri O. V. Alagesanm,
Ambassador designate to Ethiopia.

Sanskrit Lessons through A.LR.

601, SHRI VISHWA NATH PAN-
DEY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Sanskrit Programme Advisory Coms-
mittee of the Ail India Radio has
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recommended that broadcasts of the
Sanskrit lessons from various stations
of All India Radio be taken up again
to popularise the Sanskrit language;
and

(b) if so, the action taken thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) A series of 52 lessong in San-
skrit was broadcast from several
stations of AIR in 1967 and it was
proposed that these lessons should be

revised and repeated every year. It
has, however, not been possible to
complete the revision work so far.

AIR has, therefore, decided, on the
recommendation of the Advisory
Committee not to wait for revision
and to re-broadcast those lessons.
This will be done shortly.

Chief Ministers’ Conference (May,
1968)

602. SHRI VISHWA NATH PAN-
DEY: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the
Chief Ministers’ Conference was held
at New Delhi in May, 1968 and they
took part in the deliberations of the
National Development Council; and

(b) if so, the outcome thereonf?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir, A meeting of the National Deve-
lopment Council, of which all the
Chief Ministers of States and Union
Territories are members, was held at
New Delhi on May 17 and 18, 1968.

(b) The National Development
Council considered the Planning Com-
mission’s paper ‘Approach to the
Fourth Five Year Plan’ and agreed
that the Commission should work out
details of resources and programmes
on the basis of the Approach. The
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Council also constituted a Committee
of State Chief Ministers with Deputy
Chairman, Planning Commission, as
the Chairman, to consider the prin-
ciples for the distribution of Central
assistance to States and the pattern
of financing of Centrally aided and
Centrally sponsored schemes in the
Fourth Five Year Plan.

Site for Nuclear Power Station

603. SHRI VISHWA NATH PAN-
DEY: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that a
panel of Northern States has been
set up by the Atomic Energy Com-
mission to recomumend the site for the
lacation of a nuclear power station;

(b) if so, whether this panel has
submitted its Report; and

(¢) if go, the site suggested by the
Panel?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) No, Sir.
However, a Steering Group including,
inter alia, representatives of the
State Electricity Boards in the North-
ern Electricity Region has been con-
stituted to study and advise on the
scope for and economic gignificance of
atomic power stations in the region.

(b) The Steering Group has not yet
submitted its report.

(c) Does not arise.

Sinkiang-Gilgit Road

604. SHI VISHWA NATH PANDEY:
SHR] RAM SWARUP:
SHRIMATI SUSHILA

ROHATGI:
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SHRI SRADHAKAR SUPA-
KAR:
SHRIMATI TARKESHWARI
SINHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that China
and Pakistan have undertaken jointly
to construct a strategic road from
Sinkiang in China to Gilgit in Pakis-
tan-occupied Kashmir; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir,

(b) Pakistan and China have no
common border, the two countiries be-
ing separated by Indian territory in
Jammu and Kashmir which is in
Pakistan's illegal occupation. Thus,
any agreement signed by Pakistan
with China concerning'Pakistan-occu-
pied Kashmir is illegal, invalid and
totally unacceptable to us. Govern-
ment have lodged strong protests with

the Governments of China and Paki-
stan.

The construction of this road and
the agreement provide further testi-
mony to the collusive arrangements
entered into by China and Pakistan
to the detriment of India. Govern-
ment are conscious of the potential
dangers posed by the construction of
this road and will deal effectively

with whatever situation may arige in
the future,
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Clash With Nagas

605. SHRI YAJNA DATT

SHARMA:

SHRI N. R. LASKAR:

SHRI A. SREEDHARAN:

SHRI P. N. SOLANKI:

SHRI MANIBHAI J. PATEL:

SHRf ANBUCHEZHIYAN:

SHRIMATI TARKESHWARI]
SINHA:

SHRI S. S. KOTHARI:

SHR] SAMAR GUHA:

SHRI RABI RAY:

SHRI S. R. DAMANI:

SHRI SHIVA CHANDRA
JHA: '

SHRI S. KUNDU:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI RAM AVTAR SHARMA:

SHRI SHIV KUMAR
SHASTRI:

DR. SURYA PRAKASH PURIL:

SHRI PRAKASH VIR
SHASTRI:

SHRI SHASHI BHUSHAN:

SHRI KASHI NATH PANDEY:

SHRI OM PRAKASH TYAGI:

SHR]I RAM SEWAK YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether heavy encounter took
place in June 1968 between the under-
ground Nagas returning from China
and the Security Forces near Kohima;

(b) whether the Security forces dur-
ing these clashes seizeq from Nagas
several weapons and ammunition with
Chinese markings and incriminating
documents which gave conclusive evi-
dence of underground link with
China;

(c) if go, the details thereof;
(d) the details of clashes and casual-

‘ties suffered by the security forces;

and
(e) the steps taken in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
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OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. An encounter between China re-
turned underground armed group and
our security forces took place on 7th
June, 1968, in an area approximately
six miles South-West of Kohima.

(b) and (c). Yes, Sir. Documents
seized during the encounter provide
conclusive evidence of the under-
ground links with China, The wea-
pons captured have either no mark-
ings or the markings erased in many
cases but are of a type commonly
used in the Chinese army. The fol-
lowing arms, ammunition and equip-

ment were seized by our security
forces:
(a) 60 mm Motar 1
(b) 7.62 SLR (with folding
baynot)
(¢) Verey light pistol 1
(d) Rifles point 303 y 10
(e) Sten gun 1
(f) Large quantities of ammuni-

tion

(g) Photographs of ‘Naga Army’
personne]l in Chinese uniform
with Chinese Instructors

(h) Medicine containerg with Chi-
nese markings

(i) Papers confirming return of

the gang from China,

(d) It wil] not be in public interest
to give this information.

(e) Suitable steps have been taken
to further strengthen the security
measures along the international
border with Burma.

Assistance to Newspapers

608. SHRI S. C. SAMANTA: Will
the Minister of INFORMATION AND
BROADASTING be pleaseq to state:
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(a) the aid or assistance which is
contemplated to be given to news-
papers as a result of their being treat-
ed as full-fledged industry, as announ-
ced by him at Jullundar at a Press
Conference on the 26th June, 1868,

(b) whether the system for the im-
port of printing machinery has since
then liberalised; and

(c) if so, the salient features there-
of?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) It has been decided that
any industrial concern engaged, or
proposing to engage itself with its own
printing press, in the printing of
books or newspapers etc. can be re-
garded ag an industrial concern with-
in the meaning of Section 2(c) of the
Industrial Finance Corporation Act,
1948, State Financial Corporations Act,
1951 and the Industrial Development
Bank of India Act, 1964 and as such
it could approach the IDBI, IFC and
SFCs for financial assistance for the
acquisition of machinery and equip-
ments either for the setting up of
new printing press or for the expan-
sion of an existing press, In view,
however, of the constraint of resources
position of the financial jnstitutions
and the demands made on them by
industries commanding a  higher
priority it might not be practicable
for the financial institutions to pro-
vide effective financial assistance to
concerns engaged or proposing to en-
gage itself in the printing of books or
newspapers Commission for allocating
higher priority to newspaper industry
for this purpose. The question of
including small printing presses in
the term ‘small scale industrial unit’
under Credit Guarantee Scheme is also
under consideration.

(b) and (c). The Government con-
siders applications for import of prin-
ting machinery on the basis of essen-
tiality of newspapers and availability
of foreign exchange. According to
the liberalised policy, Government
has decided to allow import of print-
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ing machinery including rebuilt-
machines from the hard currency

areas also. Applications for the grant
of import licences have been invited
by the CCI&E by a public notice. The
last date for receipt of applications is
31st July, 1968.

High Power Transmitters

607. SHRI R. K. SINHA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether work has been started
on the execution of High Power Tran-
smitters to 'meet the challenges of
Peking Radio and to cater to the
border areas:

(b) if gso, when the work is likely
to be completed; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay?

THE MINISTER OF
TION AND BROADCASTING
K. K, SHAH): (a) Yes, Sir.

(b) Two high power medium-wave
transmitters, one each at Jullundur &
Calcutta, have already been commis-
sioned and a third is ready for ccm-
missioning at Dibrugarh. Further in-
stallations will be commissioned pro-
gressively during the next two or
three years.

INFORMA-
(SHRI

(c) Does not arise,

Strike by Clerical Staff of Indian
High Commission, London

608. SHRIMATI SUSEELA GOPA-

LAN:

SHRI K. ANIRUDHAN:

SHRI P. C. ADICHAN:

SHRI P. RAMAMURTI:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI NAMBIAR:

SHRI ONKAR LAL BERWA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state: °
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(a) whether it is a fact that clesi-
cal staff of the Indian High Commis-
sion in UK, staged a strike in London
recently;

(b) if so, the number of employees
who participated in the gtrike and
what were their demands;

(c) the steps which Government are
taking to meet their demands and im-
proving their service conditions;

(d) whether such demands had
been made by the High Commission
staff in the past; and

(e) if so, when and action taken
thereon?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRIMA-
TI INDIRA GANDHI): (a) and (b).
No, Sir. There was, however, a de-
monstration for a short period by an
insignificant number of locally recruit-
ed temporary clerks demanding an in-
crease in wages and allowances. The
staff side of the Whitley Council dis-
sociated itself from the action.

(c) to (e). There have been repre-
sentations from time to time about the
inadequacy of the wages|allowances
of locally recruited clerical staff. An
ad-hoc increase in the Cost of Liv-
ing Allowance wag granted -with
effect from 1-1-1967. This allowance
has now been further increased with
retrospective effect from 1-4-1968.
The increases have reasonably satis-
fieq the locally recruited clerical staff
but the question of a further rectifi-
cation of their terms and conditions is
receiving attention.

Interruptions in A.LR. Broadcasts

609. SHRI MAHANT DIGVIJAI
NATH:
SHRI H. AJMAL KHAN:
SHRI R. R. SINGH DEO:
Will the Minister of INFORMA-
TION & BROADCASTING be pleased
to state:
(a) whether it is a fact that inter-
ruptions have become very ocommon
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in All India Radio broadcasts these
days causing great inconvenience to
the listeners;

(b) if so, the reasons therefor; and

(c) the steps which Government
propose to take to avoid such inter-
ruptions “in future?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) Does not arise.

(c) Every effort is made to keep
equipment failures to a minimum by
a carefully devised system of preven-
tive maintenance,

Indo-Malaysia Talks

SHRI S. R. DAMANTI:
SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:
SHRI D. N DEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

610.

(a) whether it is a fact that a meet-
ing between the representatives of
the Indian and Malaysian Gove'n-
ment was held in the last week of
June, 1968;

(b) if so, the nature of talks held
and outcome thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) The discussions covered a wide
field of subjects such as technical, eco-
nomic, educational and cultural co-
operation between the two countries
in which agreement was reached.
India has offered to provide increas-
ed facilities for training in Agricul-
ture, Defence, Forestry, Health, In-
formation and Broadcasting, Mapping
and Surveys. The signing of trade
and cultural agreements between the
two countries was also agreed to in
principle, as also an agreement on
avoidance of double taxation. It was
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further agreed to encourage joint in-
dustrial ventures and exchange visits
by industrialists.

Broadcast by Allahabad Radio Statiom
on Communal Riots

611. SHR] MAHANT DIGVIJAI
NATH:
SHRI INDRAJIT GUPTA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
citizens of Allahabad had submitted
a memorandum to the Prime Minister
demanding a probe into a “highly
objectionable” broadcast by Allaha-
bad Radio Station on the 19th April,
1968;

(b) if so, the details thereof;

(c) whether it is also a fact that
some provocative phrases were also
used while, interviewing the families
of the three deceased persons, during
the Allahtabad riots on the same
day; and

(d) if so, who authorised such a
broadcast and the action taken or is
being taken against the persons con-
cerned responsible for broadcasting
such provocative words?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No Memorandum
from the citizens of Allahabad has
been received by the Prime Minisber.
However, a person from Allahabad
had sent a complaint to the Statiom
Director of AIR, Allahabad and he
had endorsed a copy of the complaint
to the Prime Minister.

(b) The complaint was that a pro-
gramme relating to communal distur-
bances broadcast from Allahabad Sta-
tion on 19th April, 1968, presented a
distorted and misleading account of
the situation. *

(c) A programme containing inter-
views with the members of the family
of a victim of communa] riots was
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broadcast from Allahabad Station on
the 19th April, 1968. No provocative
words as such occurred in the inter-
views, but, unfortunately, the inten-
tion of the programme was detracted
from by the manner of presentation
which gave rise to misunderstanding.
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(d) Investigation into the circum-
stances in which this particular pro-
gramme was put on the air was ini-
tiated as soon as the matter came to
our notice. Appropriate steps have
been taken to ensure that such pro-
grammes are not broadcast in future.
If any disciplinary action is  called
for, after the investigation has been
completed, it wil] be taken.

Delhi 'Student Detained in Pakistan

612. SHRI MAHANT DIGVIJAI
NATH:

SHRI HIMATSINGKA:

SHRI RABI RAY:

SHRI C. K. BHATTA-
CHARYYA:

SHRI SITA RAM KESRIL:

SHRI K. N. PANDEY:

SHRI BIBHUTI MISHRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tani Government have not so far re-
leased Shri  Trilok Chand, a Delhi
student, who is being kept in a Pakis-
tani jail in spite of Government's re-
quests;

(b) if so, whether it is also a fact
that his younger sister has submitted
a memorandum to the Pakistan High
Commissioner in this regard;

(¢) whether it is further a fact that
the Pakistan Government have asked
the Indian Government to release
Gulzar Hussain Shah or Ibrahim vice
Shri Trilok Chandra, who ®re in jails;
and

(d) if so, the reaction of Govern-

ment towards the release of Shri Tri-
lok?

24, 1968 Written Answers

988

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER

OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir

(b) Yes, Sir.

(c) Yes, Sir.

(d) The Government of Pakistan

have been informed that Ibrahim had
already left for Pakistan on 1st April
1963 on release after his jail term and
that Gulzar Hussain Shah, who also
left for Pakistan on release in July
1967, had reentered India illegally
and, was convicted and sentenced to
one year’s imprisonment in January
1968, 'and had not completed his term
of imprisonment. The Pakisian Gov-
ernment have suggested two further
names of Pakistani nationals for ex-
change against Trilok Chandra. The
question of exchange of Trilok Chan-
dra against one of these two persons
is still under consideration of the
Government.

Construction of Another Ichhogil
Type Canal by Pakistan

613. SHRI MAHANT DIGVLJAI
NATH:

SHR] HARDAYAL DEVGUN:

SHRI H. AJMAL KHAN:

SHR] NIHAL SINGH:

SHRI YAJNA DATT
SHARMA:

SHRT K. P. SINGH DEO:

Will the Minister of DEFENCE be
pleased to state:

(a) -whether it is a fact that Pakis-
tan Government have started cons-
tructing another Ichhogi] type canal
and the high wall facing the Chhamb
Sector;

(b) if so, whether the construction
of the canal is in an advance stage
in the Sialkot Sector also;

(¢) whether Pakistan has also start-
ed guerilla warfare training centres
in this area;
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(d) whether Government have in-
formed in the U.N. in this regard; and

(e) the defensive steps which Gov-
ernment are taking, keeping in view
the 1965 Pakistani conflict?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). Government are aware of the
construction of anti-tank obstacles by
Pakistan in the Chhamb and Sialkot
sectors, and also of the running of
centres for training in guerilla war-
fare at various places.

(d) Wherever called for, violations
of the Cease-fire Agreement are
brought to the notice of the U.N.
Military Observers. Adequate mea-
sures have been taken for ensuring
the security and territorial integrity
-of the country.

(e) It would not be in public in-
terest to disclose details.
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Reeruitment in Garden Reach Work-
shops, Calcutta
016. SHRI GANESH GHOSH:
SHR] B. K. MODAK:
SHRI MOHAMMAD
ISMAIL:
SHR] JYOTIRMOY BASU:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the recruitments in the
Garden Reach Workshop, Calcutta are
made through proper advertisements;

(b) if so, whether it is a fact that
a large number of Technical officers
und Junior supervisors have been
recruited directly without advertising
the posts;

(c) the tota] number of such ap-
pointments and reasons therefor; and

(d) whether necessary permission
was obtained from Government for
direct recruitment?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Posts in the
technical officers cadre are normally
advertised. Posts of Junior Supervi-
sors, Clerks and Workmen are filled
from among the applicants whose aP-
plications are available in flles main-
¥ained for the purpose.

(b) and (¢). A few technical offi-
eers have been recruited direct with-
eut advertising the posts. Junior
Supervisor’s posts are filled by candi-
dates having experience, preference
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being given to ex-armed forces per-
sonnel.

During the last three years, 59 ap-
pointments were made to Class I posts
in the Technica]l cadre. Of these offi-
cers, 30 were recruited against ad-
vertised posts and 9 were recruited
from among applicants who had aP-
plied direct and who had good quali-
fications and experience. Of the re-
mainder, 5 were deputationists; 3
were selected from among the candi-
dates sponsored by the Council of
Scientific & Industrial Research and
the Graduate Apprentices nominated
by the Government of India; 9 were
employees of other public sector
under‘takings|Government Depart-
ments; and 3 had experience of ma-
rine diesel engine manufacture

Out of 65 posts of junior super-
visors, 11 were filled through adver-
tisement; 22 were recruited direct,
apart from 29 released Armed Forces
personnel and 3 persons with special
training in the manufacture of Tur-
bine Pumps.

(d) It is not necessary for the Com-
pany to obtain permission from Gov-
ernment for direct recruitment.

Garden Reach Workshop Calcutta

617. SHRI GANESH GHOSH:
SHRI BIJOY MODAK:
SHRI MOHAMMAD ISMAIL:
SHR] BHAGABAN DAS:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Old Hull Shop at the
Garden Reach Workshop, Calcutta
has been renovated;

(b) if so, the total amount
thereon;

(c) whether the Managing Diref‘-
tor had consulted the Senior Tec}?m-
cal Officers before such renovation;

(d) if not, the reasons therefor;

(e) whether it is a fact that renovat-
ed Hull Shop is found unsuitable for
the purpose it has been renovated;

spent



993 Written Angwers SRAVANA 2) 1890 (SAKA) Written Answers

(f) if so, whether Government have
mvestigated the matter; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(8HR] L. N. MISHRA): (a) Yes, Sir.

(b) Rs. 1,12,177.

(¢) Yes, Sir.
(d) Does not arise.

(e) No, Sir. The renovation was
im the nature of special repairs long
over due. It was not oriented to any
special line of production. The shoP
weing found unsuitable for the pur-
pose for which it was renovated does
not, therefore, arise.

(1) and (g). Do not arise.

Garden Reach Workshop, Calcutta

618. SHRI GANESH GHOSH:
SHRI B. K. MODAK:
SHRI MOHAMMAD ISMAIL:
SHRI JYOTIRMOY BASU:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that an
office has been rented at Fairlie
place, Calcutta for shifting the Draw-
ing Office of Crane Division and the
Calcutta  Office of M.AN. Project
from Garden Reach Workshop, Cal-
cutta;

(b) if so, the reason therefor;

(¢) whether it is a fact that there
is  sufficient accommodation lying
vacant within the  workshop com-
pound; and

_ (d) if so, the reasons for not utiliz-
ing this accommodation for the Draw-
ing Office and M.A.N. Project Office?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Yes, Sir.

_(b) to (d). No suitable accommoda-
tion was available within the Work-
shops for the growing needs of the
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Design & Drawing Office of the
Cranes Division and the new Marine
Diesel Engine Project Division. There
was ulso need to start the nucleus of
a Sales Division for the company’s
products including the Marine Diesel
Engines.

Agreement with U.S.S.R.

SHR] B. K MODAK:

SHRI A. K. GOPALAN:

SHRI NAMBIAR:

SHRI E. K. NAYANAR:

SHRIMATI SUSEELA
GOPALAN:

SHRI VISWANATHA
MENON:

SHRI P. RAMAMURTHI:

SHR] K. RAMANI:

019.

Wil] the PRIME MINISTER be
pleased to state:

(a) whether any agreement on the
peaceful uses of atomic energy bet-
ween India and the U.S.SR. was
signed on the 30th April, 1968; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). In order to activate scientific
and technical cooperation in the
peaceful uses of atomic energy, a
protocol was signed between India
and U.S.S.R. on 30th April, 1968. The
Protocol provides for the mutual ex-
change of scientists and specialists in
accordance with annual working
plans agreed upon by the atomic
energy authorities of the two coun-
tries.

Air-Dropping of Supplies in NEFA
and Nagaland

620. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be:
pleased to state:

(a) whether it is a fact that the

army units in Nagaland and NEFA
are supplied food by air-droppings;
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(b) if so, since when this is being
done and what percentage of food
supplies do not get into the army
hands and thus goes waste;

(c) whether Government have
taken any steps to devise better
means of supplying food to army

units in these areas; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Army
units serving in isolated posts in
Nagaland and NEFA fare supplied
food by air-droppings, solely or part-
ly, depending on their location and
the available road communication
facilities.

(b) This is being done since 1956.
The average percentage of air-drop-
ping losses for the various commodi-
ties in the Eastern Theatre was less
than 4 per cent in terms of weight in
respect of the period from April, 1964
to September, 1966.

(¢) Yes, Sir.

(d) Steps are taken from time to
time to devise better means of sup-
plying food to army units in  these
areas. These include construction of
roads and improvement of dropping
zones, supply dropping equipment
and packing of stores, besides exten-
sive training of pilots and air despatch
personnel.

Advisory Committees, Boards etc., in
External Affairs Ministry

621. SHRI PREM CHAND VERMA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of various Advisory
‘Committees, Boards or any other such
organisations connected  with  his
Ministry, the names of their mem-
‘bers and functions assigned to each
of them;

(b) how many members in each
Committee or Board are publicmen
and how many of them are officials;
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(¢) whether nomination of members
is for one term only and if not, for
how many terms a member can be
renominated and what is the dura-
tion of a term; and

(d) the total expenditure incurred
on these organisations during 1967-
68?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATT INDIRA GANDHI): (a)
There are three such Committees in
the  Ministry of External Affairs,
namely: (i) The Central Haj Com-
mittee; (ii) The Haj Committee, Bom-
‘bay; and (iii) The National Commit-
tee to Coordinate the celebrations all
over India of the International Year
for Human Rights, 1968.

+The names of the members of these
Committees and their functions are
given in the enclosed statement.

(b)y and (c). Information is fur-
nished in the statement laid on the
Table of the House. [Placed in Li-
brary. See No. LT-1404/68].

(d) Total expenditure incurred on
the Central Haj Committee during
the financial year 1967-68 was Rs. 7,370.

No expenditure on the running of
the Haj Committee, Bombay, is incur-
red by the Government of India, as
the Committee has its own sources of
income to carry out its functions.

No expenditure on the National
Committee for the celebration of the
International Human Rights Year has
yet been incurred.

Delegations and Officials who weat
Abroad

622. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of Delegations,
Ministers, officials or other experts
who went abroad on Government ac-
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<ount at the instance of his Ministry
during this year;

(b) the countries which they visit-
ed and the duration of their visit;

(¢) the amount spent on each visit
as also the foreign exchange involv-
ed: and

td) the nature of advantage that
accrued to Government as a result of
each visit and agreements concluded
with details thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d¢). Infcrmation is being collected
and will ke laid on the Table of the
House.
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Finance Corporation for Newspapers

624. SHRI DHIRESWAR KALITA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the President of the
Indian and Eastern Newspaper
Society has demanded the settin‘ up
of a Finance Corporation to help
newspapers; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) It has not been found possible
to set up a Corporation owing to lack
of resources. It has, however, been
decided that ‘any industrial concern
engaged or proposing to engage itself
with its own printing press in the
printing of books or newspapers etc.
can be regarded as an industrial con-
cern within the meaning of Section
2(c) of the Industrial Finance Cor-
poration Act, 1948, State Financial
Corporations Act, 1951 and the In-
dustria) Development Bank of India
Act, 1964, and as such, it could ap-
proach the IDBI, IFC and SFCs for
financial assistance for acquisition of
machinery ‘and equipments either for
the setting up a new unit or for the
expansion of an existing one. In
view, however, of the constraint of
resources position of the financial in-
stitutions and the demands made on
them by industries commanding a
higher priority it might not be practi-
cable for the financia] institutions to
provide effective financial assistance
to concerns engaged or proposing to
engage itself in the printing of books
or newspapers etc. Accordinly, the
matter has been taken up with the
Planning Commission for allocating
higher priority to newspaper industry.
The question of including small print-
ing presses in the term ‘small scale
industrial unit’ under Credit Guaran-
tee Scheme is ulso under considera-
tion.
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Nuclear Non-Proliferation Treaty
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625 SHRI DHIRESWAR KALITA:
" SHRI VASUDEVAN NAIR:
SHRI HEM RAJ:

SHRI K. N. PANDEY:

" Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India abstained from
voting in U.N. General Assembly on

the Iniernational treaty on nuclear
non-proliferation; and

(b) if so, the reasons for India's
abstaining?

THE PRIME MINISTER, MINIS-
TER OF A'OMIC ENERGY MINIS-
TER OF PLANNING AND MINIS-
TER OF : EXTERNAL AFFAIRS
(SHRIMA7T INDIRA GANDHI): (a)
Yes, Sir.

(b) We abstained from voting on
a draft resolution which cammended
the Trecaty, because we regard the
Treaty as uwsatisfactory and unequal.
Abstention is a recognised method of
indicating lack of support; it is not
essential to cast a negative vote.

Indo-Ceylon Agrecment of 1964

626. SHRI D. C. SHARMA:
SHRI BENI SHANKER
SITARMA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) the progress which has  been
made in seltling the issue of persons
of Indian origin in Ceylon in terms
of the Inin-Ceylon Agreement of
1964;

(b) the details thereof; and

(c) the progress made in the re-
habilitation of the persons who have
come over lo India?

THE PRIME MINISTER, MINIS-
TER OF /\FOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
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(SHRIMAT] INDIRA GANDHI): (a)
to (c). Public Notices were issued by
the Government of India 'and Ceylon
on April, 24th, 1968 inviting applica-
tions for Indian|Ceylon citizenship
from persons covered by the Indo-
Ceylon Agreement of 1964. A time-
limit of two years ending 30th April
1970 has been fixed within which the
applications will ba entertained. Since

the date of the Agreement wviz, 30th
October, 1964 upto 30th June, 1968,
23,432 persons covered by it have

been granted Indian citizenship. Of
these 5,542 have returned to India.
These repatriates have not applied
for any rehabilitation benefity from
the Government of India. A state-
ment showing the steps taken and the
proposals under consideration for the
rehabilitation of repatriates is attach-
ed.

Statement

1. Priority has becn accorded to
repatriates from Ceylon for appoint-
ment under the Central Government
through Employment Exchanges.

2. Upper age limit has becen relaxed
to 45 years (50 years for Scheduled
Castes and Scheduled Tribes) for ap-
pointment under Central Government
through the Employment Exchanges.

3. Upper age-limit has been relaxed
by 3 years and fee concessions have
also been granted in respect of ap-
pointments mtade through competitive
examinations held by the Union
Public Service Commission.

4. Special Employment Liaison Offi-
ce's, appointed at Visakhapatnam and
Madras, will render employment as-
sistance to repatriates.

5. It has been decided to extend to
repatriates from Ceylon the following
loans and concession:—

(i) loans for cartying on a trade -
or business or profession;

(ii) loans for  construction of
houses and business premises; and

(lii) educational concession:
and stipends.
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6. Possibilities of absorbing planta-
tion workers in the existing planta-
tions .to the extent possible are being
explared through the United Plapters
Association of Southern India.

7. One. scheme for setting up rubber
plantations on 8000 acres in South
Kanara district in Mysore State has
already been sanctioned. It will
provide employment to 2668 workers
and cost of Rs. 2.75 crores,

8. A scheme for rulber plantations
on 6000 acres in Katchal Island has
also been sanctioned. It will provide
employment  to about 2400 workers
and cost Rs. 4.50 crores.

9. A scheme for  resettling about
1000 families on 5000 acres of agricul-
tural land in Mysore at a cost of
Rs. 97.80 Jakhs has been sanctioned.
Part of the arca will be available for
the resettlements of repatriates from
Ceylon.

10. A scheme for new tea plantation
on 750 acres of forest lands in Nilgiris
district (Madras) has been sanctioned
at a cost of Rs. 92.71 lakhs. This will
provide employment to 800 workers.

11. Proposals for setting up more
tea, rubber and coffee plantations in
Madras, Mysore and Andhra Pradesh
States are under examination. Efforts
are also being made to locate agricul-
tural land for resettlement of repatri-
ates and to set up industries for pro-
viding employment to them.

Expansion of Television Centres

627. SHRI D. C. SHARMA:
SHRI BENI SHANKER
SHARMA:
SHRI S. A. AGADI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Minister of Fin-
ance have examined the proposal for
the expansion of television envisag-
ing the setting up of Television Cen-
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tres at all State capitals as well as
towns with a population of over
5,00,000;

(b) if so, with what results; and

(c) the stage at which ‘the matter
stands at present?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). The matter’
is still under consideration.

British India Corporation
628. SHRI D. C. SHARMA:
SHRI BENI SHANKER

SHARMA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether his Ministry has been
asked by the Ministry of Industrial
Development and Company Affairs
to take over the management of the
British India Corporation because of
the growing losses incurred by it;

(b) if so, the reaction of his Minis-
try thereto; and

(¢) the losses incurred by the Bri-
tish India Corporation during 1967-
68?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) A proposal was
made recently by the Ministry of In-
dustrial Development & Company
Affairs to the Ministry of Defence
suggesting that the latter may take
over the responsibility for adminis-
tering the interests of Government as
a shareholder in the British India
Corporation.

(b) The proposal is under conside-
ration.

(c) It is undertood that the Cor-
poration sustained a loss of Rs. 130.74
lakhs during 1967.
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Second Unit of Bharat Electronics
Limited

SHRI D. C. SHARMA:
SHR] BENI SHANKER
SHARMA:

Will the Minister of DEFENCE be
pleased to state:

629.

(a) whether any decision has been
taken on the location of the second
unit of Bharat Electronics Limited
for manufacture of electronic equip-
ment;

(b) if so, the details thereof; and

(c) the steps being taken in  the

matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c¢).
No Sir. The matter is still under con-
sideration.

Shortfall in 1967-68 Plan Target

SHRI K. M. ABRAHAM:

SHRI MOHAMMAD ISMAIL:

SHRI A. K. GOPALAN:

SHRI K. RAMANI:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the PRIME MINISTER be
pleased to state:

630.

(a) whether it is a fact that there
has been a shortfall in the Plan target
during 1967-68;

(b) if so, the extent of the shortfall
and reasons therefor;

(c) whether the Planning Commis-
sion have made any assessment of the
shortfall; and

(d) if so, the findings thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMAT] INDIRA GANDHI): (a)
to (d). A detailed review, which will
include the required information, will
be given in the Annual Progress Re-
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port for 1967-68, and will be laid on
the Table of the House when ready.
The progress during the year 1867-68
has been reviewed, to the extent pos-
sible, in the document on the Annual
Plan, 1968-69, which is currently
under print and will be shortly laid
on the Table of the House.

Military Bases in Indian Ocean

631. SHRI VASUDEVAN NAIR:
SHRI INDRAJIT GUPTA:
SHRIMAT] TARKESHWARI

SINHA:
SHRI JUGAL MONDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact the UK.
and U.S.A. are going ahead with their
plan to set up a chain of military
bases in Indian Ocean despite India's
protest against the plan; and

(b) if so, the further steps which
Government propose to take to see
that the Indian Ocean area is kept
free from military bases?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Both the Governments of the
UK. and U.S.A. have denied this, and
in November 1967, the British Gov-
ernment announced that they had de-
cided to drop their plans at Aldabra
as a post-devaluation measure.

Government has expressed to the
British Government from time to
time its concern in regard to  their
reported plans and is also in touch
with various countries interested in
this matter. The situation is kept
under constant review.

Talks with Nagas

632. SHRI GEORGE FERNAN.-
DES:
SHRI S. M. BANERJEE:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:
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(a) whether Government still pro-
pose to continue their talks with the
Naga hostiles in the light of the many
truce violations indulged in by the
Naga rebels;

(b) if so, with what purpose;

(c) whether it is a fact that the
Chief Minister of Nagaland has expres-
sed his opposition to the continuance
of any more parleys with the rebel
Nagas; and

(d) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) There
is no proposa] to hold talks with
the Underground at present.

(b) to (d). Do not arise.

Ceollaboration between Nagas and
China and Pakistan

SHRI GEORGE FERNAN-
DES:

SHRI YAJNA DATT
SHARMA.:

SHRI R. K. SINHA:

SHRI SITARAM KESRI:

SHRI M. L. SONDHI:

633.

SHRI B. K. DASCHOW-
DHURY:
SHRI C. K. BHATTACHA-
RYYA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have in-
formation about closer collaboration
between the Naga hostiles and China
and Pakistan in recent months;

(b) whether protests have been
lodged with the Chinese and Pakis-
tani Governments against their inter-
ference in India’s internal affairs;

(c) if so, to what effect; and
(d) if not, why?

1006

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) to (d). A protest was lodged
with the Government of the Peoples’
Republic of China on 19th June, 1968.
No reply from the Government of
the Peoples’ Republic of China has
been received so far.

As for Pakistan, the House was in-
formed on 8th May earlier this year
in response to  Unstarred Question
No. 10110 that a protest was lodged
with the Government of Pakistan on
16 August, 1967 and that the Govern-
ment of Pakistan had denied the
charges.

Pak. Military Strength
SHRI GEORGE FERNAN-
DESs:

SHRI KANWAR LAL
GUPTA:

SHRI T. P. SHAH:

SHRI H. AJMAL KHAN:

Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have
made an assessment of Pakis-
tan’s overall military strength in the
light of her aquiring newer and more
sophisticated @~ weapons from the
western countries and from China;

(b) if so, how it compares with
the position that prevailed during the
1965 conflict with Pakistan;

(c) whether it is a fact that the
USS.R. has been selling military
hardware to Pakistan in recent
months; and

(d) if so, whether Government have
made representations to the Govern-
ment of US.S.R. of the adverse effects
of such sale on the delicate military
situation on the sub-continent?

634.
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
8ir. This is a normal process.

(b) Since the 1965 conflict, Pakistan
has virtually doubled its field force
in the Army, doubled the strength
of combat aircraft and is adding to
ite fleet a number of submarines.
There has also been a step-up in the
size of para military forces.

(c) Government are aware of the
supply of items like jeeps, military
trucks and helicopters to Pakistan by
the USSR. A statement has  been
made in the House on the 22nd July
on the decision of the USSR to supply
military equipment to Pakistan.

(d) Yes, Sir.

Staff Artistes of ALLR.

635. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the terms of contract
and the conditions of service of the

staff artistes employed by the Al
India Radio have been finalised;

(by if so, the details thereof;

(¢) whether there are any out-

standing demands made by the A.LR.
Broadcasters and Telecasters  Guild
that are yet to be settled; and

(d) if so, what are they and what
are the reasons for the delay in set-
tling them?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Orders
about giving long-term contract upto
.the age of 55 yecars to Staff Artistes, in
place of 5 years renewable contract,
were issued on the 7th May, 1968, A
copy of the orders is placed on the
Table of the House. [Placed in
Library, See No. LT-1405/68].

(¢) and .(d). Some more demands
of ‘the Staff Artistes are under ex-
amination. 3n fact the whole question
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of Staff Artistes’. set-up of AIR is
being- reviewed. This is a complicated
matter which involves other catego-

- ries of programme staff also,, and its

examination wil] take some time, -

India House in Gangtok

636. SHR] INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Residency at Gangtok has recently
been renamed as “India House”;

(b) if so, whether this was done
suo moto or at the Sikkim Govern-
ment’s request; and

(c) the significance, if any, of the
change in terms of Indo-Sikkimese
relations?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHD: (a)
Yes, Sir.

(b) The renaming was done on the
Government of India’s own initiative
and not at the Sikkim Government’s
request. It was felt that the new
name “Bharat Bhavan” (India
House) was more adquately descrip-
tive of the fact that it is the seat
of the Indian Representative in Sik-
kim.

(c) Relations between India and
Sikkim continue to be governed by
the Indo-Sikkim Treaty of 1950.

Declaration of Security against
Nuclear Aggression

SHRI UMANATH:

SHR] A. K. GOPALAN:
SHRI P. P. ESTHOSE:
SHR1 P. RAMAMURTI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attemtion
has been drawn to the delcaration of

637,
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the United States, U.S.S.R. und UK.
for immediate Security Counci] action
to help any non-nuclear State against
which nuclear aggression was com-
mitted or threatened; and

(b) if so, the reaction of Govern-
ment thereto?

_ THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL  AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir; these are unilateral declara-
tions of intention to provide or sup-
port immediate assistance to any non-
nuclear weapon State Party to the
Treaty on non-proliferation of nuclear
weapons that is a victim of an act, or

an object of threat, of aggression in.

which nuclear weapons are used.

(b) The Government consider that

nggression with nuclear weapons, or’

the threat of such aggression, against
any non-nuclear weapon State would
create a situation in which the Secu-
rity Council would have to act in ac-
cordance with the UN. Charter,
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Setting up of a Transmitter at Karnal

639. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any decision has been
taken on the setting up of « trans-
mitter at Karnal in Haryana;

(b) if so, what is the decision and
when the transmitter is likely to be
set up; and

(¢) il not, the reasong for thc de-
lay and when a decision is likely to
be taken?

THE MINISTER OF INFOKMA-
TION AND BROADCASTING (S}HIRI
K. K. SHAH): (a) No, Sir.

(b) Does not arise,

(c) Draft Fourth Plan for develop-
ment of broadcasting includes provi-
sion for setting up a radio station in
Haryana State. The project will be
implemented when adequuate re-
sources become available and after
a decision about the location of. the
station has been taken.

Indian Embassy in Pekiug

640. SHRI P. N. SOLANKI:
SHRI S. P. RAMAMOORTHY:
SHRI K. M. KOUSHIK:

Will the Minister of EXTERNAL
AFFAIRS to pleased to state:

(a) the tota] number of persons em-
ployed in our Embassy in Peking;
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(b) whether some Chinese are also
employed in our Embasy in Peking;
and

(¢) if so, the details of Indians and
Chinese employed there and the posts
which are being manned by the
Chinese in our Embassy?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS - (SHRIMATI
INDIRA GANDHI): (a) 44.

(b) Yes, Sir.
(©) (i) India-based 2
Chinese 21

(i1) posts manned by chinese:

General Assistant —1
Translator —1
Typists —3

Chauffeurs —2
Messengers —TI0

Boilerman —1

Gardener —1

Boilermen-cu -

Gardener —2

India’s relationg with China

642. SHRI HIMATSINGKA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the strengthening
of relations between Japan and China
not only in the diplomatic field but

also in respect of trade and commerce;
and

(b) if so, the steps which have been
taken by Government to prevent isola-
tion of India in respect of her relationg
with China which continue to be hos-
tile?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF
EXTERNAIL: AFFAIRS (SHRIMATI

INDIRA GANDHI): (a) While the ex-
isting trade arrangements between
Japan and the Peoples’ Republic of
China were renewd recently, Govern-
ment are not aware of any significant
developments amounting to strengthen-
ing of diplomatic relations between the
two countries.

(b) In view of the cordial political,
economic ang cultura] relations be-
tween India and Japan, the question
of India’s isolation in the context of
Sino-Japanese activities does not avise.

Commerce Broadcasts by A.LK.

643. SHRI HIMATSINGKA:
SHRI S. A. AGADI:

Wil] the Mintsier of INFORMATION
AND BROADCASTING be pleascd L0
state:

(a) whether the Al]l India Radio
has extended its commercia]l Broad-
casts services to Calcutta, Delhi and
Madras;

(b) if so, from which dates;

(¢) the details of the commercial
broadcasting programmes for the
different stations of the AIR;

(d) the other Stations to which these
broadcasts are proposed to be extend-
ed; and

(e) the likely income during the
current year on account of the intro-
duction of these broadcasts?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir.

(b) Does not arise.

(¢) At present commercia] advertise-
ments are broadcast as spot announ.-
cements in the Vividh Bharati Service
from Bombay, Poona ang Nagpur.sta-
tions only. Sponsored commcreia) pro-
grammes are not broadcast.
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(d) Calcutta, Delhi, Madras, Ah-
medabad, Kanpur-Lucknow, Hydera-
bad and Bangalore.

(e) About Rs. 80 lakhs (gross) in-
cluding income from the existing ser-
vice at Bombay.

Commonwealth Prime Minister’s
Conferenoce

644. SHRI HIMATSINGKA:
SHRIMATI TARKESHWARI
SINHA:
SHRIMATI SUSHILA
ROHATGI:

Will the Minister of EXTERNAL
AFFAIRg be pleased to state:

(a) whether India has dccided to
attend the Commonwealth Prime
Ministers’ Conference to be held late:
this year possibly in October;

(b) if so, what will be the venue
of the saig meeting and what are the
likely issues to be discussed thcerein;
and

(c) whether Government nave pro-
posed any specific issues to be Lut on
the agenda of the meeting und if so,
the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING OND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). At a
recent meeting of Commonwealth re-
presentatives, there was a general con-
sensus that the next Commonwealth
Prime Ministers Conference should be
held from 7th to 15th January 1968,
in London. It is our present intention
to participate in the Conferance.

2, The Agenda has not yet been
finalised. The discussions relating to
the Conference were informal and
confidential. It is not customary to
publicise the agenda in advance.

New Delhi—Washington—Voscow Hot
Line

645. SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:
SHRI P. RAMAMURTI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government’s attention
has been drawp to the recommenda-
tion made by the Institute of Deferice
Studies and Analysig that a hot line
from New Delhj to Washington and
Moscow iS a necessary component of
the strategy, India needs to evolve to:
counter China’s nuclear capability;

(b) if so, the details of recoimmenda.-
tions made by the saig Institute: and

(c) the
thereto?

reaction of Government

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): () No
recommendation hag been made by the
Institute for Defence Studies and
Analysis, New Delhi, but this sug-
gestion has been made by the author
in a contributed paper entitled: “A
Strategy for India for a Credible Pos-
ture against a Nuclear Adversary’.
published by the Institute.

(b) and (c). Certain views regarding
nucrear strategy for India have been
expressed in the above paper. These
are merely the personal opinions of
the author of the paper. The House is
fully aware of the viewg of the Gov-
ernment on the question of nuclear
disarmanent and production of nuc-
lear weapong by India.

Non-aligned Summit Meeting

646. SHRI CHANDRA SHEKHAR:
SHRI CHINTAMANI
PANIGRAHI:
SHRI SURENDRANATEH
DWIVERY:
SHRI B. N. SHASTRI:
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SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:

SHRI D. N. DEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether preparations  have
started for holding a non-aligned sum-
mit meeting next year;

(b) whether the venue and agenda
of the meeting have been doaded:
and

(¢) the countries which are likely to
participate in the meeting?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER. OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to :c¢). The
Government of India have Dbeen in
touch with scveral non-aligned Gov-
ernments. Their general reaction is in
favour of another conference of non-
aligned countries, and that the arrange-
ments  for it should he discus-
seq and settled at ; preparatory meet-
ing of the part'cipants of the last non-
aligned conference at Cairo. The in-
tention is that the preparatory meet-
ing should discuss the agenda, venue
and date of the conference as well as
the criteria for participation.

U.S. arms for Pakistan

'647. SHRI RAMAVTAR
SHASTRI:
SHRI RABI RAY:

Wil]l the Minister of EXTERNAL
AFFAIRS be pleased to staie:

(a) whether it is a fact that U.S.A.
still continues to supply arms and
equipment to Pakistan either directly
or through third parties;

(b) if so, the types of arms and
equipments supplied to Pakistan
-either directly or indirectly since Sep-
tember, 1065 and -the quantity and
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value of such supplies;

(c) whether India has protested to
U.S.A. against the supply of arms te
Pakistan; and

(d) if so, the reply which hag been
received by Government from the U.S,
authorities?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMA'TI
INDIRA GANDHI): (a) and (b). The
U.S. policy of arms sales to Pakistan
1ayjla 03 pjos 8q UED SUIIE ‘S1yj Japu:,
country on a case-by-case basis. The
-gdunouut dyl £q Papind st erpuy pue
"LY6T TIdy jo  j0aiqgns 9y) U0 jusw
U. Government is undersiood to
have authorised the sale of 100,200
Patton tanks through certain European
countries to Pakistan but later there
was a hitch anq these <upplies
do not seem to have materialised so
far. Since the Indo-Pakistan conflict of

1965, so far as we are aware, the
quantity and value of US. arms
sales to Pakistan has not  been very
considerable.

(c) and (d). We are constai..:y in

U.S. Government on the
sale of arms to Pakistan. We lhave
told the American Government that
such arms supplies are of scrious con-
cern to us since Pakistan continues to
occupy a part of Indian territory and
to refuse to agree to the renuncintion
of the use of force.

touch with

Conference of Non-nuclear Weapon

States

648. SHRI RAMAVTAR SHASTRI:
Wil]l the Minister of EXTERNAL AI'-
FAIRS be pleased to state:

(a) whether the UN. is shortly
convening a Conference of non-pu-
lear weapon States;

(b) if so. the agenda of the pronnsed
Conference; ang

(c) whether India is participating in
the Conference?
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‘THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNNG AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

({b) A copy of the provisional agenda
is placed on the table of the House.
iPlaced in Library. See No. LT-1406/
68]. It will be finalised at the Con-
ierence.

(c) Yes, Sir.

€Commonwealth Peace Keeping Force
in Nigeria

649. SHRI K. LAKKAPPA:
SHRI RAMAVTAR SHASTRI:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether UX. has mooted the
.deg of sending a Commonwealth
Peace-Keeping Force to Nigeria;

tb) whether India has been asked
*u contribute to the proposed Peace-
Keeping Force in Nigeria: and

c¢) if so.  Government's  reaction

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) During discus.
sions among the British Government,
1ne Commonwealth Secretariat and the
Nigerians regarding the hostilitieg in
Nigeria, it is understood that the ques-
tion of 4 Commonwealth Peace-Keep-
ing Force has been considered.

(b) We have not been approached
by the Negerian Federal Government
so far, although both the Common-
wealth Secreaary-General and the
British Government have made infor-
mal soundings in this matter.

(c) The Governmeént is of the yiew
that the very first thing is for a
ceasefire to be agreed upon by the
parties concerned. We can consider
the proposal only at an appropriate
stage when both the parties agree to

a ceasefire and make definite propo-
sals asking for our help and co-dpera-
tion.
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Crash of LAF. Dakotas

852, SHRI JYOTIRMOY BASU: Will
the MINISTER OF DEFENCE be
pleased to state:

(a) whether it-is a fact that two
IAF. Dakotas crasheq due to sub-
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standard fuel sometime in February.
1968;

(b) whether these Dakotas were
fuelled by A.T.F. (Av. Turbine) pro-
duced and supplied by the Indian Oil
Corporation Ltd., Barauni refinery;
and

(c) whether the two Dakotas were
Kanpur based?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No, Sir.,

(b) ond (c). Do not arise.

North Vietnam's reported support to
Pakistan on Kashmir

653. SHRI RANJIT SINGH:

SHRI KAMESHWAR SINGH:

SHRI JAGANNATH RAO
JOSHI:

SHRI BAL RAJ MADHOK:

SHRI NARAIN SWARUP
SHARMA:

SHRI ATAL BIHARI VAJPAIL

SHRI SHARDA NAND:

SHRI OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether sometime in May, 1968,
while speaking at Lahore, an envoy
of North Vietnam stateq that North
Vietnam fully supported Pakistan’s
stand on Kashmir; and

(b) if
thereto?

so, Governments reaction

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TE'RNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government
have seen newspaper reports to this
effect.

(b) We have spoken to the Consul
General of North Vietnam as well as
taken up the question at Hanoi. The
Consul General said that his under-
standing was that India and Pakistan
shoulq settle the question amicably.
But we are awaiting the North Viet-
namese official reply to our query.
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Mini Hollywood Studio in Rupar
(Punjab)

655. SHRI MANIBHAI J. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that some
Bombay film producers have agreed to
establish a mini-Hollywooq studio at
Rupar in Punjab at the instance of the
Punjab Government;

(b) whether the Punjab Govern-
ment have asked for Centra] Assis-
tance for the purpose; and

(c) if so, the amount thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir, according
information received from the State
Government.

(b) No, Sir.

(¢) Does not arise.

wfrar & wrdat w A wra

656. st frgwrc e |
o gd Fwtw 4 :
Y TETIEIT e ¢
At TRTAATT §RY
a1 ¥Afw-wT™@ HAY ag @A
F1 FUT FW fF
(F) = ¥fqar & fafew ga am
WY 1 5wt W faserem o @ 3,

(@) mrggaagfegaaat &
HTHTT FY TV AGA W9AT 9@ W ¥
faa¥ 3=31% s Ffsargat &1 I
fear &; =% '

() afz g, @ Tw X ¥ g™
F w7 waeT fed § e gad T awear
fasft & 7



1021

W AT, vy ofem o, Qe
wW awr  dtfwewwd W (simeft
tfra W) : (%) o 7@ | @ wwT
3 M *1 Fferar & 715 o Frowaer
TR R

(@) gwer =xfeat w1 geqmt
T o W AT w1 ga & o W
T =qT4Y AT 9T YW I I 67
fasre wrrg fwar mar & 0

(T) WRT W 7 AT
#AEYO FO & T Ffew qrage-
art of @Rt &Y wrw § sy fea
T fr e A sAAfa A H D
gAT A F AW F wAS WA aw
fagrgw &

China as a Nuclear State

657. SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

ta) whether China would be recog-
nised as a Nuclear State under the
terms of Non-proliferation Treaty and
has by implication a privileged status;

tb) whether any assurances have
been given toy India that Nuclear
Powers wil] take steps to decrease
their stockpile or at least not increase
them; and

(c) if so, Government's reaction

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) China is a
“nuclear weapon State” with reference
to the Treaty, as it had exploded a
nuclear explosive device prior to 1st
January 1967.

{b) No, Sir.
(c) Does not arise.
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India’s policy on Tibet

658. SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware
of the widespread international can-
cern for the Tibetan people whose
suffering and hardships have increased
following the eruption of hostilities
between the different factions of the
occupying Chinese forces in Tibet;

(b) whether Government have re-
vieweq their policy on the Tibet cjues-
tion at the United Nations in the con-
text of new developments; and

(c) whether Government propacse to
take any initiative to bring the Tibet
question before the next Session of
the U.N. General Assembly?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) and (c¢). This question is re-
ceiving consideration.

Token strike by Al} India Defemce
Employees’ Federation

659. SHRI S. M. BANERJEE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether All India Defence Em-
ployees Federation has given a call for
a token strike in August, 1968,

(b) if so, what are their demands;
and

(c) the steps taken by Government
to meet their demands?

- THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) and (c). A statement is iaid on
the Table of the House.
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The main demands of the Al Indis
Defence Employees’ Federation for its
proposed token strike on 16-8-1968 are:

(i) Revival of the Permanent Ne-
gotiating Machinery in the
Ministry of Defence.

(ii) Stoppage of Retrenchment
(iii) Increase in D.A. ete.

(iv) No retirement of Government
employees at the age of 50 or
after 25 years of service.

(v) Need-based minimum wage.

2. The position in respect of each of
the ahove demands is as follows:—-

(i) Revival of the Permanent Ne-
gotioting Machinery in the Ministry
of Defence,

Government had given carefu] cen-
sideration to the Federation’s den:and.
Government are of the view that there
should be no need to revive the Per-
manent Negotiating Machinery. How-
ever, as the Federation were very an-
xious that the Permanent Negotiating
Machinery should be revived, at least
in some informa] manner, Government
have agreed to hold informal discus-
sions on the Agenda of the meetings
of the Departmenta] Counci] of the
JCM with the representatives of the
Federation a few days ahead of the
date fixed for the Departmental
Council meetings. Such discussions
will be held only at the level of the
Ministry. The facility to have joint
informa] discussions with the repre-
sentatives of the Federation would be
conditional on the All India Defence
Employees’ Federation agreeing to
join the JCM scheme at all levels.

- ¢ii) Stoppage of Retrenchment

No large-scae retrenchment in the
Defence installation is contemplated
or is likely to take place in the near
future Due to normal changes such as
reductioni in Eastablishment, replace-
ment of civilians on arrival cf trained
combatants, etc. a few. hundredq civi-
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lian employees in the Air Force Esta-
blishment were likely to be rendered
surplus, The. retrenchmnent of such
surplus staff in the Air Force has, how-
ever, since been stapped. ' h

(iii) Increase in D.A.

(iv) No retirement of Government
cemployees at the age of 50 o»
after 25 years of seriice

(v) Necd-based

mintmum  wage

These are general issues pertaining
to all Central Government emuioyc:s
It will not, therefore, We pusshble for
the Defence Ministry to take aiv vois
lateral deeision in these matiers.

Interview  with Mother Teresa by

B.B.C.

660. SHRI S. M. BANERJKE:
the Minister of EXTERNAL AFI"/’:IRS
be pleased tg state:

WL

(a) whether Government ure awacc
that in a B.B.C. broadcast, it was stat-
ed that according to the information
available to Mother Terreassa about 14
‘per cent of the women in Culcutty live
on prostitution;

(b) when this broadcast was muade;

(c) whether any protest has bheen
lodged; and

(d) if so. with what results?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHHRIMATI
INDIRA GANDHI): (a) and (b). Iy is
understood that on the 12th of May,
1968 the BBC broadcast a religious
programme about the work of Mother
Teresa in Calcutta, in the course of
which the narrator is reported to have
made this statement, However this
statement was not made on the basis
of information given by Mother
Teresa.

(¢) and (d). The Mayor of Calcuttz
had lodged a protest with the BRC. 1t
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is understood that the BBC has sent
him ‘an apology and assured him that
the offensive portion wil] be deleted
from this programme, if it shouid be
repeated in future. -

“Pioneers” in Border Roads
Organisation

661. SHRI' S, M. BANERJEE: Wil
the Minister’ of DEFENCE be pieased
to state: )

(a) whetier it is a fact f{hat
“Pioneers” working in the Border
Road Organisation are paid a consoli-
dated sum of Rs. 90 p.m,;

(b) if so, whether this is one of the
reasons fo; the non-availabiiiiy of
men for the job; and

(¢) the steps taken by Government
to improve their wages?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A pio-
neer is at present paid a ‘consolidated
pay of Rs. 90 P.M. in cash. In addi-
tion, during service in specified areas,
he gets vaiious concessions ipn kind

like free rations, accommodation
etc. Thes, concessions cost about
Rs. 75 P.M.

(b) No difficulty has been exper-
ienced so far in recruiting pioneers
who are uiskilled personnel.

(c) The guestion of rationalisation
of emolumu:nts of Genera] Reserve
Engineer Force subordinate personrel
on consolidated rate of pay is under
examinatior.

Field area allowance to ME.S.
vorkers in J&K

662. SHR{ S. M. BANERJEE: Will
the Ministe ' of DEFENCE ULe pleased
to state:

(a) whetier the Field Area Allow-
ance which . was withdrawn from the
M.ES. wor'ters of Srinagar U'dham-
pur and Jammu has since been
restored;
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(b) if not, whether any other Al-
lowance has since been sanctioned and
given; and

(c) if not, the reasons for thc delay
in spite of his assurance to the re-
presentatives of the All India Defence
Employces’ Federation who met him
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). Those
non-gazetted civilians who weore in
receipt of field service concessions be-
fore 1st March, 1968 have been grant-
ed an option to draw either the local
allowances (i.¢.) compensatory allow-
ance, winter allowance and house rent
allowance, where admissible under the
normal rules) or free rations in kind
at half the peace scale u. twelve
months with effect from the 1st Juuy.
1968 and another option between the
local allowances and free rations in
kind at 1/4th of the peace scale for
the next twelve months from the 1st
July, 1989. The concession will be
given on receipt of the option from
the employees.

(¢) Does not arise.

Residence of Tagore at Sahajadpur
seized by East Pakistan Government

663. SHRIS. N. MAITI:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact thal the
historic residence of Rabindra Nath
Tagore at Sahajadpur in the District of
Pabna in Ezst Pakistan has been seiz-
ed by the Clovernment of East Pakis-
tan;

(b) whether a large number of
household goods once used by the poet
and his favourite library with nearly
3000 chosen books in it have aiso been
forcibly taken possession of by the
Pakistan Government and display of
Tagore-relics prohibited;

(c) whether the house of Tagore is
now being used as a Dak Bungalov/
and the drawing room of the poet has
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been turned into a lavatory by the
Pakistan Government officials;

(d) whether such act of sacrilege
evoked voluminous protests {rom the
literatures of East Pakistan; and

(e) if so, whether Government haove
lodged any protest with the Govein-
ment of Pakistan in this regard and
whether any efforts have heen made
to restore the sanctity of the historic
residence of Tagore at Sahajadpur?

THE PRIME MINISTER, MINISTER
OF ATOMI(: ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (ec). It is
understood that “Kacharibari”’, Tagore
residence at Sahajadpur, (East Pakis-
tan), is beir g used by the Government
of Pakistan to house the East Pakistan
Revenue Department. It is further
understood that the first flood of the
house is being used as a Dak Bunga-
low. Some .aewspaper reports rcoifirm
that one o' the rooms on the first
floor which served as poet’s study is
being misued. According to reports
published in one of the Pakistani
newspapers, Tagore's residence is in
a state of ‘itter neglect. The roof of
the house i3 on the verge of collapse
and the fuvniture, furnishings, porce-
lain goods :ind other objects of art arc
cither damnged, missing or broken.
Tagore's lil rary of about 3000 bouks
is not bein; properly utilised.

(d) One »f the newspapers of Fast
Pakistan edltorially deplored the neg-
ligence of the authorities. Apart from
this, no protests from the literateurs
of East Pakistan has come to the notice
of the Gowvernment, The Government
are. howevir, aware of the general
resentment In East Pakistan over the
anti-Tagore policy.

(e) The Clovernment of Eas! Pakis-
tan has been asked to provide further
details regarding the state of Tagore's
residence. We have not yet received
any reply fiom the Pakistan authorit-
ies. No for nal protest has been lodg-
ed with the Government of Pakistan.
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Open sale of smal] arms manufactured
by Ordnance Factories

664. SHRI ONKAR LAL BERWA:
Wil) the Minister of DEFENCE pe
pleased to state:

(a) whether it is a fact that the
smal]l arms made in the Indian Ord-
nance Factories will shortly be put on
sale in the open market; angd

(b) if so, whether there is any pro-

posal to export these arms also?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

MISHRA): (a) The 12 bore D.B.B.L.
shot gun manufactured in Ordnance
Factories has been on sale in the

Market for some time now. .22 and
.315 rifles manufactured in the Ovdn-
ance Factories are expected to be sold
in the Market in about a year's time—-
Production of Pistols has also heen
planned in Ordnance Factories and is
expected to be marketed in about 2
years' time.

(b) Possibilities of export of shot
guns are being explored.

Imported Transmitters lying
unpacked

665. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that some
of the transmitters imported by A.LR.
several yea!'s ago are still lying un-
packed which has resulted in danvage
of the equipment; and

(b) if so, why these transmitters
could not be installed all these years”

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir.

(b) Does not arise.
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Nuclear now-proliferation Treaty

669. SHRI HARDAYAL DEVGUN:
SHRI B. N. SHASTRI:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:

SHRI D. N. DEB:
SHRI K. N. PANDEY:

‘Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether the U.S.A. and USSR
have effected a change in the Nuclear
Non-proliferation Treaty to create a
new International body to channel
peaceful uses of nuclear energy, nuc-
lear explosions for engineering pur-
poses and other technical assistance
connected with them;

(b) whether they have offered ade-
quate representation tp non-nuclear
States on such an International Body;
and

(c) if so, Government's reaction

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Articles IV and V of the Treaty re-
produced below deal with these mat-
ters.

Article IV

1. Nothing in this Treaty shall be
interpreted ags affecting the inalienable
right of all the Parties to the Treaty
to develop research, production and
use of nuclear energy for peaceful
purposes without discrimination and
in conformity with Articles I and II
of this Treaty.

2. All the Parties to the Treaty un-
dertake to facilitate,
right to participate in, the fullest pos-
sible exchange of equipment, materials
and scientific and technological infor-
mation for the peaceful uses of nuc-
lear energy. Parties to the Treaty in
a position to do sp shall also cooperate
in contributing alone or together with
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other States or international organisa-
tions to the further development of
the applications of nuclear energy for
peaceful purposes, especially in the
territories of non-nuclear-weapon
States Party to the Treaty, with due
consideration for the needs of the de-
veloping areas of the world.

Article V

Each Party to this Treaty under-
takes to take appropriate measures to
ensurc that, in accordance with this
treaty, under appropriate international
observations and through appropriate
international procedures potential be-
nefits from any peacefu] applications
of nuclear explosiong will be made
available to  non-nuclear-weapon
States Party to the Treaty on a non-
discriminatory bas's and that the
charge to such Parties for the explo-
siive devices useq will be as low as
possible and exclude any charge for
research and development. Non-nuc-
lear-weapon Stateg Party to the Treaty
shall be able to obtain such benefits,
pursuant to a specia] international
agreement or agreements, through an
appropriate international body with
adequate representation of non-nuc-
lear-weapon States. Negotiations on
this subject shall commence as soon
as possible after the Treaty enters into
force. Non-nuclar-weapon  States
Party to the Treaty so desiring may
also obtain such benefits pursuant to
bilatera] agreements,

(¢) The Government’s views con-
cerning this Treaty have already been
made known to the Housec.

Supply of U.S. Arms to Iran
670. SHRI HARDAYAL DEVGUN:
SHRI DEVEN SEN:
SHRI KANWAR LAL
GUPTA:
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
U.S. Government have wgreed to sup-
ply modern arms worth 600 million
dollars to Iran;
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(b) whetier it is also a fact that
arms that are being discarded by Iran
ag a result thereof are finding their
way to Paklistan; and

(¢) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAI, AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) According to
our information Iran has approached
the United States for a long-tcrm loan
of 600 million dollars for purchase of
arms and equipment from them.

(b) and (c¢). Government -have no
information that these arms are find-
ing their way to Pakistan,

Development of Weabons by China
671. SHRI HARDAYAL DEVGUN:
SHRI SHIVA CHANDRA JHA:

Will the Minister of DEFENCE be
pleased to statc:

(a) whether Government have stud-
ied the ‘Paper’ recently submitted to
the president of the Institute of De-
fence Studies and Analysis in which
it has been pointed out that China has
a lead over India in weapon develop-
ment and that India will not be in a
position to deter China on her own in
the next 8 to 10 years; and

(b) if so, the reaction of Govern-
ment thereto?

The MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) These are merely personal
opinions of the author of the Paper.
The House is fully aware of the views
of Government on the question of

1 disarm t and production
of nuclear weapons by India.

Article in “Observer” London on
Nagag

672. SHRI H. AJMAL KHAN:
SHRI R. K. AMIN:
SHRI RGHUVIR SINGH
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether serious allegations
against members of our armed forces
in NEF.A. have been made in an
article published in the dally Observer
of London by its Special Correspond-
ent Michael Ross who claims to have
spent a month with the Nagas with-
out the knowledge of the Indian Gov-
ernment;

(b) if so, whether Government's
attention has also been drawn in this
regard to a long speech published in
the Hindustan Times of the 18th Junc,
1968 which was based on the
Observer article; and

(c) the recaction of Government
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINI3TER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). The
Government have seen the article by
Michael Ross in the 16th June, 1968
isue of the “Observer” which is a
newspaper published in Fngland, and
also the despatch published in the
‘“Hindustan Times” dated 18h June,
1968.

The article contains quite a few
statements which have not been sub-
stantiated and are even inconsistent.
It is quite apparent that the article
is biased in favour of the MNaga
Underground and is evidently moti-
vated to bolster up their sagging
morale. There is no truth in the alle-
gationg against our Security Forces as
a whole. Some seven or eight years
ago Government’s attention had been
drawn to one or two individual mis-
demeanours of this kind.
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Radio Station at Darbhanga

673. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a). whether the financial sanction
has been given and other preliminar-
ies for opening a radio station at
Darbhanga completed; and

(b) when this Radio Station is like-
ly to go on the air?

THE MINISTER OF INFORMA-
TION AND) BROADCASTING (SHRI
K. K. SHAH): (a) Financial sanction
has not been given, but preliminary
survey has been made and this pro-
ject has becen included in the drafi of
the Fourth Five-Year Plan.

(b) Tt is not possible to give a defi-
nite indication at this stage.

Discussion with U.S.S.R. P.M, on
Indo-Pak Relations

674. SHRI SURENDRANATH
DWIVEDY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
rtate: ’

(a) whether during meetings held
between the Prime Minister and some
of the Cuadinut Ministers with the
U.S.S.R. Prime Minister, in the lasi
three monlths, any discussion regard-
ing Indo-Pakistan relationship took
place;

(b) whe“her it is a fact that some
concrele proposals have been initiated
by the UJiS.R. for consideration of
both the countries; and

(c) if sn, Government's
thereto?

reaction

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFTFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). On
hig last visit to India in April 1968,
the Soviet Prime Minister was in-
formed of “overnment of India’s con-
tinued effc fs for a step-by-step nor-
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malisation of Indo-Pakirtan relations
and of Pakistan’s reluctance to co-
operate with us. Indo-Pakistan rela-
tions have also featured in the cor-
respondence between the Prime finis-
ters of India and U.S.SR. The Gov-
ernment of India have always wished
to normalise relations with Pakistan
and have in this connection made cer-
tain proposals to the Pakistan Gov-
ernment,

Ban on Vietnamese Publieations

675. SHRI BHOGENDRA JHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 8355 on
the 24th April, 1958 and State:

(a) whether Government have look-
ed into the question of banning of 28
books on Vietnam;

(b) if so, the result thereof and the
steps taken thereon;

(c) if not, the reasons for the delay;

(d) whether Government propose
to withdraw the ban on the entry of
28 books; and

(e¢) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir,

(b) to (e). The publications have
not been allowed entry because these
were being' imported in violation of
Government of India’s embargo on
the distribution of any publicity
material, through  whatevey media,
which is designed to or may have the
effect of creating ill-feeling against a
third country, with which India has
friendly relations, or which may in-
jure the interests of the receiving
State internally.
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Aid to Freedom Fighters in South
. Africa and Rhodesia

676. SHRI BHOGENDRA JHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 10111 on
the 8th May, 1968 and state the de-
tails of the material aid rendered to

the freedom fighters of South Africa
and Rhodesia?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Details regarding
assistance rendered to the freedom
fighters in Rhodesia and South Africa
are given below:

Delhi Office of South African National Congress

Medicines and cloth etc. to freedom fighters of South Africa .,

Medicines, cloth, etc. to freedom fighters of Rhodesia (ZAPU)

1967-68 1968-69
Rs. Rs*
67,300 67,700

10,500
(under supply;

. 20,500
(under supply)

'ALR. Stations

677. SHRI BHOGENDRA JHA: Wil]
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Ques-
tion No, 7512 on 17th April, 1968 and
state the number of projects for set-
ting up stations of the All India
Radio which are not to be taken up
during 1968-69?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): Seven projects for
setting up new Stations of All India
Radio, which were proposed to be
taken up for implementation during
1968-69, had to be deferred due to
lack of resources.

Crack im Tarapore Atomic Power
Plant

¢78. SHRI S. K. TAPURIAH:
SHRI GADILINGANA GOWD:
SHRI C. X. CHAXRAPANT:
SHRI P. GOPALAN:
SHRI N. K. SANGHI:

Wil the PRIMB MINISTER be
pleased 10 state:

(a) whether it is a fact that a creck
has appeared in a pressure vessel at
the Tarapore Atomic Power Plant;

(b) if so, the extent of the damage;
and

(c) whether this will delay the
commissioning of the plant and the
loss that would be entailed due to
delay in commissioning?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Yes, Sir. Some hair-cracks have beea
detected in some metal parts of the
Reactor Vessels of the Tarapore
Atomic Power Project. A repair
programme ig being carried out at it,
expense by International Genera!
Electric Company to whom th: coa
struction of the Station has been_em-
trusted on a turn-key basis.

(c) The commissioning of the plai.
is expected to be delayed by abomt
4-6 months.

The loss would include the cost ef
the Project establishment and the i~
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terest on capital during the extended
period of construction as well as the
1css of possible profits over an equi-
valent period. The extent of ioss
that would have to be incurred by
Government has not yet been deter-
mined.

Rhodesia

679. SHR1 S. K. TAPURIAH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the further moves which had
been made during the last 3 months
by the Indian Delegations to the U.N.
Security Council and other organs of
the U.N. with a view to dislodging
the minority Government headed by
Mr. lan Smith in Rhodesia and what
was the response of each of the U.N.
Organs thereto; and

(L) the measures which have been
adopted by the various U.N. organs
during the last 3 months t¢ achieve
that end?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
India has consistenly urged the use of
all necessary measures, including the
use of force by the United Kingdom
as the administering power, to dis-
ndge the illegal Smith regime in
Rhodesia. When the question was
considered by the Security Council in
May, 1968, India reiterated its posi-
tion and censured the Governments
of Portugal and South Africa for
assisting the illegal regime. The
Security Council unanimously adopt-
ed a resolution approving the appli-
‘cation of comprehensive mandatory
economic sanctions against Rhodesia.

Nationalisation of Industries by
Zambian Government

600..S8HRI S. K. TAPURIAH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

JULY 24, 1968

Written Answers 1040

(a) whether it is a fact that the
Zambian Government propose to
nationalise most of the industry in
that country;

(b) if so, the extent of industrial-
interests held by the Indians and per-
sons of Indian origin in that country
and how far these interests are likely
to be affected by the proposed move;
and

(¢) Government's reaction io this
move of the Zambian Government?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.
However, ag a part of Economic Re-
forms the Zambian Government have
decided to acquire majority equity in-
terest in 26 foreign firms including a
chain-storc  owned by persons of
Indian origin. Remittances of profits
by all foreign companies have been
restricted to 50 per cent of the total
subject to the maximum of 30 pes
cent of the equity capital. Non-
citizen residents would Le permitted
to operate in only 10 towns of Zambia
and no additional trade licences to
non-citizens would be granted in the
future. Borrowings by non-residents
have also been restricted.

(b) The new proposed measures
will not affect those engaged in whole-
sale trading or those carrying on re-
tail trade in the first class trading
areas of the ten designated towns.
But it will affect all those traders
carrying on their business in the rural
areas and in the townships not in-
cluded in the prescribed list of ten
towns. Apart from the chain-store,
800 to 1000 traders of Indian origin
practically all British passport holders
are likely to be affected by thesc res-
trictions.

(c) This is an internal matter of
the Government of Zambia. The
Government of India, however, hope
that the various reformg would not
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«<cause undue hardship to those wio
will be affected.

Indian Visitors to U.S.S.R. and
European Communist Countries

681. SHRI T. P. SHAH:
SHRI KANWAR LAL GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of persons who
went to U.S.S.R. and other Europecan
Communist Countries from ladia for
rest and treatment since 1st Novem-
ber, 1967 to date and the total amount
of foreign cxchange given to them;

(b) the number of such persons
whose expenses were borne by the
Communist countries themselves; and

(c) the names of persons who made
several visits during the above period
to these countries?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). The
required information is being coilect-
ed and will be laid on the Table of
the House as soon as it become avail-
able.

Overflying of Pak Jets

682. SHRI BABURAO PATEL:
SHRI SAMAR GUHA:

Will the Minister of DEFERNCE le
pleased to state:

(a) the dates and number of times
Pakistan’s Military aircrafts like
SabyreJets and Hercules, used the
Lucknow Bakshi Ka Talab airport to
refuel themselves or to rest since the
air-corridor between Dacca in Fast
Pakistan and Sargodha in West
Pakistan has been permitted by our
‘Government,;

(b)_whether Governmém are aware

thal these fights by Pakistani mili-
tary aircraft are accompanied by

C-130 Hercules transport planes
farrying cameras, photographers,
airmen, engineers and latest equip-
ment to reconnoitre and photograph
our border defences in the North;

(c) the name of another cowntry
in the world which provides such
facilities to an avowed enemy to
strengthen its arm to invite disaster
from the enemy; and

(d) the reasons why permission for
this air-corridor to Pakistan has been
kept a secret from the Indian people?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d).
On a special request by Government
of Pakistan, Government of India
agreed to the staring flight of seven
Sabre aircraft in batches of four and
three frumn East to West Pakistan
with a refuelling halt at the civil
airport, Amausj (Lucknow) on 12th
and 28th May 1968 respectively.
These aircrafts were permitted the
flight along the civil airline pre-
determined route only. On each
occasion, to provide servicing {facili-
ties to the P.A.F. Sabres at Amausi,
permission was granted for one
C-130 aircraft to land at Lucknow
from West Pakistan and return each
time on completing the task, back to
West Pakistan following in both cases
rivil airline pre-determined route
which js not secret. The aircraft
were subject to examination which
was carried out. They carried only
ground technician and servicing
equipment for the Sabres.

Commitments angd l’iomlsu made to
Countries of South East Asia

683. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the nature and number of joint
commitments and promises made to
Ceylon, Thailand, Singapore, Malaysia
and other countries of South EKast
Asia. prior, during and subsequent to
the recent visit of the Prime Mimister,

.M 1
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(b) the approximae amount invoiv-
ed in fulfilling these commitments and
promises and the period over which
it will be needed?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER

I-a.
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OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) We have

offered technical assistance to countr-
jes in South East Asia and the details
are as under:

Assistance offered prior to the Prime Minister's visit in May, 1968.

Aid under  Aid under
the Colombo the Tech-
Couatry Plan from ' nical and
inception Economic
till 3oth June Cooperation
1967 Programme
from 1964
till 3oth
) March 1968,
(in thousand (in thousand
Rs) s.)
Burma 94 24
Cambodia Lt 663 75
Ceylon 3796 8
Indonesia 2
Korea . 161
Laos . 106 20
Malaysia . . 913 181
Philippines _. . 372
Singapore . . 44 77
Thailand . . . . 797
Vietnam . 20

I-b. Government to Government
credits given by India.

I. Ceylon.—Credit eof Rs. 20 million
given in February, 1966. Credit of
Rs. 50 million given in August, 1967.

2. Indonesia—Credit ef Rs. 100 mil-
lion given in Scpiember, 1966.

II. Assistance offered during Prime
Minister’s visit to Malaysia in
May, 1968:

(1) Gift of agricultural equip-
ment worth Re. 3 lakhs.

(2) Undertaking of a techmo-
economic survey by India im
Malaysia—cost approximately
Rs. 1 lakh.

(3) Gifting of equipment and
machinery to Institute of
Technology worth Rs. 124

crores.

(4) India has also undertaken to
depute 83 instructors initial-
ly to man the Institute of
Technology for a period of
six months to 3 years. Im
addition we have agreed to
train 23 instructors from»
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Malaysia in India who would
on return manage the Insti-
tute of Technology.

(5) 500 training seats have been
offered in various technical
and vocationa)l institutions in
India to Malaysians during
next three years.

(6) A number of joint ventures
are under execution in
Malaysia between Indian en-
trepreneurs and their coun-
terparts in Malaysia.

III. Assistance offered after the Prime
Minister’s visit:

Talks were held between Indian
and Malaysian Officials’ Dele-
gations at New Delhi from
26th June till 2nd July, 1963
to discuss various aspects of
technical and economic co-
operation between the two
countries. India has offered
training facilities in Agricul-
ture, Defence, Education,
Forestry, Health, Mapping
and Surveys etc. to the
Malaysian Government,

(b) The estimated cost involved in
the latest offer of our technical assist-
ance to Malaysia during the Prime
Minister's visit to Malaysia is as

under:
(value in Rs. lakhs)
1968-69 9.00
1969-70 29.07
1970-11 81.06
1971-72 44.03
1972-T3 18.79
1973-74 6.72

Naga Leaders im China

684. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased te state:

(a) whether it is a fact tnat Thinu
Sele, a prominent undergound Naga
leader, who was seen in Mokokchung
early in Februmry, 1888, has again
srossed over to China;

(b) whether, it is a fact that he
brought arms from China and stored
them in Nagaland;

(c) whether it is a fact that Suiza,
another Naga leader, has also dis-
appeared similarly;

' (d) how many such Naga leaders go
in and out of Nagaland without any
let or hindrance;

(e) whether Government has been
able to trace their present whereabout
and if not, the reasons thereof; and

(f) the steps Government are tak-
ing to stop these hostiles activities?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). Yes, Sir.

(c) to (e). Government have
information about the clandestine
movement of the Underground Nagas
but the information is classified,

(f) The State Government of
Nagaland is taking increasingly effec-
tive measures to counteract hostile
activities and to maintain law and
order. The security forces are taking
all posible steps to safeguard the
internationa] board.

Supply of Tanks by West Germany
and Italy to Pakistan

685. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
U.S. Foreign Relations Committee has
set up a sub-Committee to investi-
gate the provision of refurbished
Patton Tanks or other tanks by West
Germany and Italy to Pakistan;

(b) whether this symington sub-
Committee hag been set up because
the Foreign Relationg Committee was
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not satisfied that the U.S.A. had not
only given its approvual under the
“end use” terms of the original agree-
ment but had actually sponsored the
deal; and

(e) the reasons that actuated the
U.S. Government to sponsor this
deal?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) The Symington Sub-Committee
is a Sub-Committee of the Senate
Foreign Relations Committee on
Near Eastern and South Asian
Affairs. As its name implies, its
function 1s to look into all aspects of
policy regarding the Near East and
South Asia.

(¢) Whatever the reasons behind
the U.S. Government’s policy, the
deal has not been finalised.

Machinery lying idle on Monghyr
Bhagalpur Road

686/ SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
‘1o atate:

(a) whether Government atten-
tion has been drawn to two machines
lying on the Monghyr-Bhagalpur
road near Kalia Sthan at Navagarhi
in Monghyr District;

(b) whether these machines were
ordered by or given in aid to the
Defence Department or any other
-Government Department;

(c) why these machines have beeu
allowed so long to rot and rust and
their parts pilfered; and

(d) the value of these mdﬂml
ordered of given in aid by forelg-
ners?

JULY 24, 1968
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d): The matter is being investigated
in consultation with other Ministries
of the Government of India and the
State Government and the required
information will be laid on the table
of the House as soon as it becomss
available.

Bureau of Public EnterPrises

687. SHRI RABI RAY: Will the
PRIME MINISTER be pleased to
state:

(a) whether her attention has beem
drawn to a news report appearing ia
the Times of India of the 5th June
about the Bureau of Public Enter-
prises; ang

(b) if so—, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND MIN-
ISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) The Administrative Remorms
Commission’s recommendation in the
matter is under consideration of the
Government.

Meeting of Commonwealth Countries
in Malaysia

688. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that five
Commonwealth countries met in
Malaysia in the second week of June,
1968;

(b) whether India was invited teo
the Conference; and

(a) whether India has
ledge of the matters

Conference?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHD): (a) Yes, Sir.

(b) No, Sir.

(c) Government have seen the joint
Communique jssued after the talks.
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a1 TEwy HAY 77 FATH 1Y FaT G i

(%) wfwem & @ fagst am
9G¥ g2 & 99 9 A AG IF (HAAT
M AT AT A1 seeR fEar )

(w) a1 7z ®a § f& gare
satdi @1 arfpear gadfsdt @t aifs-
w1a & da # et #3730 waafy 778
1w 1R AT IR FA GRATHE
srdargn fva Ay wgwfa g0 oY

(n) =fz zt, .9 ga& FaT FTOO

5 7
EA

afacan whr (st @i Fag):
() 1 =, 1966 W 30 IA,
1968 & @1 aifweard) qwea afaa
7 75 geafcw IedgAl aug waia
AT ¥ 109 Toeww  fd @ I
safy # 12 weafva IeeiaAT TR
qafara e & A 178 wfrrdTge

(@) YT (7). @ whewr s
g ®Y @RT w7 qIfEEITT WA 9T
faqu 73, OWT FT T AT
gy, WX @ aeg W W WA A
A, s g gfrewa ¥ e ¥

Written Answers 1050

W A @ |1 | acfa aw A sifow
awar ¥ wer F faw aft sraws
3urg fawmre faolam &

[~
aﬁw:ﬂzrnﬁw‘fnmﬁwﬁ
tww

1 6v0. st oot wrew fawiet: wr
o A gg s Y For 58 oo
L=

(F) 71 avF™ F1 gW AT A
s @ fe qw & fafwm oot &
wrafmal & &fas &, wyew wfeqy
aar ofaza & wew argdAt ¥ ofgd)
FT SF IG4NT wgl a7 ST @ T}
Y I A AN Y IR IS A @l
AT §, A I daw wfe A g9 FT
@ S g

(@) afegi, Mamagaad fa
TH gFIT FUST gl & Traw Sfeqaw
FFTv g W §; IR

() afz g, @ wnogw gfa @
I & fog g@™ @1 T & w@-
g gadT faest @ oan g o
fasg @ 7

sfacn st (st woi fem):
(%) wfa oz ofgal o smarf@ 7gx
a A E & fag arfedt & amarooma:
s'fm‘tq-rtifr foar smr 8, fe o= ag
oy & for a3 a gy 1 gaw wia-
few, 1 . (gl & a1y &1 qraTROTa:
I9qF weai & awmat gt gefer
| 9T g, fE o g # wr £ ae
B EF § afoor dfaw 60 A
gvor &, afgat w1 q¥ waw ¥ 17w 9%
faret srre #Y wfar 7t agarar
(@) s (n). T A ISR )



1051 Written Answers
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French Tanks for Pakistan

692. SHRI SRINIBAS MISRA: Will
the Minister of EXTERNAL AFFAIRS
e pleased to state:

(a) whether it is a fact that Pakis-
tan is buying French tanks;

(b) whether the attention of the
French Government has been drawn
to the possible effectg of such a tran-
saction on the peace and balance of
sggressive potentials ir the Indian
Sub-continent; and

(c) if so, with what result?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Ye have no
such information,

JULY 24, 1968
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(b) and (c). Do not arise.

Transit Facilities for Nepal-Pakistan:
Trade

693. SHRI SRINIBAS MISRA; will
the Minister of EXTERNAL AFFAIRS.
be pleased to state:

(a) whether it is a fact that Gov-
ernment have assured surface transit
facilities for Nepal-Pakistan trade;

(¢) if so, the termg thereof; and

(c) the Government which will
undertake the transit from Indo-
Pakistan border to Indo-Nepal border-

THE PRIME MINISTER, MINLSTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No Sir. How-
ever, Government have assured faci-
lities for the movement of Nepalese
goods upto the Indian railhead of
Radhikapur near thc Indian border
with East Pakistan.

(b) No special terms have been
asked for. Nepalese goods moving
through Indian territory will meet
the normal rail and other transporta-
tion charges.

(¢) The question does not arise.

Occupation of Land in Hira Nagar
Tehsil in Jammu by Pakistam

694. SHRI SRINIBAS MISRA: Will
the Minister of DEFENCE be pleased
to state;

(a) whether it is a fact that Pakis-
tan has forcibly occupied some land
in Hiranagar Tehsil in Jammu after
the Tashkent declaration; and

(b) if so, the action which has beea
taken by Government in this regard?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No.
Sir.

(b) Does not arise.

U.N. Conference of Non-Nuclear
Weapon States

695. SHRIMATI TARKESHWARI
‘SINHA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government are aware
of any move by the U.N. Secretary-
General to invite China to the U.N.
Conference of non-Nuclear weapon
Stateg scheduled in Geneva in the
near future; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir,

(b) China is reported to have re-
jeeted the invitation.
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Crisis in Indian Film Industry

699. SHRI P. N. SOLANKI:
SHRI SITARAM KESRI:
Will the Minister of INFORMATION
AND BROADCSTING be pleased to
state:

(a) whether the crisis which arose
in the Indian Film Industry has been
solved;

(b) whether any permanent solu-
tion to the grievances of Producers
and other sections of film Industry has
been found; and

(c) if so, the steps taken in this
regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Immediate causes
leading to the crisis in the film in-
dustry seem to have been removed as
a result of discussions between the
parties involved.

(b) and (c). Efforts to find out
lasting solutions to the problems of
the film industry are continuing.

JULY 24, 1968
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Defence Plan

700. SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Starred
Question No, 608 on the 13th March,
1968 and state:

(a) whether
Plan 1966—T71
revised:

the present Defence
has since been

(b) if so, the broad

thereof; and

outlines
(c) the eestimated outlay thereof?

THE MINISTER OF DEFENCE
(SHRL SWARAN SINGH): (a) Re-
vision of the Defence Plan 1966—71 is
still in hand.

(b) and (c¢). The requirements of
the Services are under examination.
It is, thercfore, not possible to indi-
cate broad outlines or the cstimated
outlay at this stage.
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News about Arrest of M.Ps.

703. SHRI SHIVA CHANDRA
JHA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
names of the Members of Parliament
arreseted at Khawda in Kutch Satya-
graha on the 3rd May, 1968 were
announced on A.LR,;

(b) if so, at what times and who
were those Members of Parliament;
and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. .SHAH): (a) to (c). No, Sir.
Names of important persons includ-
ing M.Ps, arrested during the first
three days i.e. upto 23rd April, 1968
of the agitation were broadcasting in
All India Radio bulletins. Later, the
practice of giving names was droped.

Corruption and Bribery Cases in
I & B Ministry

704. SHRI PREM CHAND
VEHMA: Will the Minister of
INFORMATION AND BROAD-

CASTING be pleased to state:

(a) the number of cases discovered
during the period from the 1st April
to 30th June, 1968 involving corrup-
tion, bribery, theft and other
criminal offences in his Ministry with
the number of officials (classwise)
and non-officials involved;

(b) the number of cases in which
prosecutions were launched and how
many: cases were referred to the
Central Bureau of Investigation;

(¢) how many cascs woer, caught
in 1967-68, how many of the oases
resulted in conviction and how many
persons against whom dcpartmental
action was taken giving details; and
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(d) the steps which have been
taken to prevent such cases?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K SHAH): (a) to (¢). The state-
ment is laid on the Table of the
house. [Placed in Lidbrary. See No.
LT-1407|68.] It does not include
casesh in respect of which preli-
minary investigation is not over.

(d) The Chief Vigilance Officer in
the Ministry and the Vigilance Offi-
cers in the various Media Units
maintain regular watch to eliminate
any scope for corruption or mis-
condrct.  All complaints are scruti-
nized and if the preliminary enquiry
reveals any acts of misdemeanour, the
case is tiken up with  the Central
Bureau of Investigation;Spccial Police
Establishment or the Central Vigi-
Jance Commission for -action against
the delinquents.

Talks wih Mr. Phizo

705. SHRI B. N. SHHASTRI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

. (a) whether it is a fact that the
exiled Naga Leader Shri A. Phizo has
been authorised. by rebel Nagas to
hold the final round of talks with the
Government of India and

(b) whether Government have
recognised the claim of Shri Phizo to
initiate discussion on behalf of Nagas?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, MIN-
ISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-

‘FAIRS (SHRIMATI INDIRA
GANDIID): (a) There is no proposal
hold talks with the Underground

Nagas at present,
(b) Does not arise.
s W W fafen € wgren
® g e
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New Job Opportunities during Fourth
Plan Period

708. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that with
an estimated outlay of aroundq Rs.
22,000 crores during the Fourth Plan
period, the new job opportunities are
not likely to exceed 18 million,
whereas at the present rate of popu-
lation growth the number of new en-
trants to the country’s labour force
will be above 27 million;

(b) if not, what are the relative
estimates of Government;

(c) whether it is a fact that the
backlog of unemployed persons

which already swelled to 9.8 million
at the end of Third Plan, will end up
with a colosal figure of 23 million;
and

(d) if so, how Government
pose to deal with the matter?

pro-

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) to (d). The outlay for
the Fourth Five-Year Plan hag not
yet been finalised. At the present
juncture it is difficult to provide any
estimate of the new job opportunities
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during the Fourth Plan period of the
total number of persons expected te
be unemployed at the end of the Plan
period. o sl

Radio ‘Peuce and Progress’

709. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that since
February, 1968, “Radio Peace and
Progress” programme from Radio
Moscow has started blurting again
against Indian Political parties and
the system and interfering with the
internal affairs of India;

(b) if so, how many such broad-
casts have come to the notice of Gov-
ernment since then;

(¢) how Government explain this
continued attitude of unfriendliness
by the Radio Moscow and how Gov-
ernment now propose to deal with
the situation in spite of several pro-
tests made in the past by India to
the U.S.S.R.; and

(d) the reciprocal action which
Government are contemplating to
take in the absence of any satis-
factory response Irom the U.S.S.R. to
the Indian protests?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-

FAIRS (SHRIMATI INDIRA '
GANDHI): (a) and (b). Yes, Sir.
Several such broadcasts have come

to our netice.

(c) Our Embassy in Moscow has
continued to draw the attention of
the Soviet authorities to the unsatis-
factory nature of these broadcasts, as
and when they are made.

(d) No reciprocal action is com-
templated but the question of taking
any additional steps will continue to
receive consideration,
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710. SHRI D. N. PATOIMA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
o the reply given to Unstarred Ques-
tion No. 1413 on the 21st February
1968 ang state;

Written Answers

(a) how many and which of the
twenty ine features “articles supplied
by P.ILB. to Novosti until February,
1968 have been circulated by
Novosti in U.S.S.R. and what are the

reasons given for those not circulated;
and ‘

(b) how many more feature arti-
cles have been supplied to Novosti
since February, 1968 and which of
them have already been circulated by
Novosti so far?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The requisite
information in respect of the 29
articles under reference is not yet
available. Novosti has been request-
ed to furnish it. However, Novosti
has circulated material about India
relating to the Suratgarh Farm, deve-
lopment of the oil, electrical and steel
industries, etc., based on Press Infor-
mation Bureau’s feature articles
issued earlier, and clippings from the
Soviet Press, carrying some of this
material, have been received.

(b) Twenty feature articles have

- been supplied by the Press Informa-
tion Bureau to Novosti since
February 1968. Information regarding
their circulation by Novost is awaited.

Voluntary Code of Conduct for the
Press in India

711. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Will the Minister of INFORLIA-
TION AND BROADCASI.NG be
pleased to state:

(a) whether it is a fact that while
addressing he All-India Newspapers
Bditors Conference recently, he had
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suggested to the editors of news-
papers to formulate a voluntary code
of conduct for the press in India; and

(b) if so, the response from the
editors in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) All-India Newspapers Editors
Conference  have férmulated a
voluntary code of conduct.

Press Liaison Committee

712. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to set up Press Liaison Committee at
the Centre and States for holding
consultations with them  before
initiating any action against the news-
papers;

(b) if so, whether any decision has
been taken in this regard; and

(¢) it so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) and (c). Do not arise.

Annual Plan for 1968-69

713. SHRI P. C. ADICHAN: Will
the PRIME MINISTER be plcased to
state:

(a) whether the Annual Plan
1968-69 has been finalised;

(b) if so, when and what are the
lay-outs for the different sector of
economy and what targets have bee.n
fixed in each main sphere of economic
development; )

for
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(c) the extent of non-development
expenditure-under the Plan and the
break up thereof for different major
schemes; and

(d) the rate of growth fixed under
the Plan?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) to (d). The Annual
Plan for 1968-69 has been finalised and
ig under print. The document will be
laid on the Table of the House
shortly.

Relations with East Germany

714. SHRI P. C. ADICHAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether in view of the increas-
ing trade and cultural relations with
East Germany and in view of remote
possibilities of reunification of Ger-
many, Government have rcconsidered
the question of establishing diplo-
matic relations with it and if so, what
is Government’s revised attitude in
this regard;

(b) whether in view of the inade-
quacy of the State Trading Corpora-
tions office in East Germany to handle
the trade with that country, Govern-
ment have considered the question of
establishing a Trade Commission in
that country; and

(c) if so, the decision in this regard?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER ' OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). The Govern-
ment’s poiicy' in regard to the nature
and extent of relationship with the
G.DR. has been repeatedly stated in
this House.
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Our present position is that India’s
relations with the G.D.R. have been
developing with each other in a mu-
tually beneficial way.

It would not be advisable to take a
hasty course of action which might
add to the existing tensions and upset
the balance. We are keeping our re-
lations with the G.D.R. constantly
under review in the light of the deve-
loping European political situation
and also with a view to expanding the
scope of our mutually beneficial con-
tacts and exchanges which take a
variety of forms,

Defence Production

715. SHRI S. S. KOTHARI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that India's
defence production has increased mul-
tifold since the Sino-Indian confronta-
tion in 1962;

(b) if so, the nature and extent of
such progress; and

(c) the steps which are being taken
to produce modern and sophisticated
weaponry?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.’
MISHRA): (a) and (b). The value of
production for the Services in depart-
mental and public sector production
units under the Department of Defence
Production has increased from approxi-
mately Rs, 50 crores in 1961-62 to ap-
proximately Rs. 175 crores in 1967-68.
Six new production units, excluding
the MIG factories, have gone into pro-
duction during this period and 5 are
under establishment. Rehabilitation
and modernisation schemes for old fac-
tories have been completed to a subs-
tantial extent. Several new items of
production like the Carbine, the semi-
automatic rifle, the mountain gun,
medium and heavy mortars, medium
tank etc., and their ammunition have
been established. For a large number
of items of equipment and stores for
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the Services, we are no longer depen-
dent on foreign sources. The 3 major
projects, viz,, the Tank, the MIG and
the Frigate are generally progressing
according to schedule.

(¢) Production facilities are geared
by setting up modern plants and
machinery to produce modern and effi-
cient weapons and ammunition. An
Electronics Factory for the manufac-
ture of Radar and microwave equip-
ment and a new unit of the Hindustan
Aeronautics Ltd. for production of ac-
cessories are also being planned to
support the manufacture of electronic
and aeronautic equipment,

Indian Nationals in Nigeria

716. SHRI S. A. AGADI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that no
efforts have been made to evacuate
Indian Nationals from Nigeria since
the outbreak of hostilities in the East
Nigeria;

(b) the total number of Indian Na-
tionals in Nigeria; ’

(c) whether any Commonwealth
country has taken the responsibility

of giving protection and evacuating
them;

(d) how many have so far been eva-
cuated;

(e) whether it is a fact that no rep-
resentative of the Indian Government
has so far visited East Nigeria after
the outbreak of the hostilities there;
and

(f) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
‘TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir. The
Indian High Commission at Lagos ar-
ranged the evacuation of Indian na-
tionals from the effected areas in Eas-
tern Nigeria when the hostilities broke
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out. Those who have still remained
there have done so on their own voli-
tion. Efforts to evacuate them also
continue.

(b) There are about 2500 Indian na-
tionals in the whole of Nigeria out of
which about 200 were in Eastern Nige-
ria.

(¢) It is understood that the British
High Commission at Lagos as well as
the Italian Embassy there have assist-
ed our High Commission in the evacua-
tion of several Indians by ships and
aircraft chartered by them,

(d) The Indian High Commission has
arranged the evacuation of 123 per-
sons. It is understood that some more
have left Eastern Nigeria via the
Camazroon and through the Spanish
territory.

(e) and (f). No, Sir. Our High Com-
mission has maintained contacts with
the Indian nationals in the disturbed
areas before and after the fighting
broke out. A representative of the
High Commission visited Port Harcourt
in June, 1967 and made arrangements
for evacuation. But for a long time
now Eastern Nigeria has been  com-
pleted sealed off from the outside
world owing to the imposition of air
and sea blockade by the Federal Gov-
ernment. Hence while personal visits
have not been possible constant contact
has been maintained with our nationals
by telephone and wireless and reports
indicate that all of them are safe.

Television Service

717. SHRI S. A. AGADI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the amount so far spent for the
introduction of the television in the
country since its inception;

(b) the number of television sets in-
stalled in the country; and

(c) the total annual revenue earned
therefrom and the recurring expendi-
ture thereon?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Capital expenditure incur-
red up to the end of March, 1968 by
the Government on the introduction of
Television in the country is Rs, 30.54
lakhs.

(b) As on 31st December, 1967, a
total number of 6,184 T. V. sets were
licensed. .

(c¢) Revenue earned in the year 1967
from the licensing of T. V. sets was
Rs. 1,36,626.50. The recurring expen-
diture on the Delhi T. V. Centre incur-
red during the year 1967-68 was
Rs. 217,71,900.

Dovetailing of Fourth Plan

718. SHRIMATI SUSHILA
ROHATGI:
SHRI SHRI CHAND GOEL:

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether it is a fact that the
Planning Commission is proposing to
send a delegation to U.S.S.R. to discuss
ways and mecans of dovetailing our
planning with that of the Soviet
Union;

(b) if so, whether the Indian Mer-
chants Chamber expressed serious
doubts and misgivings on thig proposed
visit and Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Attention is
invited to the answer given to Unstar-
red Question No. 2071 dated 28th Feb-
ruary, 1968. In pursuance of the deci-
sion referred to therein the Deputy
Chairman of the Planning Commission
is expected to lead a delegation to
Moscow in September next.

(b) The Indian Merchants Chamber
has issued such a statement.
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Statement of Mr. Kughato Sukhai,
Rebel Naga Leader

719. SHRIMATI SUSHILA
ROHATGI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the statement of
Mr. Kughato Sukhai, former Prime
Minister of Rebel Nagas calling for
closer liaison with China and Burma;
and =

(b) if so, their reaction thereto?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir. The
Government of India -have seen the
statement reportedly made by Shri
Kughato Sukhai wherein he has sup-
ported “the efforts of the Underground
Nagas to seek material and moral help
from outside.”

(b) Government of India are aware
of the contact which the Underground
have established with China and are
taking such measures ag they can to
prevent such contacts. Nagaland State
is an integral part of India and Gov-
ernment are determined not to allow
any foreign interference in the internal
affairs of the country.

Dehiring of ‘Dhanraj Mahal’ Bombay
in Occupation by Naval Officers

720. SHRI N. K, SOMANI: Will the
MINISTER OF DEFENE be pleased
to state:

(a) whether 48 flats located in
‘Dhanraj Mahal’, Apollo Bunder Road
Bombay, have recently been dehired
in favour of its owner which have
been occupied by the Naval Officers
since 1942;

(‘b‘).the basis or rationale of dere-
quisitioning such a large number of
flats in a single building in a city like
Bombay;
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(c) the range of rent of compensa-
tion being paid in the Dhanraj Mahal
- flats and the rents that wil] be paid
for the new accommodation;

(d) whether the new accommoda-

tion has been taken on ownership, or

rental basis; and

(e) the schedule of de-hiring or
vacating of all other Defence Ministry
flats or offices in Bombay and other
cities?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and (b)
Only 12 out of the 51 flats in Dhanraj
Mahal which were in the occupation
of tlic Navy have been dehired so far,
Howcver, Government intend to dehire
the remaining flats also in a phased
manner. This is in accordance with
the policy of the Government that all
requisitioned properties should be
either gradually acquired or de-hired,
priority being given to the oldest re-
quisitions.

(¢) and (d). The recurring compen-
sation payable for the entire requisi-

tioned portion worked out to Rs.
1,22,685.40 per annum.
No new accommodation hag been

acquired or hired.

(e) Government has agreed to con-
vert all requisitioned properties re-
quired on a permanent basis into ac-
quisitions in a phased manner and de-
requisition those which are not so re-
quired. An annual programme is be-
ing worked out.

Relief to Film Artistes’

721. SHRI K. LAKKAPPA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Govern-
ment have formulated a scheme to
provide relief to film artistes;

(b) if so, the nature thereof; and

(c) when the proposed scheme is
likely to be introduced?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). A proposal to set
up a Trust with deposits from the
Film Artists as a social security mea-
sure and the deposit being returnable
after 10 or 15 years in suitable instal-
ments is under consideration.

(¢) Does not arise.
Diplomatic relations with Countries

722, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer te
the reply given to Unstarred Questiom
No. 4737 on the 18th December, 1967
and state the reasons why India has
no diplomatic relations with countries
listed in reply to Part (b) of question
in spite of their recognition?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The reasons why
India has no diplomatic relations with
the countries earlier listed are stated
below:

(1) Albania: Diplomatic relations
are in suspension in view of its un-
friendly attitudes towards India.

(2) Israel: Though India recognises
Israel, no diplomatic relations have
been established in consideration of
our overall nationa] interests.

(3) Portugal: Diplomatic relations
were broken off as a protest against
her repressive colonial policies.

(4) South Africa: Diplomatic rela-
tions were broken off as a protest
against that country’s policy of apar-
theid.

(5) Bosswana, Chad, Dominican Re-
public, Ecuador, El Salvador, Gaute-
mala, Haiti, Honduras, Iceland, Leso-
tho, Nicaragua and Nigeria: Diplo-
matic relations have not yet been es-
tablished due to financial stringency.
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Compaign against India in . E. Asian
Countries

723. SHRI M. N, REDDY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that some in.
terested quarters carried on malicious
and exaggerated propaganda and smear
campaign against India recently in
South East Asian countries in regard
to food shortage and other problems
with a view to damage our image in
these countries;

(b) if so, the origin of such cam-
paign;
(c) the steps which Government

have taken to counter such tactics em-
ployed by the hostile quarters; and

(d) the present methods adopted by
our country in this region to project a
correct and fair image of our country?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). A few
articles critical of India have appeared
in some newspapers in South East
Asian countries in recent months, Their
origin has been traced to Chinese and
other news agencies.

“(¢) and (d). The Editors of the
newspapers concerned were informed
of the correct position by our Mis-
sions. By publicising authoritative in-
formation about India in their bul-
letins our Missions try to project a
true picture.

Commissioning of Tarapore Atomic
Power Plant

724. SHRI M. N. REDDY: Will the
PRIME MINISTER be pleased to state:

(a) the reasons for the delay in
commissioning the Tarapore Atomic
Power Plant and the probabic date lor
putting this plant into commission;

(b) what are the consequences of
this delay regarding the supplyr of
power to the States of Maharashtra and
Gujarat; and

(c) whether it is a fact that this
plant is facing “minor imperfection”
for the rectification of which India 1s
lacking technical know-how?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Cer-
tain hair-cracks have been detected in
some metal parts'of the Rector Vessels
of the Tarapore Atomic Power Station.
Repairs have already been taken up by
the International General Electric
Company of U.S.A. who are the prime
contractors for the Power Station. The
turn-over of the Station for commer-
cial operation may be delayed by four
to six months on this account.

(c) The question does not arise as it
is the sole responsibility: of the prime
contractors to rectify the defects im
terms of the Contract.

National Sample Survey

726. SHRI K. HALDAR: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
separate National Sample Survey from
the Indian Statistical Institute;

(b) if so, whether employees, who
will be excess, will be given alternate
jobs; and

(¢) the reasons for the separation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (c). As a
result of recommendation of the Indian
Statistical Institute Review Committee,
a proposal to this effect is under consi-
deration.

(b) Every effort would be made to
safe-guard the interests of workers of

the institute.
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Film Council

7:-!2. SHRI K. LAKKAPPA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to constitute a Film
Cou.nCil;

(b) if so, what will be the features
anq functions of this Council and ex-
penditure \involved in setting it" up;
and

(c) how it is going to assist the film
industry?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). The feasi-
bility of setting up a high-level sta-
tutory body to promote the co-ordi-
nated development of the film indus-’
try as a whole is under consideration
in consultation with the film indus-
try. Orgonisational and functional de-
tails have not been worked out so far.
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Buckwarg Areas of Orissa

733. SHRI A. DIPA: Wil the
PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
hilly areag of Phulbani, Kalahandi
District of Orissa are backward areas
and are still under-developed;

(b) whether she or any other Min
ister has visited or proposed to visit
those arcas to get a first-hand know-
ledfe of the conditions prevailing

‘there; and

(c) the steps taken by Government
for the development of that area and
the people?

THE PRIME MINISTER, MINIS-
‘TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
‘TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (c). Attention is invited to
reply given to Question No. 3863 in
tht Lok Sabha on the 13th March,
1968. It ig hoped that the State Gov-
ernment will pay due attention to the
development of these areas in the new
Fourth Five Year Plan.

(b) The Prime Minister di q visit
Kalahandi and scme near-by areas of
Orissa in May 1966. Ministers visit
the States from time to time as re-
‘quired.

Misappropriation in Defence Services

734. SHRI S. N. MAITI: Will the
Ministe: of DEFENCE be pleased to
state: '

(a) whether the case relating to a
Judge Advocate-General of the De-
fence Services who had been entrust-
ed with Rs. 20 lakhs funds for dis-
bursement to service personnel and
was alleged to have misappropriated
over Rs. 4 lakhs has been finalised by
the Central Bureau of Investigation;

(b) if so, the facts revealed during
ihe investigations:

(c) the loss to Govermment and the
manner in which it has beep recom-
pensed; and

(d) the punishment meted out to
the guilty officer?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
Central Bureau of Investigation have
completed their investigations in this
case.

(b)to (d). Although the full report
of the Central Bureau of Investigation
is still awaited in the Ministry of
Defence, it appears that according to
the results of the investigation, a
formar Judge Advocate General of the
Navy withdrew over Rs. 8 lakhs from
the Prize Money Fund and misap-
propriated the same. On receipt of
the report, the question of taking
steps f® punish the guilty and to re-
cover the misappropriated amount
will be gone into.

Criticism against Central Board of
Film Censors

736. SHRI S. N. MAITI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the broad outline of the criti-
cism, if any, levelled by the foreign
film  producers and distributors
against the code followed by the Cen-
tral Boarq of Fikm Censors for cen-
soring imported foreign films;

(b) how the present code of censor
in India is standing in the way of
holding any further fllm festivals in
India;

(c) whether any change in the
present code of censor in the near
future is contemplated; and

(d) if not the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SAH): (a) No complaint has
been received by Government from
foreign film producers and dictribu-
tors against the code followeq by the
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Central Board of Film Censors
censoring imported foreign films.

for

(b) The present code of censorship
does not stand in the way of holding
an International film festival in India.

(¢) and (d). In pursuance of a
resolution of the Rajya Sabha Gov-
ernment of India have set up an En-
quiry Committee on film censorship
with terms of reference defined in
Government’s Resolution No. 14/35/64-
FC, dated the 28th March, 1968, a
copy of which is laid on the Table of
the House. [Placed in Library. See
No. LT-736/68].
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Bharat Electronices Ltd.

738. SHRI NITI RAJ SINGH
CHAUDHARY: Will the Minister of
DEFENCE pe pleased to state: ’

(a) whether any steps have been
taken to expand Bharat Electronics
Ltd., Bangalore to enable it to 'meet
the pending orders;

(b) if so, the details thereof; and

() if not, how the pending orders
valued at about Rs, 49 crores would
be met with the present annual pro-
duction of about Rs. 20 crores on the
invested capita] of about Rs. 6 crores?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) and (b).
Yes, Sir. B.E.I. is in an expanding
stage and additional production faci-
lities are being established. The ulti-
mate production capacity of the Equip-
ment Division in B.E.L. by 1870-71
is anticipated to be Rs. 22 crores per
annum and of Component Division Rs.
12 crores per annum by 1972-73. In
addition, B.EL. is also plan-
ning to set up a Satellite Factory to
'meet the urgent requirements of so-
phisticated radars and microwave
Equipments.

(c) Considering the time lead re-
qired for the manufacture of -elec-
tronic equipment, the size of pending
orders is normal. The steps for ex-
pansion already planned are con-
sidered adequate having regard to the
pending orders as also the expected
loag on the Factory during the next
3-4 years.
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Committees under Ministry of Infor-
mation and Broadcasting

739. SHRI JUGAL MONDAL: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it has bzen decided to
disband various Comynittees under
his Ministry; and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Out of 42 Com-
mittees, 15 have been discontinued,

(b) This has been done after a
careful review of the functioning of
thesz Committees ang with a view to
improving efficiency in the work of
the Ministry.

Checking of Entry of Nagas coming

from China

740. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of EX-
TERNAL AFFAIRS pe pleased to
state:

(a) whether Governiment have ap-
proached Burmese Government to
check the entry into India of Nagas
trained in China through Burmese
border; and ’

(b) if so, whether Government have
been successful in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b). The House was inform-
ed on 27th March 1968 in reply to
Starred Question No. 877 that our
two Govermments naturally consult
with each other on all ‘matters of mu-
tual interest. The co-operation has
continued unabated.

Indian Employees in British High
Commissioner’s Office

741. SHRI M. N. NAGHNOOR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the service conditions
of Indian employees in British High
Commissioner’s Office and British
Council is the same as those of Bri-
tish Nationals serving in India in
the above offices;

(b) if not, what are the disparities
in the service conditions; and

(c) the steps which Government
propose to take to protect the inter-
est of the Indian employees and to
bring them in conformity with those
of British nationals serving in India?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) The Government of India is not
aware of the service conditions of
Indian Nationals employed by the
British High Commissioner’s office as
it enjoys immunity from the Govern-
ment of India’s administrative juris-
diction under Internationa] Law as
codified in the Vienna Convention om
Diplomatic Relations 1961.

With regard to the British Council,
the information is being collected and
will be placed on the Table of the
House.

(b) and (c). Does not arise in the
case of the British High Commission.
Information regarding British Coun-
cil is being collected.
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Staff Artistes recruited in Song and
Drama Division

743. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

staff artistes
and Drama
1968;

(ay how  many
were recruited in Song
Division from the 1st July,

(b) what was the
cruitment; and

mode of re-

(c) what was the salary offered to
each artiste?

THE MNISTER OF INFORMA-
TION AND BROADCASTING (SHRI

K. K. SHAH): (a) 114'in various
categories as detailed below:
Music Composer—1, Dance

Choreographer—1, Scenic Designer
—1, Actors and Actresses—16,
Dancers—8,  Singers—39, Instru-
mentalists—20, Stage Decorators—
I, Make up men cum  dressers—®6,
Stage Assistant—1, Instructor—S9,
Performing artists—42, Training
Assistants—1.
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(b) The vacancies were advertised
in newspapers, applications invited
and selections made after interview
and audition tests conducted by
different Committees.

(c) The fees offered to each artists
are as under:

(i) Music Composer, Dance
Chonzographer—Rs. 700 plus
all the usual allowances ad-
‘missible in the case of Cen-
tral Government servants.

)(ii) Scenic  Designer—Rs.

with usual allowances,

(iii) Actors and Actresses, Dan-
cers, Singers, Instrumenta-
lists, Stage Decorators—Rs.
215 with usual allowances.

(iv) Make up mep Cum Dressers

350

Rs. 210 with usual allowan-
ces.

(v) Instructors—Rs, 200  consoli-
dated.

(vi) Performing artists—Rs. 150
consolidated.

(vii) Stage  Assistants—Rs. 133
with usual allowances,

(viii) Training Assistants—Rs. 100
consolidated.

Visit of Deputy Minister to Drought
affected areas of Orissa

744. SHRI P. K. DEO: Wijll the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Deputy Minister of
Information and Broadasting visited
the drought affected areas of Orissa
in June, 1968;

(b) if so, whether the news of her

tour was broadcast by the All India
Radio; and
(¢) whether Government propose

to lay a copy of the script broadcast
on the Table?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
K. K. SHAH): (a) Yes, Sir.

(b) Yes, Sir,
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(c) Capieg of the scripts broadcast
are laid on the Table of the House.
[Placed in Library. See No, LT-1410/
0g].

News regarding Resignation of Supply
Minister of Orissa

745. SHRI P. K. DEO: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether in June, 1968, All India
Radio, Delhi, through its spotlight
‘For Today’ or under any other cap-
tion, disseminated the news of the
resignation of the supply Minister of
Orissa; and

(b) whether any verification is
made in case of such important news-
broadcast?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) In a Commentary broad-
cast under the Spotlight Programme
on June 14, 1968 there was a refer-
ence about the reporteq resignation
of the Supply Minister of Orissa.

(b) Yes, Sir. Every effort is made
40 verify the authenticity of news
contained in the AIR broadcasts. In
the present case, the Commentary was
written by a journalist and as the
report of the resignation was pub-
lished in some prominent papers, the
journalist had no reason to doubt its
authenticity. However, he had only
mentioned about ‘reported resigna-
tion’.

S.C. and S.T. Trade Apprentices

747. SHRI P. R. THAKUR: Will
the Minister of DEFENCE be pleased
t9 refer to the reply given to Un-
starred Question No. 3934 on the
13th March 1968 and state:

(a) whether the requireq informa-
tion regarding the number of Sche-
duled Castes and Scheduleq Tribes
Trade Apprentices hag since been col-
lected;

(b) if s0, the details thereof and
the action taken so far in the matter;
and

(¢) if not, the reasons for the delay”

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE.
(8HRI L. N. MISHRA): (a) and (b).
The information is as follows:

(i) The number of Scheduled Cas-
tes anq Scheduled Tribes Apprentices
recruited since 1.7.1963—712.

(ii) The number of Apprentices
who have completed training go far
(including those who completed
training after being diverted to Arti-
san Training Schools for training as
skilled craftsmen and Supervisory
Training)—185.

(iii) Due to lack of vacancies it has
not been possible to offer employ-
ment to all the apprentices who have
completed the training, The trade
apprentices are recruited for train-
ing under the provisions of Appren-
tices Act, 1961 and not against spe-
cific requirements cf the factories.

There is no obligation on the part
of the training factories to offer em-
ployment to the successful appren-
tices nor are the apprentices obliged
to accept employment when offered to
them. Al efforts are, however, made
to absorb such apprentices in accor-
dance with the prescribed recruitment
rules to the extent vacancies are
available.

Of the 185 apprentices that have
completed training, 69 have so far
been offered employment.

(c) Does not arise.

Apprenticeship Training

748. SHRI P. R. THAKUR: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Un-
starred Question No. 3935 on the 13th
March, 1968 and state:

(a) whether any decision has since
been taken on the recommendation of’
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the Yardi Committee in regard to
Apprenticeship Training;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

‘THE MINISTER OF STATE IN
‘THE MINISTRY OF DEFENCE
(SHRI L, N. MISHRA): (a) and (b).
With reference to the recommenda-
tion made by the Working Group
under Shri M. R. Yardi in respect of
apprenticeship training the position is
that th: recommendation on the re-
servation of 124 per cent of’ the
vacancies in the trainee posts for
scheduled caste candidates and 5 per
cent for scheduled tribe candidates
has been accepted for Ordnance Fac-
tories.

(c) Does not arise.

Armed Forces Personnel

749. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of DE-
FENCE be pleaseq to state the num-
ber of A'med Forces personnel in-
jured, killed or missing as a conse-
quence of actions by or against Nagas
since the beginning of + :‘on against
Nagas to date?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): The infor-
mation required is given below:—

Injured 135
Killed 267
Missing 1

(preumed killed)

‘Manufacture of Nuclear Bomb and
Missiles

750. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of DE-
FENCE be pleased to state:

(a) whether as g consequence of
.arms supply to Pakistan by U.S.A.,
China and now U.S.S.R., Govern-
‘ment propose to reconsider the ques-
tion of manufacture of nuclear bomb
and missiles; and
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(b) if not how the future de-
fence of the country is proposed to be
organized?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The attention of the Hon'ble
Member is invited to the statement
made by the Prime Minister in the
Lok Sabhg on April 24, 1968 enun-
ciating the policy of the Government
of India in respect of nuclear wea-
pons. The acquisition by Pakistan of
some additiona] military hardware
from the USSR does not call for any
changa in our nuclear policy. How-
ever, Government of India are fully
alive to the dangers posed by the
accretion of strength to Pakistan and
will take adequate measureg to safe-
guarg the security of the country.
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Indians arrested by Pak Government

754. SHRI C. K. CHAKRAPANIL:
SHRI.P. GOPALAN:
SHRI N. K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that about
thirty-six Indians were arrested by
the Pakistan Government in May, 1968
for entering into Pak territorial wat-
ers; and

(b) the steps taken by Government
in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINI-
STER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) Yes, Sir. Thirtysix Indians were
arrested by Pakistan Government on
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29th April. These persons were on
broad Indian vessel ‘Ratnagiri’ which
had drifted ashore near Karachi re-
portedly due to mechanical trouble.

(b) The Government of India have
already taken up the matter with the
Government of Pakistan who are
being pressed to release these persons
for early repatriation to India.

International Film Festivals

755. SHRI P. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI N. K. SANGHI:

Will the Ministe- of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government propose
to hold an International Film Festi-
val this year;

(b) how many such festivals were
organised by Government in the past;
and

(c) the benefits which accrue from
such festivals?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir. A proposal to
hold an International Film Festival
early next year is under considera-
tion.

(b) Three International Film Fes-
tivals have already been held in
India in the yearg 1952, 1961 and 1965.

(c) Besides providing an  interna-
tional forum to world cinema, it
enables the host country to project its
cinema angd provides our grtists, di-
rectors, producers and other cine-
workers the unique oppo-tunity of
artistic and business contact.

Energy Survey of India Committee

756. SHRI P, R. THAKUR: Will the
PRIME MINISTER be pleased to
state: -

(a) the action which has been
taken on the recommendations made
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by the Energy Survey of India Com-
mittee, 1965,

(b) whether another survey has
been undertaken in accordance with
the recommendations of the said
Committee;

(¢) if so, the progress thereof; and

(d) if not, the arrangements which

are being made to expedite the next
survey?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) The report covers a wide range
of subjects relating to planning for
energy in the country, Many of the
recommendations have already been
accepted; there are others which call
for further study and examination.
These are being pursued.

(b) to (d). The next survey of en-
ergy requirements of the country will
be undertaken as soon as a decision
is taken on the plans of development
for the new Fourth Plan. In the mean-
time, compilation of certain basic
statistics pertaining to consumption of
energy in various sectors subsequent
to 1962-63 has been taken up.

12 hrs.
CALLING ATTENTION TO MAT-

TER OF URGENT PUBLIC
IMPORTANCE

ABOLITION OF PRIVY PURSES

SHRI R. BARUA (Jorhat): I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and request
that he may make a statement thereon:

The outcome of the negotiations
held recently with the Ex-Rulers of
Princely States on the question of
abolition of their privy purses and
other privileges.
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Mr. Speaker, Sir, in pursu-
ance of the intention of Gov-
ernment to abolish privy purses and
privileges of former Rulers of Indian
States I have had meetings with their
representatives, on 3rd November,
1967, 26th December, 1967, and 28th
May, 1968. The first meeting was for
a preliminary exchange of views. I
explained to the Princes the broad
approach of Government’s thinking in
the light of changing circumstances.
(Shri Ranga: Breaking the plighted
word) I told them that I was having
discussions with them to seek common
ground of agreement with goodwill.
At the second meeting I conveyed to
them that Government’s basic deci-
sion was to abolish privy purses and
privileges, to make transitional arran-
gements, and to have negotiations
with the Princes for implementing
the decision. I explained that I was
willing to give a scheme for transi-
tional arrangements whenever the
Rulers desired, but perhaps they
might themselves wish to suggest
something in the light of the general
approach. The representatives of
Princes said that they would convey
Government’s views to their brother-
hood and get their reaction. A meet-
ing of the Rulers was held in May
1968. At the meeting held on  29th
May, 1988, it was reiterateq on be-
half of the Rulers (Shri S. M. Baner-
jee: Ex-rulers)—Ex-rulers, thank you
very much, Shri Banerjee—at some
length as to why in their view privy
purses and privileges should not be
abolished. I explained that Govern-
ment's clear intention was to abolish
rulership, but that about the ‘manner
of doing so Government wanted to
have discussions with the Princes. I
noticed some reluctance to discuss
matters on this basis, but they pro-
'mised to send a note, which has not
vet come. Since then Government
have been giving further thought to
the matter and are examining pro-
posals fo- legislation and transitional
arrangements. It is proposed to have
discussiong with the representatives of
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the Rulers about these arrangements
before taking the final step. I &m
anxious to have the discussion as
early as possible, go that further ac-
tion may be taken without delay.

SHK( R. BARUA: While appreciat-
ing the anxiety of the Government to
resolve the issue through negotiatins,
it is very difficult to uynderstand why
after having taken a decision the
process js being prolonged in such a
way that it consumes g lot of time
whether it is the question of the re-
organisation of Assam or of the abo-
lition of privy purses. In view of
that may I know from the Govern-
ment whether they can give any firm
time when they are coming with a
firm proposal because a decision was
already taken?

SHRI Y, B. CHAVAN: Yes, Sir; 1
can understand the anxiety of the
hon. Member, but I can tell him that
as far as firmness is concerned, it is
there, We have accepted in princi-
ple the abolition of privy purses and
privileges. That decision is there, but
certainly we would like to do that
with the goodwill of the ex-rulers.
Therefore we wanted to discusg these
matters with them. Ag I explained,
we are examining certain proposals
and before taking a final decision we
certainly would like to have talks
with them.

N vy fewd  (fiv) 0 weaw
agrea, §9 e ager sra & gaivewfaan
Hqra) qaA@ K OF UEHT A {R &
w1 & wree e 7 dwar 53 foa
g f& ot & fasft @Y qora fad
TR @ G TEr arew gar A%
#3537 ¥ Fg1 fr w19 9 7 FT R
&, “wraz ug daer gt g s e ew
daer & @ & fs o@D @) dawr w7y
& aX # A fawre £ 1 4@y gwn
¢ | faed % neaw WPy, 97 T gy
qr 4 wgw 1€ O A A warq gy
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[ sty fd ]
"y N 7 feay ar 34 ¥ afgs, oF a1ar
A F g @ I TS A 4G F7T
R SR g9 #Y A wrearaT fRat ar
Jq ATATAT T qg SeANA 1 § |
a & welt wza & T g  fw
AT 9g 39 ¥4 A1 TH WY Ug °IE
a1 e & fad dov & g o faww
gafa & araw onat 1 faolt #1 gm0
AT 3 AR 39 ¥ § 9 §0 Q¥
v g1 St a4 a2 w0 ¥ faegw
w@l WX wEdd @ 39 vt F far
graoT a4 Afwa qra w7 AW #
fast  s19 @Era T wAT
®AT qTNE F AT ? AT §H qTG AV
"ag Figm 137 Al gmR A AaarA
griam & 3ard g7 F AL § 13 7
FT R E L ag W & s wwgan ?

SHRI Y. B. CHAVAN: The hon.
Member, Shri Madhu Limaye, appears
to be very pleased with himself for the
answer he gave in Yugoslavia. I have,
certainliy, not changed my position. If
at all any definite answer is there, that
answer I am repecating again. In
principle, Government has taken a
decision to abolish privy purses
and privileges. But at the same time,
I cannot indicate any target date in
this matter because these matters have
to be tackleq with patience and
understanding.

ot vy fmd . oF AR ) T,
wq #1€ wafyg A qadd ?  wow
aiyza, #nT w18 fafma arde af
@t Y, & ar < Ag ¥ wafa D
ad | wm Bk mafa o @ T
att &9 WY 7 99 )

MR. SPEAKER: That ig all.
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12.12 hrs.

QUESTION OF PRIVILEGE
AGAINST THE DEPUTY
PRIME MINISTER

MR. SPEAKER: 1 have go notice
of a privilege motion against the
statement made by the Deputy Prime
Minister signed by a number of Mem-
bers, Shri Madhu Limaye, Shri S. M.
Banerjee and so many others,

SHRI HEM BARUA (Mangaldai):
Before that, may ] draw your atten-
tion to an adjournment motion sub-
mitted to you about the strike resort-
ed to by the press workers?

MR, SPEAKER: 1 have a number
of adjournment motions, not one, with
me. Some I am allowing; some I
am not allowing. Only one can be
allowed a day. 1 wanted to hear this
also.

I had taken a tentative decision.
Later on, it was argued by a number
of hon. Members belonging to diffe-
rent parties. They came to me. Now,
I want to hear them. One of them
may try to tell me what the case is
so that I can request the Deputy
Prime Minister to give me facts before
1 take a decision.

o owy frd (A7) @ weAw
qERA, AT AR TAT FF A FIAT
9g g § 1 a8 TgT Fg wid § Afww
sravas & sAfar A FA WA E
oI Iq-NAMT HAY, HE AT F
fam  FAYQ 1 aor A gafoar &
arg f & o gane wrr I A1 @
§ 30 &1 S fafadX s wfwdt & 2rv
1 ag #fady ga At § v ageyul
qr 1Y WA Iq A AqET wfaw
fadta FAT Y A2 2 1 Faw g F A
qT E} T4 F1 TTAX §T AT qeF T
F SUTE A€ HiAT TG |

nEW AET, AW N AZ gy fw
30 wie &Y YT agely € *Y w @
gz # faw fadaw g qga @ WY
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AN N s Erg S AT XX
A9 Wi F A F g8 a
f&¥ 9 fuq =1 gvavg 9o-quEwAT &
R A A F fashy afaq & ar 1 faan
afwx g7 w=dt qv & fadw s 0
A g | AT M AW fFy o
i g9 frafe-sqrare & a1t & a1 ox
FIATH GAT 41, 96 F qaR & ¥ |
% T o S frar 7T ITF FRAG
fedidre s & ar¢ & ooy a9
THA @I7 B9qTg 7§ Y g9 9T Aav
armT § 5 AT ®YT FHEQT @I,
IF AT AL | Al § qUTEW
&gar w0 a7 9t f5  Frafaqt a1 a7 §
I & fgre gezrare ar dEw QA
MATAG 4, ITF A7 A 94 | €
¥ oa wida & S0 gedAT AT AW AT
39 9919 AAT A FG Av ;L.

‘“May I appeal to my hon
triendg to treat this with the con-
tempt it deservesy”

974 Al fert gsew feam
Fzd 7 Afp a2 § AR dam &
q1Q A I TF IH gL, A TG
Tq AT & A9 w31 g (& A7 g
a1 fast afaa qar § 9@ &1 fady w1
QI H, FUAT & 41 93 § Ty
G IR A sadqgATAyfE
qTY A FT AT AGANE A T A 3T AY
qenar &difs 9w asa & ey A @
wiv frdt ga? fast afas &1 q9f 7
FC RFAT a1 | & I & mE w@Ar
qTgAT § | OF TH I Fgy § ¢

“He is not in business; he has
gone out of business.”

IF & T A3 A9 T4 & AT 33,

AP 1

“But before I deal with the
criticism relating to the Finance
Bill, I mus! in fairnesg to the
House, to myself and to my son,
give facts about what my hon.
friend, Shri Umanath, referred to
as an imprepriety; if nothing more

than that, the insinuation was
much 'wmore than that, but he
did not have the courage to make
that insinuation explicitly.”

W R fgmmaaa
R H2g Fae fear | o wm @
@ ¥ :

YEven propriety is not con-
tained in it. That is what I want
to explain. Let him know that my
son has given up business from
the year 1964; not now. After I
had gone out of the Ministry he
wrote to me that he wanted to
serve me and gerve the public
and ‘now that 1 was out of the
Ministry, nobody will be able to
say anthying”. Therefore he went
out of business and joined me as
my private secretary. I could not
afford in those days any other
private gecretary and he wae good
enough to come and serve me as
my private secretary and from
that time he hag continued to ser-
ve me as my private secretary,
even today, but he is not borne
on Government establishment.
He is not paid by Government
anything for that matter.”

qerd AagRA, IA F A1E qW AT
TgE I W AW IFA gw Al &
aX ¥ ag a1 f# g @ faga aaafa
F§ ogwam dadfer ¥ § 1IN
N A g g fF av foseawe
2y PN AA AT | GHa@HY a1
IR s § 1. . (vaawa) fufads
FRAG WY wa, €A1 @ & wg
gar g !

qm IT-gaF qaY A wga &,

“Let me tell my hon. friend that
1 have greater regard for proprie-
ties than any one of them. [
have made inquiries through the
police against my son whenever

some papers have come like that;
I have not let it alone, And I am

happy . . .”
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SHRI P. VENKATASUBBAIAH
(Nandyal): On a point of order. You
were pleased to ask one of the signa-
tories to give reasons for referring it
to the Privileges Committee. But he
is making a big speech. 1 would
like him to tell us the merits on
which he wants that this question
should be referred to the Privileges
Committee.

Question of

MR. SPEAKER: It ig not a question
of any speech, After all, I have
given permission to him to explain
the facts. He ig only reading from
the statements, the facts and all that.
Whether he is to take five minutes or
six minutes may be left to me to de-
cide. Meanwhile, I would request and
appeal to Shri Sheo Narain and oth-
ers not to interrupt, because they are
thereby only lengthening the dura-
tion of hig speech and they are not
helping the debate. If they do not
interrupt, perhaps the hon. Member
will take only five or six minutes.
But if they interrupt, he may take
10 to 15 minutes. If one Member
shouts from one side, there are two
or thret reay to shout from the other
side, Therefore, that does not help
anybody. Shri Morarji Desai is here
and he will give his reply. Natural-
ly, it will help me to understand both
the gides. After all, the whole thing
may take just five or six minutes, I

would appeal to both sides to hear -

calmly and then help the Chair to
take a decision.

Shri Madhu Limaye may give only
the facts,

ot vy forerd < & T gy AT
iR g eregiEa ¥ Y, qwaa
A TRFTWEN
Mr. SPEAKER: Let him come to
the point. He is only reading from
the debates so far.
oft wy fewd : o Ger wrg
UL
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“I have made enquiries through
the police against my gon when-
ever some papers have come like
that. I have not let it alone, and
I am happy that my gon was al-
wayg found miles away from any
kind of these things. It was only
some perverse people who were
trying to circulate these rumours
against him.”

o AT FT AT MA@ FITATAT
A g1 fo gaar ang A RAI @ §
%1 gfagag a@l #1 ¥ T av W9
T FF:

“It should be treated with the
contempt that it deserves.”,

38 9T RO W R §

“I have suffered all along from
this kind of calumny patently
and ] have treated it with con-
tempt, but when I find it being
repeated in my presence, I should
have failed in my duty if I had
not said something, and it is,
thing, and it is, therefore, that
I have said something.”.

ol ag e §

‘It they do not stop, does not
matter. I have said what I had
to say, Afterwards...".

3z I@ A F fgdr wgmaa
g9 A wW L

¢ grdY AW WA AT, £ F GEE
I F AERE, AT AR

“Afterwards, the elephant will
go away and the dogs will go on
barking.”.

qeqer WEIET, g9 Al FIEN Fa
wer &, faga wAngfa &1 st Fa
g R G TR AR LR
g wife gt wrgan g e g S
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I FIRAAT SR AITH
FIEATIFAT FT WG AT AT 7G| G
grarary & afFmtgEaa § NS
1T & Gy @ w7 wyafy b 41,
& 2qT a3 T 93 § anfw ww W
IT ARG |

WEAR AZTA, T F I AR qg A
rzare grgie fafade ot § 3@ F7
faar 1956 ¥ & 1 g I quwkaT §
g FIATRET FT § AR 9 1956 §
garar | Sa # 9T & fafwy sl & fag
FI FHIVE A FT J14S ¥ FUAC A
fRar war &1 ag AQ rEaEY FU
7E &1 78 A I T 337 FIREAT
gigiz fafude, ag g9 & 3¢ AY F¥AY
g, &7 #f5¥, 3q 1 % g7 Ay
FTHUIGATE | .5 7 Tigie fafnde
FRafTreRFF A= ¥ AR afa
W F 9§ ZA1 AT I 4 F AATT
g7 A1 §3 FAT9A fae | ag & w9 A
qATAT & T@AT ;EAr g |

farsadam 196 oA TTE |
qg FUAEY § | 9g 9« ey w1 A
9T THRET ST § QY A 9 faar amar §

MR. SPEAKER: Which year js that?
ot oy fewd - A1Ea € W faavay,
1960 | TgFAT Ffawa g¥ 41 F Ay §
FA ARNEAFTAFIRAR 1T
qa faar war fd arw & A ow @
M & | 3T F A § WY ET A1 1B
figea faar war a1 R 38 § & aff s
qET § 1 UF §F AT T 4758
3(x) o ag & qgar AT § ¢
“A monthly salary of Re. 1650
(Rupees One thousand aix hundred
and fifty only), payable on the
last working day of each calendar

month, subject to deduction of
taxes the company shall be bound
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to deduct, After completion of
twelve months of servica the mon-
thly salary shall be increased to
Rs. 2050 (Rupeeg Two thousand
ang fifty only)”.

TY TIRATE 1650 TIY ¥ ATV gAY
1 TF 919 ¥ a2 I F) Aifew avenrg
2050 &9 & I § | IW & AR TH
afcra oY arr fpar mar § wifa wrf
Fak ¥ ...

SHRI P. G, SEN (Purnea): Are we
going into all those matters now?
Let him come to the point.

ot wy fomd ¢ ag & qfafede
gArfry ST @ @F . . . . (swAara)

wt o v (7Q) ;W W

IR afgt
Wt vy fod 5T g ofwa §
A FAR F q A F o g st

T qg 9TU FTH F4T | 4T FIH §@
(vararr) aafas & & ar sl
qT N A qgAQ FAg § T &
aR ¥ 98 Weagd w37 | 9 Iq & 3F
qirg fadam &1 &9 ag F0T | T
qfcq@ o fear @ YT e
73R, A werw wEREW, IT 4T
ft F FYTA 1964 ¥ G W&
¥ fetafmad | frmade s @
g T amaT ) § W Ay ag 31
frara, 1964 & I a4 a7 I fgq @t
g W & "R B dare g 1964 W
wifed fer @ 1 ¢ifAd 1964 W &
fors 7Y $T QT § 1 KT g1 & Froft
afaq T & a1 JINIA T4 § FFA
&, fs ol afrg @a% & g €71 %1 Wyl
wtar a.§ 1 A€ ST ar g9y Tt
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MR. SPEAKER: Thig is all prior 1o
that. The Deputy Prime Minister has
.already said that after 1964 he has
no connection.

ot wy forwd & w7
B (I o

MR. SPEAKER: What jis the use of
going to 1956 and 1958 now? Let him
point out gsomething after 1964,

ot v femd ;64 & 7 At T
66 § q FZ | WX AT & 1T 14T
g A WerAEEarg o o# 64 ¥ qed
T QIE 1 H 31 fawiad, 1964 %
TR AT I FT G E 1 7w o w013
FY 9FF & T g a7 8 ME, 1965

“An agreement made this
eigth day of July, 1965 between
DODSAL PRIVATE LIMITED, a
company incorporated and regis-
tered under the Indian Companies
Act, 1913 and having its registered
office at Mafatla] House, Backbay
Reclamation, Bombay—1, (herein-
after called ‘the company’) of the
one part and Shri Kantilal Desai
residing at ‘Oceana’, N. Subhas
Road, Bombay-1, inhabitant of
Bombay (hereinafter called ‘the
said Kantilal') of the other part.”

gaas g g fe faeir afwa
Y F A% ag QAHT AT 9T |

“Whereas the said Kantilal dur-
ing his employment with the com-
pany has rendered very valuable
services to the company . . .”

SHRI P, G. SEN: What are the
charges against the Finance Minister?
If there are charges against the Fin-
ance Minister, then we ghall hear him.
Why should we hear allegations ageain-
at his son? Let him b ing his charg-
29 against Shri Morarji Desal and then
we shall hear him. :
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#{t &y forag
“Whereas the said Kantilal dur-
ing his employment with the com-
pany hasg rendered very valusble
serviceg to the company ... ."”.

i A d iz e adt
F0 1 gz A ArE T s

“And whereas the board of
directors of tlie company in appre-
cation of such valuable services de-
vided to pay him ag pruvided here-
undef:--

NOW THESE PRESENTS W(TNES-
SETH and it ig hereby agreed as
follows: . . .

MR. SPEAKER: For whaty

SHRI SHIVAJI RAO S. DESH-
MUKH (Parbhani): Does that docu-
ment relate to existing services or
past services?

MR, SPEAKER: He has come to the
crux of the problem. That is why
] am asking him to read it again.
Let him hear calmly and understand
what he is reading.

SHRI P. G, SEN: We are not going

to hear anything against Kantilal
here, We object to it.
ot wy fqwa : ag w@Em g

“The Company shall pay him
Rs. 2,050 per calendar month sub-
ject to dedution of such taxes
therefor as may be applicable for
a period of three years with effect
from 1st April 1965”.

%@ 71 aaw" § fF 1 99, 1966
¥ a i W a& g 31 7N,
1968 waig T8 @ 7% Ftfow€ #
2060 §0 fqaY ¥, AV TFH 12 FEW
FIE 1960 & FUT § qgd 99 &1
FreaR Y | w3 & € g w % quer
a1 & Ay A ¢ Ay ot § @@
faar ar L
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g wgiey - gz 11 ez §

2
Z 1

oft vy foma . 7E 0 A A oA
oifgq <1 § 1 § g2 FgAT =RAT
i fr fergram & 2w F€ 3 g
wfeza T A1 €7 wxg AT A Aar
arz fadY 97 #1 A7sae @if1 § @
Faq 7 faaft g, AfF7 37 A1 A=
AR AT AT F TR, FAT A0 E fF
a1 %Y, A 37 £ wfaw § wfas qasan
frAN G §radr g o
gt € gz #3t fr diEam
FFIRY a1 fFaY 717 FAY & frdt F#1-
ax FEgIAFIE A ARL AN G
A g7 zaraw ¥ mfaq P & fa
ITH 9 I @ w1 fom
TR W@ T I’ TR A gt A
“g” @ G 1 I @ ST F
afa & gHfad R FTar T
TR g @ FFF T, HT L7700 AT
fragw g fr ag $a 1 a1 “sm” =@
W UG EIAT N & 1 §A RN qG 71T
aft @4 § |

¥ a8 72T & fF g9 Y smAsrd
3T 1 oY, W 9T F Az 971 ¥ agt
qT AT FT /X FAR FIT ATSA
JA 7 aga & wafaa I & v faa
g gfarfmda Ty

%8 T F AT ATY A FITR A FT
FgR ABT AW @ &1 I A WO
arf gt A A, 99 IOT W FWE F
I7 FT AW FH AT 97 | [ATS qHAT
a1 gEQ G Y, 9 F FAT T
ITHINEA G 1 1965 & AT oft
i @ aF 37 7 3¢ A At
W § ¥R 9% g qeg aew gt 9w
TIw M ARIg A ST o @ &1
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% ag 2@ ¥ g #g avan § Or Af
FE T 2050703 X Te7T fr €
faa 31 o, ¥ a1z g AT wTATT
A o gy o1 A Wy A
I8 37 Fifawrd # qav Y gt fr
AR @ES faw wdd w g ara
AIRAT €27 & AHA HIAT |

#q 73 fadarfaee W a1 s
FYET  qw & fad & & & Aix qar-
f@rs 2 77 wedt T1@ @er F€ar Wk
A FATA § IR TN TIA F AT TR |

1T /AN fRqHed S 2wy
AT MEFY:  frqAfom Qyrew

“Misleading the House: The
House may treat the making of
a deliberately misleading state-
ment as a contempt. In 1863, the
House resolved that in making a
personal statement whick con-
tained wordg which he later ad-
mitted not to be true, a former
member has been guilty of a grave
contempt”.

MR, SPEAKER: Admitted not to
be true.

ot iy ford W 3 & fF g a0
W W JAerq 7l ff | § ag wfaw
FTAT 1A § v 37 A 1@ A ArAwrds
ft | wWifs 1956 ¥ 9T &1 W W
# #1q araey a7 | fyow & are A aw
§ o ¥ ] gugIeaw 1 ATHAT IIMAT 47
A< WY & qg X weqw ¥ TR foky
faqr v :
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[t 7y fomar]

“What we have to gee here is
this: Any incorrect statement
made by a Minister cannot make
any basis for a breach of pri-
vilege” . . .

iy ag gawr wHqEAT T
Y §

“It is only a deliberate lie, if it
can be substantiated, that would
certainly bring the offence with-
in the meaning of breach of pri-
vilege”.

A I A A A FHT AGA AT
qT AW WINT  qT AAJIAFT I @
ar 7Y, 7} w_ Y

oq qEES F qd W
wEF A% qR 9 §, W HY A A
Fifom 3 §, a8 T awaaT § WK a8
af faest § | # odfede s F WY
dae § | w ag anfad 3 v ag e
FTT &, A AR et el g waclt
g

@ @ & ag Fg A § o
T FN A ) TAFrA oY A § =
Fq w@ aqamar a1 f5 oag ‘T’
T Fg ) AT F IR
wrer § geiewa §, fr € 1 Aqaw
gAY g fr ag meAg g ag A
Fura & | SR WreT &7 &) ware g wifE
I 1 ag STAFTd o fv ag aer g
§ WK g TS e § A s
et wd w g ? A wd
o w1 for @ Aol ae
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TAHTT | @ q # oF FAA
S F I IZ T | 93 T § T W
&7 TR ¥ avy ag g A ag
@ w1 3 | wifowd ARk Swaw
FFAT § J wvarg @ E sTRT AR A
S¥ ¥ q1g ag o favig w0 ag q@
Fqq 3 | wr sfafy szt & fr a1
qnT § a1 e & Ffy e afafe
[T F 78 ITGAR §, W 3T T g |
fr 97 Y 1€ gTOaTT A &, S A
g, a3 ot 7€ & 5w o o ¥ Afqwar
FT AT ITEAT R | ;T WY & 77 ey
g f& Mraslt ard s e ¥
I FALT § qTAA ATHAT 1T | HITA
F AT T T 1 A T FEATE
T4 & a8 R FHEY 99 &1 fagty Anaet
T R grgm wdraw, @A
g F foeraa Al €

% ot w3 g fF ag g€ A wmwen
FRE F ;A Y |

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): I can very well
appreciate that my hon, friend Shri
Madhu Limaye is smarting under
some of the words that 1 used when
I replied to him in the budget de-
bate, and therefore, I can understand
his attempt to take revenge or what-
ever it may be called.

ot =y foord < e Al AT €
ag melt §, @ 1 qyoa A &
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SHRI MORARJI DESAI: 1 did not
interrupt my hon. friend when he
went on using words like Sant Morarji
this, that and the other. If he wants
to call me Sant even in joke or satire,
it is no concern of mine, I am not
bothered. T have never claimed to be
a Sant, therefore it does not matter
to me,

Then on the question of the docu-
ments, there is no question of disown-
ing them. They are legal registered
documents on stamp paper, they are
not secret agreements in any way.
They are all formal legal agreements
interpretable by courts and under the
Arbitration Act.

SHRI RABI RAY: By the Privilege
Committee.

SHRI MORARJI DESAI: Therefore,
where is the question of disowning
them? It does not require any in-
terpretation from anybody. They are
so obvious, Even the agreements are
so obvious that they do not require
any interpretation. Therefore, you,
Sir, may judge as to what it means.
It ig for you to say whatever you
want to say.

Of course, my hon., friend will be
satisfled if I resign. I am not going
to oblige him, That is the function
of the Prime Minister. If she asks
me, if ghe has any guch idea in her
mind, I would resign even before she
asks, Therefore, that is not the ques-
tion. I am ornly responsible to her
in this matter.

st wy fomd : ag @ & A
qr | qg @67 § i 39 |

SHRI MORARJI DESAI: If I feel
I am guilty, I would do it immediate-
ly. I would not wait for his asking.
Therefore, that is not the question.
Because he thinks I am guilty I
should accept myself ag guilty, is the
height of impudence. That is all that
I can say.

SRAVANA 2, 1890 (SAKA)
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Now, | would like to read out so
that my hon. friend may not again
try to find out some word here and
there and then start some other
motion.

The accusation is that I misled the
House on 30th April, 1968 when I
made the statement that my son had
ceased connection with business in
1964. In support of the accusation
-the hon. Member, shri Limaya, claims
to be in possession of photostat cop-
ies of some Agreements which had
been entered into between my son
and Messrg, Dodsal Private Limited.
These photostat copieg have appeared
in the Blitz issues of June 15 and
June 29 with a ring of misleading
insinuations which is o characteristic
of that paper,

SHRI RABI RAY: You can flle a
defamation suit.

SHRI MORARJI DESAI: I do not
believe in throwing gtones in dirt.
These documentg are with me: there-
fore, it is not necessary for him to
start with a very heroic statement
that he was prepared to stand by it
I have got the originalg here with
me; if he wants to see them he could
see them also, If he had asked me
beforehand I would have given him
the documents; he would not have
had to take the trouble of going either
to Blitz or some other sources. The
facts are as follows:

Messrs. Dodsal Private Limited—an
AEG. not an Indian concern at that
time—engaged my son as a Commis-
sion Agent from December, 1956,

In December 1960 the concern em-
ployed him as the Director Sales on
a salary plus commission as is the
usual basis for sgalaried employees.
the total of which from the second
year of service wag a little over
Rs. 4,000 p.m. the salary part being
Rs, 1,650 during.the first 12 months
Rs. 2,060 after one year. The rest
wag the result of the commission
which he got in the year.
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Both these agreements were signed
by the Evropean Manager termina-
ble on six 'nonths’ notice. The agree-
ment of December, 1960 remained in
force until 31st March, 19685 inclusive
of the peri>d of notice. He however
ceased to do any work after June,
1964 for tlis company.

The last agreement providing for
terminal b:nefits with a monthly re-
muneration of Rs, 2,050, but no com-
mission wts for 3 yearg with effect
from 1st A.pril, 1965.

As the photostat copy would show,
this agreenent imposes no business
obligation oxcept that nothing regard-
ing the transactions done during the
period when my gon was with the
concern as an agent or in service
would be disclosed. This is an ob-
vious precaution and cannot be deem-
ed to be business connection. The
cessation of the commission fees which
were gubstantial would establish that
no business was expected during the
period, The payment of terminal
benefit is ag stated in the Agreement
for valuable services rendered. This
is a business evaluation entirely with-
in the judgement of the concern ard
the Hon. House would not expect me
to go into the detailg of this and simi-
lar other transactions in the business
world.

The last agreement which has been
used to impugn my statement relates
to a period when 1 was out of office.
It ig nothing but fanciful to state that
my general standing in public life
would have brought this about. So
many of ug including my Hon. friend,
Shri Limaye, have standing and influ-
ence but I do hope that in equity they
would be saved the imputation should
some good things happen to their
families,

I would not like to go into varfous
wild and irresponsible thoughts built
around this matter. I had drawn dis-
tinction between the role of my gon
as my Private Secretary when I was
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out of office, and ag my personal pri-
vate Secretary when he accompanied
me on one or two official tours. No
part of the cost was met by Govern-
ment nor had my son access to offi-
cial records. It is equally absurd on
the one hand to connect the timing
of the raid by the Enforcement Direc-
torate with the cessation of the agree-
ment and on the other to insinuate
that the enquiry is being interfered
with. The enquiry is proceeding ac-
acrording to law and regular progress
reports are being watched in the
Directorate of Enforcement and the
Ministry.

Wt g fewd . mww g,
I § froag 7 fzfed | gz woas
afafa & qos wa kg

MR. SPEAKER: No further discus-
sion about it. We have been discussing
it not only here but in the Chamber
and I had given an opportunity to
hon. friends. It ig not ag if some off
h1and decision ig being given here. 1f
there is some difference of opiniun,
and some scrutiny is to be made it
may be done. But we all of us have
heard both of them. The statement
about documents made by Shri Madhu
Limaye is not denied by the Deputy
Prime Minister (Interruption.) Order,
order. I have given the maximum
chance to Memberg here and inside
my Chamber also. Some have asked
me about it. If there is really any
difference of opinifon, that will be a
matter for the Privileges Committee
to go into. He may not agree with
what has been saild and he may say
it is bad; you may not agree with
what Shri Desai has said; you may
say it is bad. But that is a thing
which can be dealt with in a differ-
ent way.

AN HON. MEMBER: Refer it to
the Privileges Committee.
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MR. SPEAKER: It iy the House,
which can take a decision; as Shri
Desai put it, it is the Prime Minister,
and it is for the Prime Minister and
this House.
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CUR L BELC IR (8 o R )
faetT gt & Ziar ?

MR. SPEAKER: 1 have heard you
in the Chamber, outside tha Chamber
and now here, My only point is this:
if you do not agree with the view
expressed by him, the Prime Minis-
ter or this House, that is one posi-
tion. The Privileges Committee
could go into it only if you do not
agree with what Shri Desai has said
or Shri Desai does not agree with
what Shri Madhu Limaye hasg said.
Then the Committee will have to go
into it.

SHRI S. M. BANERJEE (Kanpur):
There ig disagreement.

MR, SPEAKER: There is no dis-
agreement. Both of them agree.

SHRI S. M. BANERJEE: It js a
question of interpretation. Who is
going to interpret it? Which inter-
pretation is correct? That is the
matter.

MR. SPEAKER: I am on my legs
now. I wanted to give them a fair
chance. I told them also that this
was my opinion. I said so in the
Chamber also. Whatever it was, I
thought it was my duty, sitting in the
Chair, to give them a chance to place
it before the whole House so that they
will have a chance, and the Deputy
Prime Minister also could clarify the
whole case. I have given them the
chance. You may agree with each
other’s point of view or not. There
is no privilege as such to be referred
to the Committee. Therefore, it is
closed.
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12.47 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDIAN STATISTICAL
INSTITUTE

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): I
beg to lay on the Table a copy of the
Annual Report of the Indian Statisti-
cal Institute, Calcutta, for the year
1966-67. (Placed in Library. See
No. LT-1396/68].

GOVERNMENT RESOLUTION ON NATIONAL
Poricy oN EDUCATION

fown W & oo AW (W
AR W@ W) ) faed A
T & fogr wwwedr wiedg Afa
Fat ¥ faais 24 A, 1968

F T GeT §ET TH 30-60-
67 sm€0 Jo #Y g Nf Wr ge a7
WIHE |

[Placed in Library. See No. LT-1397/
68].

NotrricATiIONs UNDER Navy AcTt

THE DEPUTY MINISTER OF THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA):

(1) I beg to re-lay on the Table
a copy each of the following
Notifications under section
185 of the Navy Act, 1937:—-

(i) The Navy (Discipline and
Miscellaneous  Provisions)
(Amendment) Regulations,
1868, published in Notifica-
tion No. S.R.O. 3-E in Gaz-
ette of India dated the 30th
March, 1968,

(ii) The Naval Ceremonial,
Conditions of Service and
Miscellaneous (Second Am-
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[Shri M. R, MASANI]

endment) Regulations,
1968, published in Notifica-
ton No. SR.O. 4-E in Gaz-
ette of India dated the 30th
March, 1968,

[Placed in Library. See No. LT-874/
68].

(iii) The Naval Ceremonial,
Conditions of Service and
Miscellaneous (Third Am-
endment) Regulations,
1968, published in Notifica-
tion No. S.R.O. 5-E in Gaz-
ette of India dated the 19th
April, 1968. [Placed in Li-
brary. See No. LT-1108/68].

(2) to lay on the Table a copy of
the Navy (Discipline and
Miscellaneous Provisions)
(Second Amendment) Regu-
lations, 1968, published in
Notification No. S.R.O. 8-E in
Gazette of India dated the
8th July, 1968, under section
185 of the Navy Act, 1957
(Hindi and English versions)
[Placed in Library. See No.
LT-1398/68].

WHITE PAPER No. XIV re GOVERN-
MENTTS OF INDIA AND CHINA

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): 1
beg to lay on the Table a copy of the
White Paper No. XIV containing
Notes, Memoranda and Letters ex-
changed between the Governments of
India and China between February,
1967, to April 1968. [Placed in Lib-
rary. See No. LT-1393/68].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI KHADILKAR (Khed): 1
present the Thirty-second Report of
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the Committee on Private Members’
Bills and Resolutions.
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12.49 hrs.

PETITION RE INTRODUCTION OF
FIRST POINT SALES-TAX IN
DELHI

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I beg to present a
petition from Shri Mahabir Parshad
Gupta, Delhi, and others regarding
the introduction of First Point Sale
Tax in Delhi.

12.493 hrs.

BUSINESS ADVISORY COMMITIEE
NINETEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I have to make a statement
before placing this motion, because,
yesterday, the consensus on the Gold
Control Bill was that it should be re-
ferred to the Select Committee; it is
a Bil] replacing the ordinance. There-
fore, I wrote a letter to you. Subject
to that, I move:

“That this House agrees with
the Nineteenth Report of the
Business Advisory Committee
presented to the House on the
23rd July, 1968.”

MR. SPEAKER: Then
have to increase the time.

you will

DR. RAM SUBHAG SINGH: We
will agree to that,

st fT e (et =) -
iy 5l T & war & fr e faw
=) fadae w8 FY {uT g o e
B W AT ¥ 9 ¥ wgee A g woew
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TMrFQAEfr wafade A s
T foa v o i faforrs weamgard
FHEN X 7 FHT 4TI FAE F1 ¢ faw Fy
5T fq faert T8 AT facge T
g golr

SHRI S. M. BANERJEE (Kanpur):
My 1epresentative was in the Busi-
ness Advisory Committee, and I am
told that there was unanimity on the
point that this Bill should be referred
to the Select Committee, and that is
why only one or two hours were
given. Now, when we raised objec-
tion in connection the Bill, Shri
Morarji refused to listen and said “I
am not going to send it to the Select
Committee”., I request that the un-
animous recommendation of the Busi-
ness Advisory, Committee should be
respected in all seriousness and it
should be sent to the Select Commit-
tee. If it is not being sent to the
Select Commiittee, we want five hours
for the discussion.

MR. SPEAKER: I have myself
that if it is not going to the Select
Committee, the time must be increas-
ed. I did not say how many hours
it should have, but I said that the
time must be increased. They have
both clarified the position. The Min-
ister glso has agreed to increase the
time for discussion of this Bill to five
hours, as you suggested.

SHRI BHOGENDRA JHA (Jaina-
gar): What is the reason for not
following the decision?

MR, SPEAKER: He has accepted
the suggestion made by Shri Baner-
jee,

SHRI KANWAR LAL GUPTA:
What is the time?

MR. SPEAKER: Five hours for the
discussion of the Gold Control Bill

SHRI KANWAR LAL GUPTA:
You may agree to three hours or five
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hours, but I think we have a right
to insist on sending it to a Select
Committee,

MR. SPEAKER: You can give an
amendment to that effect.

SHRI SEZHIYAN (Kumbakonam):
Sir, we decided in the Business Ad-
visory Committee to refer this Bill
to a Select Committee because it has
been the practice to send all import-
ant Bills to Select Committees.

i e SO qeT T AEIH qEET,
T gE Fe & s § | § frae
FTA gar g f wr Hely AR #AS
il a1 SR wAet ot At
fedig % 3, afm <fw fae weft wgaa
758 § Oft 7% ¥ e fax fawm,
79 faQ ag a@t W A qEW 9,
ar fex fafsae geagadr a9t ®
A FEFAT AN ZITTE &
faeg WRw W@ §

MR. SPEAKER: I entirely agree
with you that once we change here
a decision taken in the Business Ad-
visory Committee it will be a bad
precedent and later on anybody may
try to change the decisions taken
there. But the Minister has already
said that this change is needed be-
cause of some gpeciﬂl circumstances.

SHRI KANWAR LAL GUPTA:
What are the special circumstances?
Let him explain those special cir-
cumstances.

DR, RAM SUBHAG SINGH: AsI
said earlier, Sir, this Bill seeks to re-
place an Ordinance and it will have
to be passeq within sizx weeks from
the date of commencement of session
of Parliament. Therefore, I appeal
to the good sense of the House to
agree that this Bill should be
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straightaway passed. As was sug-
gested, 1 agree to more time being
given for the consideration of this
Bill. It may be five hours or what-
ever you may suggest.

SHRI VIRENDRAKUMAR SHAH
(Junagadh): Sir, the Select Com-
mittee may be asked to study the
Bill and give a report within a cer-
tain time.

DR. RAM SUBHAG SINGH:. Sir,
the motion will have to be made
here and passed. Then it will have
to go to the other House and thev
will have to pass a motion giving the
names of Members who will represent
them in the Joint Committee. All
this will take time.

SHRI S. M. BANERJEE: Sir, we
also realise the importance of passing
this legislation replacing the Onrdin-
ance though we are opposed to it.
After all something has to be donc.
If it is referred to a Select Commit-
tee we agree to sit beyond the nor-
mal hours, beyond six o'clock, and
discuss it. Because Shri Morarji
Desai, the Deputy Prime Minister,
made a Jdefinite statement, when we
objected to the introduction of this
Bill which was defeated by 101 votes
to 61, that it will not be referred to
a Select Committee, this change is
being sought to be made in the re-
commendation of the Business Ad-
visory Committee. I would request,
Sir, that let a Joint Committee be
appointed and let us discusss it and
place our report before the House
adjourns  (Interruption).

MR. SPEAKER: He has already
explained his difficulty. I am not
concerned with it. I am only to do
my duty here.

MY q/o URo AN (JAT) : WEaW
i, & fdzw s agw g fr
W ATFIT F A Fg felewedt 8,
AN qE HTeT Fy FFA Y
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MR. SPEAKER: He says that be-
cause it is a Joint Committee a motion
will have to be made there also and
that will take gome time.

SHRI NATH PAI (Rajapur): Sir,
let him not mislead even you. He
is very clever. He said it will have
to go to the other House. A Select
Committee can be of one House. It
is not axiomatic that every Seclect
Committee must be a Joint Commit-
tee. How can I undertake to speak
on behalf of that august House. We
only want to see that the Bill is pro-
perly scrutinised. With that object
we have suggested that it may be
referred to a Select Committee. You
can give a mandate of ten days as the
maximum period within which they
have to report. I do not know what
is the difficulty.

DR. RAM SUBHAG SINGH: We
have some experience now of the
finalisation of work by other Select
Committees which we set up during
last session. Most of them have re-
quested the House to extend the
time. Further, as you al] know, dur-
ing this session both Houses have
heavy business pending before them.
We have 31 pending Bills on the
anvil of the House and Rajya Sabha
have 11. Besides, 24 more Bills are
likely to be introduced. These are
our difficulties. Otherwise, I have
every respect for the wishes of the
hon. Members and I will be as co-
operative as possible in regard to giv-
ing time for discussion on any sub-
ject. Therefore, I would again ap-
peal to the hon. Members to pass this
Bill straightway.

! T ST ¢ TSI WET,
¥ g 717 & i e gw ag F fafude
Fraw frm s, &y s fafog
s wadr ¥ fefasw A g
& aft w1 o Tw guw fag
Vogeht a g a1 79q fafade
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FEAW FT WE | A IF W 9
FEIFm At NEITFE Q,
SOERIZ CRE TR I PRE 2T B £ F (0 §
T FIAAAANIT FFAY
F@ OF 57U Frfa¥s gran

MR. SPEAKER: 1 agree with you,
Instead of taking a decision now,
this particlar item may be referred
back to the Business Advisory Com-
mittee for further reconsideration. I
hope the House is agreeable to the
rest of the Report. I will now put
it to the vote of the House. The
question is:

“That this House agrees with
the Nineteenth Report of the
Business Advisory Committee
presented to the Houge on the
23rd July, 1968 subject to the
modification that itemg (6) and
(7) of the Report be referred
back to the Committee for recon-
sideration.”

The motion was adopted,
12.56 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
‘of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

BORDER SECURITY FORCE BILL—
Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Y. B. Chavan on the
23rd July, 1968, namely:—

‘“That the Bill to provide for
the constitution a nd regulation
‘of an Armed Force of the Union
for ensuring the security of the
borders of India and for matters
cormected therewith, be taken
into consideration.”

st wee ot @ (faeh qw)) ¢
gareqer Y, fyT WA & ag fadaw
Fog ¥k e @ T R ww W
1086 (ai) LSD—8.
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WY F g AqEifs W&
AR R@ATAICE 97w I
TIAE 1 AW ¥ aff, foeyr wf
I ¥ 1ITF § AR A A aw W
weafert agr o & 1 qifwerw
T IIE F AAT TEIT &, A H7 AH
TAAT NIAFE AR gAR § I ¥
TG AT A AT M g
w0 § 9 foaa Y TRt amaw g
A F rg gt aff ool gav Awy
F AT g ITRTATE ¥ AT FTHY 7T
R | IFEMAGE, TP ghwEed §
73 a0 @wear  fawr w0 ¥
FIG ¥rar feqly 47 &1 W@ STH
e F fag ag fagmw d§1g &
argy war | gay feafy w1 qE-
faar \=8; aMT FEMAT @ oWIAT F
qrg 3 g wr g fear 0 W
JqrsA Y, e awga W frar @
fra & #3 ag aiv A § fF T &
fraggamIaAeFz FAE & wor &)
IaF & w0 F g wwwar §
& ag g3ar wgeaqy fagas & f forw
F a1 ¥ o=l y@7 § favaiogd® famnz
gmr arfgg . gd afaw wdwe
a1 gt #qifE & gaaar g fE ag ow
g3-dfaw fegfy & €, @Y fametr
wza 3g w1 ¢ fow & Efaw o wr
qfwriie , a1 &% AT g Wl AgE
q Fgraga 9% §, TAMAC g Tg WY
g oFm fE o oso g 3
8! AT AT §, T4 qIT TG FAA
QU GIWET KT HT FI G IAH
wE qAT TAT A1 & AT HIT A I
afgq sy f6r @ 1 ST A
afag sdraw o &0 & genfas &
qifgd , IEF TR T & W g7 JIw £
q¥Y | g 77T fow ag F w2y
w1 famio @Y 75 W1 @G AT gl
@t s smiaw & forer & @t i drear
& g
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TF AT AW F AR eqr
femar s § f6 =g fadaw
¥ 39 I I weERNE W @
aFa § | deefmat @ 1 qwal @
frogs Magfegoamiar gz o
T 9% § o I warawEE awadw
UST T H §T /FAT & AW AY
gfersr &7 73 § 99 I N FIA-
@ IR GFAT N AT @ F QX F
A FI NIV I T A ;i

AN A TEFIENITH TN

AT ATA € TE FI AR AT AT -
FT FT gFA & | B g ara 77 Al
a74q fear f5 & o {7 @@t gdaw
I} T % FOAG F 14 ¥ g1 a1 ff
FRAHIN A ITaF I UL F
IR GIE XU UER - CIEUR-T
f& ¥ F1 Twga g ey o
gafag #3 39 Freamg fwar
afea gh ITaTT &1 Te= J@Aar [ifgd )
& wig & sifcg 76 wERa & Fgw
fret g% & 38 IF1T 30 AT fawey
TS g B A @ fE e qwe @
Wt 37 H geaT fearar v @ Ak
FE0 s ag W S@ar fed fv wax
F1E ST AIFTT QAT § I AT qrHA
FT ATHAT TIIATA FLF fagmi &
qrg 137 qers eqfad FAT ST
§ ar W wgTT 31 FTAT AEA &,
T8 IHT &1 A nfeqai§ agagan
o g, 7 2N A www Af & @+
AT @R AFTEE §, Iq9F AR F
o g% g F TEWR 1 USH A
‘gfem % ®T Tw s} gfew w0 o
qEAT ] T3 TIREIEIW FIT &) IO
gaRareg f5 dmawr St Ffe
FIFTL Y, TFIT T 9T QIS fwar
2 FA I FLNE § owEAT F
am I F AIE AT wEIT
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afFr waw ¥ w9 T8
o), I FWIL ugaT fwar g1 WX
T A1 & &7 ag it g @ i doma
FIHRTT A o 37 gr garst fEar gr
zafag w18 Aot & & a7 v
Feul fw fpg gw1 & g9g s
gfew & oY% 9% W Frfed o F ary
% oY faary war arfed | g@ gwIv
w1 WA (w6 #1777 f faww g1
& o1 geadT far e w@r

gaQ A d g FT oAEAT
# g quraw 71 @A & fory @ ar,
IATEqET S, WU AT ST GEHT @A
& e a7 g1 1 Fei ov #9 02 FT—
R oy wrmE A § SfFA
a9 aga mfaw G . @ F WAL
T g TRl § fo fafdt & o of a9 f1e-
T, WA F e q1e% g B
W@ g A Iy gqer f5 Ao
T Y gfgaic &, ¥ QY ww ArzET-wWIE-
3z I ax g, ™ & wam, fasr W@
qifed At &A1 F T A OFIA A
vET ¥ W &, 39 F g faar w7
s qfer & forg agar & aivwa grar
grm 1 & oy wf@ & maAT
wdr wdTm & wgr wEar & W w
aweg 74 i a8 Wi sga weS Fiw
2, G0—70 T AT FWIT §F AT
gfers & §, dfET sA R WTHH W
ed doewr a0, gA L wewrAfne
ffsrr arfy 3 foar o afifeafa 7 22
FAFTTAT FLAF | L gEHIA
@ ag g fe ST O aiENFIS A

A oE .

NR-HTT A (S TIAATT T ) -
RATFFRRE |

st ATATR A ;. AT HIGH F7
Hifsd | FA AT FF GaT FYT R ¥
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argged 99 & arw fray 7 Tfed,
IwET I 5 wfawd § |

st vodx feg (TgEw) WA
WIS 39 &7 FASI /a1 W) & !

ft Fat A q@ : FAAQ AGH
AT TG §, S AF qqET TGl grn v
Tgi 9% gfEmm & SisEm TR S |
wafad, Sureaer Y, & g FgAv ArEqr
g 5w qel wEIRT I 919 F1 3§
& AT wree gaE 9 § A R,
R A I O § A @Y g0
gfaerd g% a & ar € & 1

sy g & 7 FE AR §
foF T ETET w=8T ST & gAY 9rfRd
Frga g fs ot sar 3o fafagy
wifad 9% agF WY § | 9g g Heer
T &, #§ IFFT @E FQAT § | weer
qRwTEd, w6t & T ;T H=F WS-
gt 3 9FTT FT €2v @ A & gREar
g for aga &= g

St S & ag Fgm @ g
fF gara o &ffes QT &, Fa=r
gfew & @grk SEET T AEY Ry o
©id g A e w7 o FA0OET
A WY G F agT I AT @A AT §
IR W wEATRS fRaT ST |
gATR 3w %1 o feufa §, 9@¥ aga weR
A & seAr 7Y Fvan fF gam e a
g1 91O, TEH FE 99 90 99 §,
wWifs aifFe-1w W gAIR @1 vy
FE@T —9AR FATA GXFX qIfFeaT
F &fiw  gard SRl A @S AW
2, g qrfeeaT gwTR Te QEr Y
W T AEY § | OfEE T T F
QT &, T 9 § A Far awiT #X
T@r &, 98 W s § | ot feafa §
T WY 91T W) A9 § @A g
AT 7w I gfqw ¥ agi ) FH TG
wm | A 9T @A AT o AN g
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T ITH WWATES FIAT ¥W avfE
i gt gfam ®Y guad § S
FEIAT FX AR W FE g gfew
T qEuT F9 a1 gH IR wEE WY faer
T, TH NFI &Y 9947 gAY AnfEd
arg fefafes B1F & am ¥ O Ty
F faa gf 97 @l #Y WY ghgare 23
aifed | Y &t favaea §, fow & Y
e favaeq W) &, S99 ¥ ©iz 77
ST @ w gfaare 3 wifed e @
W g gfew # osgEar X
ITHT FrTTEAOA AT ATfEA—FATEY
T gfqw F @9, at 9g SUTAT HO\v
g

qH a8 § 1965 ¥ @ gATQ
qiffe & arq a9 g, a9 Ueeq™
TR O AT FAHT F1 qg WY AT
& AT % arey F1 T FEr &, 9g v
fraT smar &, S 99 g F A A
TO WY [T AL 9T HI ITHT T[T qTAT
o F1E 78 97 1 FEfan saTET 9w &
f& agi 1 S wEY d, ST A
T EF O g A 39 weErY & @y
R farmd R g gfew wfusy

¥y g T g& |

gt < & 77w wTEww §
fe gaF et I AeAfFeT 7y T §,
Ia¥ gg faar a7 § fF geet-afaer
TET qX Y A8 B w9 F4i, A
# a7 welt S & ST %
Fad qffeaE F 719§ gATU AR
@Y &, 97 & |y, fasaa & g A}
AT & qT Y gATY WR AT § A_T 9T
o g&0 & fr ag 37 G ), ag gferw
T #Y oA | W AW & fAd ww
gferm 1 & qiE agrd e wfed o
ww frw a@ & wfen gar g,
ghoee T @ 8, a8 AT T qgEm
F Q@Y sy F1fEgd 1 A S ¥
=& frr iR Aved gfamT gy
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fa 1 @Y {99 THTC A A AA
i gy &, IgE WY ¥ N AF
T T qEF 9 N A @A
ITF "X WY e f@y amniy |

wF wifed gaTa [ F qwre
FEM | AET 9T gH 1@ qIAqT Al
FY AT MY, @rE A A A FEiE
gfaa wfweas & Fa & @ &&0-
Sfag aff F A E ar @ aw@ F
@t § faasr fefafee @ &30 o
FFArg, N wofaa § Sfrmaage g,
FIHTT IAFT T | a1 g 973 I
R I &, gfaerd 2, @Y F A7 gt 9%
qEIY ST GFY § AT AT 1Y 9
F @Y7 gAY 59 gfed Y 99T FT qEY
g1

W Wkl & a1 ¥ 7@ fadas w0
AW FTAT § TR @A F@
T ATAATT g HelT Y & STGAT FIAT §
fr & ot favee F3E 71 w7  @fs
£ 9T g0 ag & faar fear o @9,
Tad o wfrar § 9 ox faeee #1
faame fRar o st @ AR IR @
frar o @@ @0

MR. DEPUTY-SPEAKER: Yester-
day, the provisional time allotted for
this Bill was 2 hours, but now the
time has been increased to 5 hours.
I have got to accommodate about 15
Members who have sent slips to
me here, I would like to ascertain
the sense of the House about how
much time we should have for the
general discussion and how much for
the other stages.

SHRI SAMAR GUHA
My party has not spoken.

(Contai):

MR. DEPUTY-SPEAKER: 24 hours
are still left. How shall we divide
. the time as between the different
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stages?
House?

What is the sense of the

SHRI SAMAR GUHA: First, time
should be allotted to the representa-
tives of every party to speak.

MR. DEPUTY-SPEAKER; The
debate should conclude about three
hours from now, that is, at about
5 p.M. That should be clear.

SHRI Y. B. CHAVAN: The dis-
tribution should be 3 hours for the
first reading and 2 hours for the
other stages,

SHRI INDRAJIT GUPTA (Ali-
pore): One hour is enough for
clause-by-clause discussion,

MR. DEPUTY-SPEAKER: It hon.
Members would agree on one hour
for the clauses, then I shall be able
to accommodate more Members.

sy qRad Ta (W) o SuTeaw
Str, AT gaTa § fF S fede #1 e
qrer @gr fear g | gaw frfradew
¥ faeae ¥ am2 frdt #Y gadT T ),
T ¥ 3o fagral ox @
aFdl & | Tafad ¥ gama § 5 gaay
S fedz F1 gag T faar g,
arfe a9 W Y TRIARE faFar st ad

MR. DEPUTY-SPEAKER: Yester-
day, in the Business Advisory Com-
mittee all these considerationg were
there and they were placed before
them. The time has been increased
to five hours. To extend it further
would be difficult. But I would sug-
gest that we may have 2 hours for
genera] discussion now and 1 hour
for the clause-by-clause consideration.
We shall begin the clause-by-clause
discussion at 4 P.M.

SHRI
{Visakhapatnam):

TENNET] VISWANATHAM
You are now
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presuming that there shal] be clause-
by-clause discussion,

MR DEPUTY-SPEAKER:
now, but at 4 P.M.

SHRI TENNETI VISWANATHAM:
I am talking about four o'clock also.
All of us are of the opinion that this
Bill should be referred to a Select
Committee, and every speaker is sug-
gesting that it should be referred to
a Select Committee. If you would
be pleased to give me ten minutes, I
shall prove why it should go to a8
Select Committee.

Not

Border Security SRAVANA 2, 1890 (SAKA)

MR. DEPUTY-SPEAKER: I under-

stand that this question had been
raised at the meeting of the Business
Advisory Committee where the re-
presentatives from all parties were
present. '

SHRI TENNETI VISWANATHAM:
I was not present.

MR. DEPUTY-SPEAKER: And
they have taken that decision. There
are two motions at the consideration
stage and the House will decide it
I cannot say anything more at this
stage.

Now, Shrimati Ila Palchoudhuri.

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): May I speak? T

have asked for her permission to
speak earlier.
MR. DEPUTY-SPEAKER: She is

a new Member so far as this Uouse
ig concerned, and, therefore, let the
hon. Member show some chivalry.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Mr. Deputy-Speaker.
Sir, I warmly welcome this Bill. J
know the areas, where we are in thy
border, like West Bengal and, parti-
cularly, in my own district Nadia.
how much we depend on the Border
Security Forces. It is a fact that thev
are the first line of defence because
it is only when something will hap-
pen that the Army will take over and

.
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it is they who are the first to take
the brunt of whatever is to come.
So, I have my full sympathy and full
admiration for the work they do.
The work they are supposed to do
has been laid down in the Home
Ministry’s own Report and in ihe Bill
itself. They are supposed to give a
sense of security to the people in the
border areas.

Yesterday, some of my friends op-
posite—] was surprised to hear—said
that the police was immobilised dur-
ing the United Front Government’s
regime. I quite imagine that because
the United Front Government 1n West
Bengal was dominated by Communists
and they immobilised the police
whenever there was any need to do
so. Secondly, I do not suppose they
want this Force to really function
because, they would like the border
to be open for their friends to come
in. However, that is beside the point.

Sir, India has a border of actually
4000 miles and West Bengal has &
horder of 1350 miles out of that
border. I understand that there is
vet a shortage of 10,000 people whom
the Border Security Force could ab-
sorb. I do not know if this figure is
correct because—I am a new Mem-
ber—this was out before the last bye-
election, I understand that the Bore
der Security Force can yet take an-
other 10,000 people. In that case, 1
would suggest that Namasudras who
have come over from East Pakistan
and who are strong in physique and
warlike in temperament could be
tained and absorbed in some of the
areas in the border forces. I hope the
hon. Minister will consider this when
he recruits men for the Border Secu-
rity Force and putg them into train-
ing.

T have also another thing to point
out that the Border Security people
have done wonderful work in Bengal.
They have caught in one year more
than 3000 cases of infiltration and
ihey have confiscated smuggled goods
worth more than Rs, 2 lakhs. Their
work has been admirable and dis-
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tinctions have been awarded to them,
I think, there could have been more
distinctions awardeq to them. We
should also have, like the Army Day
and the Navy Day, the Border Secu-
rity Force Day. That should be »b-
served and that would create the
liasion between the Border Security
Force people and the people of the
area.

Then. my hon, friend Shri Indrajit
Gupta, remarked yesterday that the
Border Security people very often
like fresh eggs and chickens. 1 would
like to say that everybody likes fresh
eggs and chickens when they can get
it. But the Bill provides for it as
one of the offences, namely extortion
of that kind of thing. That is duly
covered. I do not think we need to
be at all worried about that aspect.

Then, I would make an urgent plea
for one think and that is that the con-
ditions of the Border Security police
may be the same as thosc of the
Army in as many ways it is possible
to do so. You call them a para-mili-
tary organisation. Well, if they are
a para-military organisation, then
some of their amenities should be the
same as it is with the Army because
they do no less work than the Army.

About housing in the border, Sir,
it should have every attention of the

Governmerit and, I hope the hon.
Minister will look into it. I under-
stand Rs. 3 crores have been sanc-

tioned by the Centre for police hous-
ing. I wonder how much of this has
been used for the Border Security
Force housing?

About their families, I would like
to say that there should be some ar-
rangement for looking atter their
families when their men are out
guarding our borders facing death.

There is one other point that I
would like to make. When you are
going to punish them like in any
military court, there is going to be
death punishment also. They are go-
ing to be treated like military in

JULY 24, 1968

Force Bill 1136
every respect exc:pt for their emo-
luments and all other amenities that
the military is entitled to. The
punishment is almost the same as
what the military wouid undergo for
the same offence. Here I would say
that, when it cames to death punish-
ment, they should have access to the
Home Minister and he should be
there to grant them pardon if it is
possible to do s0 . .. (Interruptions)
I hope, they will have cvery access
to him because once it comes to a
death sentence then there should be
somecbody to appeal to and he can be
the Home Minister who nas sponsor-
cd the scheme, I hopce, he will be
the » to give them any advantage,
any pardon, any leniency, that can
save a life. I would earnestly plead
for that.

Then, leave for 60 days should al-
ways be there because their work is
full of danger and tension. They are
the first line of defence. They will
become the second line of defence
only when the army takes over. It
is very true of that little quotation
that an army man wrote in his own
note-book, which was besmeared by
blood and was later rescued; he
wrote:

“I have a rendezvous with
death.

At some disputed barricade.

If mid-night
town.

When spring trips north again

And 1, to my pledged word,

am true;

in some flaming

I shall not miss that rendezvous.”
I know that our border police will
never miss their rendezvous and
they deserve all our gratitude, all
our admiration and every considera-
tion from the Ministry that has spon-
sored this Bill.
! I.v:v—elcome this Bill warmly and I
hope that the Border Security Police
will grow from gtrength to strength
and protect India.
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SHRI SAMAR GUHA (Contai):
This Bill reminds us of the colossal
follies of Partition and of over-zeal-
ous profession of Bhai-Bhaism. Tui:
has resulted in the exposure of all
the borders of our country which had
the natural physiographical protec-
tion which perhaps few countrieg in
the world have the gift of having
such security. :

Now all our borders are exposed
to our actual and potential enemies.
Pressed as we are today, we have to
look to our border security which is
a must for every nation and parti-
cularly for a nation like ours which
is endangered and which had actual-
Iy been in danger twice in 20 yecars.

Although I am in a mood to wcl-
come this Bill, but I would humbly
say to the Home Minister whether h»
was ‘consulted in all its aspects while
this Bill was prepared. This Bill
gives an impression that it has been
drafted wvery hastily. If the idea of
having border security force means
the exalted duplication of our armed
police forces carrying outmoded rifles,
then the purpose of this Bill will be
frustrated and it will create conflicts
with the States.

It seems rather strange that the main
objective of the Bill has been defined
in a slipshod manner. I do not know
whether it has been done intentional-
ly. The reason is quite obvious, as
Pakistan and others will immediately
say something about it—I do not want
to go into it in details. In this Bill,
it has been said that there shall be
an armed force of the Indian Union.

But nowhere in this Bill the status
and the task that will be
assigned to this Security Force

have been clearly defined. The objec-
tive is rather vague, confused, and
not clearly laid down. Only in Chapter
X, ‘Miscellaneous’, has the purpose of
constituting this security force and
the task that will be assigned to it
been defined. What is that purpose?
For the purpose of prevention of any
offence punishable under the Passport
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(Entry into India) Act, 1920, the Re«
gistration of Foreigners Act and so
on. I would like to know this from
the Home Minister: Doeg it mean that
the purpose of this Security Force
wil] be mainly to discharge the funce
tions of the border police in the sense
that they will try to haul up illegal
infiltrators, smugglers, dacoits, per-
sons who lift cattle and forcibly seize
paddy lands on the border or those
who want to enter into Indian terri-
tory without passport? Doeg it mean
that this force will be constituted only
to perform these tasks? If so, I would
say that the Indian Union contemplat-
ing a Central Force will fail not only
to carry out the purpose, but there is
apprehension that conflicts between
the border States and the Centre will
be created. But if it has been thought
now, as I have already said that our

borders are exposed to actual and
potential enemies, if we feel the
necessity of helping our Defence

Forces by some sort of, I should not
say police force, but auxiliary defence
force performing a particular type of
task, that should have beep, made
clear. If our Government fee] that
the armed police force in Assam, Tri-
pura, West Bengal, Jammu and Kash=-
mir, Punjab or Gujarat or Rajasthan
are not capable of dealing with cer=
tain other types of offences to which
I have already referred, we expect
that that should be mentioned as the
main object of constituting this force.
That means the types of offensive ac-
tivities which we could expect from
across the border as confirmed by our
experience at the time of the Opera-
tion Gibralter from ‘Azad’ Kashmir.
That means that some type of guerilla
forceg are now being organised in
Pakistan which, we all know, attack-
ed India even in 1963,

It is also known more, I tkink to
our Home Ministry and Defence Mi-
nistry that in East Pakistan they are
organizing Ansars Mujahids the
East Pakistan Rifleg and various types
of para-militia with the help of Chi-
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nese experts. Their purpose in consti-
tuting this para-militia is not merely
to protect the border of East Pakistan
from smugglers, illegal trespassers or
infiltrators, but something else. At
the time of hostilities, as you know
these forces will create certain trou-
bles because our Eastern border is ne-
arly 2,300 miles. In the Western sector
it is more, nearly 2400 miles. We
have also g northern border. Our de-
fence policy has been chalkeg out on
the basic presumption that in the
eventuality of a future hostility India
should expect a thrust from not only
one side but simultaneously from
three sides and in a synchronised way.
It is also a known fact that the ene-
mies, potential and actual, with whom
we have to fight will depend to a very
large extent on this para militia,—the
guerilla type of army that they are
training. Therefore, if the Home Mi-~
nister feelg that with a view to help
and strengthen the hands of our de-
fence forces we should build up a
new type of defence force, call it para
militia, cal] it security force. we
should have a clear understanding in
our mind that it will not be a mere
duplication of the armed police force
but that it will be a force having a
special task, a specia] objective, to ful-
‘fil. Only if we keep this in mind the
process of recruitment of these forces,
the project of giving them training,
the equipment that will be necessary
for them and the specialised patriotic
ideological training, I should say will
be different.

Therefore, I say that though this
Bill mentions about many other
~ things, it does not mention what will
be the actual statug of this force,
what will be the actual basic task
that this force will have to perform.
That is mentioned in only one sen-
tence and again in the Miscellaneous
Chapter in a confused way. Is it only
to deal with infiltrators, smugglers,
cattle-lifters or dacoits, or is it also to
defend our border against probable
guerilla warfare from the other side?
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SHRI Y. B. CHAVAN: When it is
said that it is meant for the security
of the border, what doeg it mean?

SHR] SAMAR GUHA: That has te
be explained.

SHRI Y. B. CHAVAN: The
says things precisely and accurae
tely. I was amused to listen to his
remarks, Clause 4 (1) says that there
shall be an armed force of the Union
called Border Security Force for ensur.
ing the security of the borders of
India. What further precise definition
can be given? You can give g two-hour
lecture, but the Act is supposed to be
precise. I hope the hon. member
understands it.

Bil}

SHRI INDRAJIT GUPTA: Why
should it be sent outside India?

SHRI Y. B. CHAVAN. You raised
that question and I was waiting for
the time of my reply. In the course
of hot pursuit, suppose he has to
cross the border? Do you want it to
be illegal? These are things which one
has to understand.

SHRI INDRAJIT GUPTA: Is it
only for that much?

SHRI Y. B. CHAVAN: Only for that
much. ... (Interruptions) 1 do not
want to go into all the minute details.

SHRI SAMAR GUHA: The hon.
Minister explained the position and I
am happy. If the purpose is not to
be more explicit, it is quite all right.
If he has to defend the border as the
Home Minister says, the first task is
to builq up a different type of armed
force. That means that they will
have 10 be equipped differently, witb
that type of weapons which may be
needed in hot pursuit also. A special.
type of training should be given.
Recruitment should be more or less-
from the people who know the border
areas and know the local situation
also and have the traditional fighting:
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spirit. I was then not a Member of
the 'House, But I cried hoarse that it
would be wrong to disperse the Na-
masudra community, a brilliant fight-
ing people coming from East Pakis-
tan and of whom the potential enemy
on the other side are mortally afraid,
and send them to Nainital, some to
Mana camp and some to Dandakaran-
ya. I shall again request you to re-
cruit them and put them in the border
areas in West Bengal, Tripura and
other places.

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI SAMAR GUHA: I am talk-
ing sense. !

MR. DEPUTY-SPEAKER: Every
Member is supposed to talk sense
here. I have given him fifteen minu-
tes. Please conclude in two minutes.

SHRI SAMAR GUHA: There are
then the Chakmas. If they are settl-
ed in the Assam border and the Tri-
pura border, instead of being dispers-
ed in the interior of Assam and other
places, the Nagas and the Mizog would
not be able to cross into East Pakis-
tan. Therefore, there should be rec-
ruitment from Chakmas for this force
and they should be settled in the
Tripura and Assam border. Thirdly,
the Santhals had been squeezed out
of East Pakistan and they are also
martial people. All these Dpeople
will provide good elements for this
force. They should be given train-
ing in the handling of equipment and
also training in ideology, I 'mean
patriotic training. There is a lot of.
difference between the guerilla type
of war and the other war, and also
between the guerilla army and the
ordinary army. Unless the guerilla
type of army is inspired and motivat-
ed by certain nationalistic ideology

and patriotic objective, they could
not function.
For that reason I would request

the Home Minister to keep in view
the question whether a certain kind
of special ideological training—ideo-
logical not in the political or partisan
sense but patriotic and nationalistic
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ideological training—is necessary 8o
as to equip them not only physicaily
but mentally also.

Sir, I will conclude by saying that
this has been drafted hastily. Not
more than two weeks should be taken
by a Select Committee to consider
this. I have experience of the work-
ing of Joint Committees. Everyone
will agree with the urgency of having
this Bill passed. Yet I request that a
thorough scrutiny should be made of
the provisions of this Bill and, there-
fore, it should be referred to a Joint
Committee at least for two weeks.

SHRI KRISHNA KUMAR CHAT-
TERJ], (Howrah): Mr. Chairman, Sir,
they say everything looks yellow to
the jaundiced eye. A patient suffering
from this dangerous ailment may yet
hope to get cured by expert medical
treatment in proper time, But a per-
son who falls a victim to political
jaundice runs the risk of being classi-
fied in history as a political maniac.
Sir, without meaning any disrespcct
to any section of this august House,
I cannot but conclude that a few fri-
ends here have almost touched that
point. Otherwise, it is difficult for
me to comprehend why so much of
criticism should be levelled by some
hon. Members against the Bill which
in its, present form is quite harmless
and is expected to fulfil the national
task of ensuring the security of bor-
ders of India and matters connected
therewith having laid down provi-
sions for the constitution and regu-
lation of an Armed Force of the
Union.

Sir, I would like to draw your
pointed attention to an alarming as-
pect of our parliamentary functioning.
We have been facing an epidemic of
over-legislation which is bound to
make our Law Ministry and the Le-
gislative Department sick and suffer-
ing. How can our Law Ministry and
Legislative Department be expected
to function normally and efficiently
it every third day a Bill has to oe
cooked up to meet a particular event
in the country and events are too
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plentiful nowadays? I do not, therefore
‘hesitate to congratulate the Law Mi-
nistry and the Legislative Department
for coping so wonderfully well with
such an abnormal if not absurd de-
mand on its intelligent and efficient
functioning.

Sir, one hon. Member of thig House
Wwas pointing out to me that the only
demonstration of intelligence in a
“ember is his ability to bring forward

nendments to a particular Bil] and

~ was lamenting that we on this side
s$21dom  exercise such intelligence. I
humbly submit that it does not re-
‘quire much of brain to understand
the pattern and the contents of any
Bill once you get accustomed with the
Bills that are presented before the
House.

! WL T : FTETE 7T,
AU STIEAN KT IUT § | AT FIE TIET
{etar gar wra T 73 T § 7

MR. DEPUTY-SPEAKER: What the
hon, Member says js a good com-
mentary on how we legislate here,
but I would request him to come to
the Bill that is before the House.

SHRI KRISHNA KUMAR CHAT-
TERJI: I have gone through the many
-amendments tabled by hon. Members
in this House and it is not difficult for
me to find the motivation behind them.
In a multi-party system which 'has
unfortunately developed in our parlia-
mentary life legislative manoeuvr-
ings are there for political reasons.
Sir, on this side of the House it will
‘be intelligent participation if we can
rajise a purposeful debate by trying
to rebut and resist the political impli-
cations and complications sought to
be introduced by the opposition. Sir,
it is for you to see that this Parlia-
ment is not reduced to a debating so-
ciety of high school standard. Let us
have less of such Billg and more of
purposeful functioning
questions,

The idea of Select Committees does
‘not attrart me either, although it may
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lead to financial advantages to me if I
find a place in such a committee,

MR. DEPUTY-SPEAKER: Now you
are a well-experienced and senior
member of this House. You are al-
most reading from a manuscript for
which objection has been taken. You
can refer to some p»ints but not read
a speech.

SHRI SHIVAJI RAO S. DESH-
MUKH (Parbhanj): He is only refer-
ring to the notes.

SHR] KRISHNA KUMAR CHAT-
TERJI: Very often such committees
are unnecessary and the huge losses
which such committees infilict on our
mpoverished public exchequer is, to
my mind, not conducive t, our na-
tional interest.

I entertain the highest respect for
our Home Minister, whose astutencss,
forthright honesty and bold patriotism
have earned for him overwhelming
support from all quarters even in the
discharge of an irritant though noble
duty. But it is difficult for me to ap-
preciate the need for such a volumi-
nous Bill when the provisiong of the
existing Army Act could have been
suitably amended to bring the Border
Security Force within its ambit.

In the labyrinth of our legislative
measures of this type sometimeg vital
needs of the community get ignored
ang sacrificed in a dangerous way.
We have become much too sophisticat-
ed in legal functioning so much so
that the entire human population in
this unfortunate country of ours is a
slave unto the law. Sir, I hope you
will agree wi‘th me that a legal sys-
tem which enslaveg the community is
a menace to any human society and is
certainly a hindrance to human pro-

gress,
Therefore, our border security pro-

blems should not be treated in a man-
ner as is being treated now even by a
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strong Home Miaister like Shri Cha-
van who has only recently earned
from a grateful nation the title of
Sardar like Sardar Patel revered
memory.

It is my considered view as one be-
longing to a strategic border State
that the border security duties should
be handed over to the army because
of the perilous nature of our long bor-
derg in the face of the belligerent and
bellicose attitude of our nearest neigh-
bour Pakistan and our greedy ene-
my, Red China, even a. this date
continuing wrongful and aggressive

occupation a~d possession of large
chunks of oli- motherland.
The recent penetration of Soviet

Russia in Pakistan with military sup-
plies may not, by itself, endanger our
national security as this diplomatic
role and posture may in the long run
chock considerably the unholy flirta-
tion between Red China and Pakistan
thus preventing the possibility of an-
other war against us. But, even then
we can ignore such an event as a na-
tion only at our own peril Tighten-
ing the border security arrangements
is a must with us and I congratulate
the Home Minister for being alert and

vigilant and for bringing the present’

Bill before the House for enactment.

The large-scale smuggling of gold,
silver and important luxury articles
and even articles of every-day use
through our long border areas has as-
sumed such an alarming proportion
that it would be a national folly to
be complacent in the matter of deal-
ing with our borders in a lop-sided
manner. We are told that in the West
Bengal border there is influx of peo-
ple from East Pakistan. On the 19th
of July it was reported in the news-
papers that two of our border force
people were killed and others were
injured. It seems that certain East
Pakistani people were coming to our
lang and trying to cultivate our land.
When the border security force tried
to resist that, since they were provi-
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dzd with only very scanty arms &nd
ammunitions, they were killed in ac-
tion. This should also > borne in

mind.

MR. DEPUTY-SPEAKER: The hon.
Member should conclude now.

SHRI KRISHNA KUMAR CHAT-
TERJI: I shall conclude in two minu-
tes’ time.

In the border areas of West Bengal
there are possibilities of interna] sub-
version also. It is recent history that
the Naxalite elements of the Com-
munist Party are creating havoc in
West Bengal and the question of inter.
nal subversion is there, Therefore the
Border Security Force has a double
function to perform to secure our
borders against external invasion and
to see that internal subversion is not
there. For this purpose we have to
equip our Border Security Force with
arms and ammunition and give them
amenities and emoluments commen-
surate with te rick and the hard task
that they taikc up It is very essen-
tial for West Bengal because we have
to face a very serious situation there.
Because of these anti-social and poli-
tical elements who are trying to sub-
vert our national security, the Border
Security Force has got a special per-
formance to make. I should think
that there should have been ‘a clause
saying that the border police would
be equipped with such-and-such
border equipment so as to make 1t
being calleq the border police force.
This is very essential and 1 would ap-
pea] to the hon. Home Minister to see

to it.

With this I commend the Bill for
the unanimous acceptance of the
House,

oft sag wAl qre (TN o
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1147 Border Security

[t wegw Y 1R

ag faw Segarsit § wmar @ w} FA17
fFoT T & 1 W 9T WmER =W g™
g AOA G A F | AfFT w9 W
fo @ fawr & Tagel, FESHT TG
dY ww FT oS R omar g
¥ e Q¥ 2 WY 6 AN W I ww
FAF AN EEFIRATE gV T
T R & FIA o g @y
%g Wt fF o sga weet w17 fFa
2 AR He WM X & FT
M FY fgwem A AW waw
F AMAT gL & gwaar g fF @R
T awigd 1 WY St FF FgTgR farars
A MR E, T WET T oA G
B F AR A A AG FAT A0S
qr |

14.58 hrs.
[*i amdgs awmT fiarw go)

TF q<F a1 g0 SHFT JTAh 4 &
AfF g <R WIS AT HTEE AT_S
g f5 97 @ g axg F wrafat any
FIN AW | TH AF AqqS A5 §
g WEfHF emd AR AnE wE ®
F9 ¥ &% g AUy o ofaferw %
TWHARWW AT N JEX AT AT
G MEHE M AW WRE | TR
I 9 gqrafat wwE oo @ A
# qomar g f5 1 T A 3T ATHIT
& 7 ¥ AT T A g fopeie
FQ TG FH qva f= F FTHAAT
e AR @A gem W #
QY W7 T o7 A4 Y W FY fgwrerT F
ATH O HIY AT SOAS Y AT wOH
aifafer w1 aweig 34T 9Ty & |

g W F1 T fw fegm ® oA
§ fewma F¢ AR wr9eans ifear sy
w3 | oW ol Bl wEYEw ¥ FEr 4r
f& GuT Wl %A @ W oA @

JULY 24, 1968

Force Bill 1148

9 fF 3w A fgwo @ 9§ ar
FE R 3 amt ond | & ewgan g R
T WY qTSeATeE  gfear W FEY &
A1 IIHT Y 7FER § FF ST A STy
femsa & & FEFr WAT G
TR E 1 g I F fAw AR
AE AR A o W E ) mE AR T
TGN HIST FT E AISEHTRE g feaAT
W R T oA § www Ag o g
fF Tawr T Fa< T H faar sg

WA H gEF g9 ™ FEO
aear g | g faew == el &7
aEl 7g & fF e e gaerd
FfrT F A AT ST FT AGHS T
FIAG | FAIFST AT AR T graay &
o1 19 fF gAY S gfew /e ot |
W 987 9¥ gATd B ®IX e FY
g g @Y, 73 FF A AC ? W
q, 917, 79, W W gW, ar g
guma fe & fae o et arforer & o
%, afew 9 g A qEEe d
AT T AFR F @O TF G
TG aw s Sgr A ST
F & g ater # ) i iy g
g fafmecr gge ¥ fawfedd &
FErH ¥ @i e fgew Ak A e
¥ qE a<@ & gfauTe o | 9 g
e gfer AT 9 WE o, & 3 gfeare
Y AT Y AR FA F A i & ferg
A a1 ofeeT X ? A aa aredTa
@ 19 F @ FOQ g fF g
AEATRATA ¥ FSAFSFANE | T
FR A HY g fEar O AR AR
qaifedt A gfardi A 5 wF A
oA ¥ QT E, g A RS "I
#rr fafreT qTea FT AT F19 ] |

15 hrs.

st awT g A Wy Wl weT
ATET 9T I WO A @ 9,



1149 Border Security SRAVANA 2, 1890 (SAKA)

i gt & qu R AR TefaEl ¥
afed € 1 78 &Y T3 qfeww FH Y
TR T A 6 I @ e Sy
g g St ? ¥ gwaw v @
Hrar g |

¥ o Fom aqi § f5 aew
FFET ogA TAT A TG FAL ATA G
FUL AGAAHT A FAL | TJ ARN A
A FY AT ¥ g WATST IarE WR
AR T 7% Famy ¥, faT 9 gH
qer ATT §, ey AT FY wolt ¥ faArs
TROA-qeF Y 7T | e qhm
aR FAST W Fo THo To FT G
T A AR ¥ @Y ¥ awg
fegem wR aiffam ¥ =P
afSAY AET AR AR AEE A a<e
fFaa F37 N we@ AggE s |
7 51 3 FF Ta# Ffvand o arfre
g, AT WX W IRAA-eE A
i faerd o e 9T T, @)
ag |Gy TG g

FefFerdt & freer @ arer w1
T T5@ a8 § fF afram e &
TR T fergeT & gaewmet 9X 91
wAET TG FT 9, N FAS FY qIETE
¥ 9g T8 § | W 9T wegw g,
fiifeat g, frmaf s W
&, ¥feT gw ST O qu wdm g
FIAX | qgi aF fF o wfwT géw
& aR ¥ WY, 917 9g SrTsEla @ WK
T & ar o, qeg Az Fra
e T | Rew F} gfow 7 gaaAEl
N g9 FAF AT g fear mm
g A =T uod gfew 31 gwEg
# g fafrex ageg ¥ o wT fr
R e faafey ¥ qeemEl 0 wAai
31 7wt MR- g o ?
frex ftw o=l ¥ S o g &
TTAT IT ARG | (Interruptions.)
% ag wgn wgm § & awx gfew

Force Biil 115°

F SYIRT F AT AATT FAT Y 1
IgHT AARATS T FET QI
Iqd T¥ wrafwat # Fa7 A0fgg, o
TR E |

A awTrw Rt (o fondt) ¢
T T TS "HTF AR | gW €7 I
s fargfdr ®1d 9T A F @
) wmoWdforied a AN
fraw AT AW E, T A AR
Tafe 77 78 ST g1 i gwwrgAe
T I ARAR WA H g ¥ |
& g g ag fawr & @ AR
Wi & frg rm AR @ awy
FrEaE ¢ IaF fou W =g 3w @t
g

i Fegd aAi e K g fafrex
qET § I8 919 §A(AC o FI T 9T
fF g WgHAT IF dgq 8, Waw ¥
TRa A & 1 & oY a7 e g fr g
FT AEHAT HeT F TET & | AN wErw
ar rheE | § 9vFr s Wl g
frraw & @ FafreT arga ¥ & §,
Y WEE T Hog T T AT T A AT
g | 98 T B1E ¥ IT THH AR OB A,
forr qrag WAt @ F 1 & I
TATT ATEAT § 6 1a e gae
R 9, Swaw fog Tomdl & Aol
AT g F7 G | w0 g fE
ft qevE qT s A=A AT Ay gfT
Tt affEm & erw  fafees,
WHT gET ¥ € G & e
fF @ A ¥ g g qaewrA) £
wct fovar wa, Afe oF wrfaer &y ot
g A @k ag dw W g ?
#§ or e, &t AR AR d aRy
g AT X T § o a9 o W
R AR faq @R 9T IEE waAr
AR T O A w7 FA T A
2 gq ag WET I JE€T AT

L uiidl



1151 Border Security

[ waz s wreiT 7Y

o wd & §l & fay s @Ey
o7 w3 Wet TENA 5y o v@ §,
3 &% adl § | TTF AT T T A
w47 & & owre (@ & a®dy g
a gEHr oEr wAT & Q@A gg
g AET B wlA-a T8 § (w
T &7E ® Wow T 39 faw 7

# AICH) THI T Al § )

ama (i) )3 W me 2]

w—ale pal o0 & A iy
S8 Al S la S e
#a e hee 52 e
e ke &S LSS ad g
W8 W5 g gl LS LY e il
B abe ha sl gy (Wl -2
Wl S ke ol ) - K
bty I - et e
ca WS LS JlaZal € B iy
i ybe &5 4n yab ase] B 5,
2 LI I AP g Y Y ¢ Gf
Wl - uee A e e 0 S
ot oler gl e et S eyyd
la! et d ] S a0 opy g
¥ e s e sl & LS LK

-A S ebla o s

o
- U Wite ,S ey w’ ot U
eyar & a Ugpaa IS, o

wie
)

Mo 2 oS malo
t"f’ Suee Ol Sl
Wie eyt & owpb MK
-5 dala UpS agd Jnse]

JULY 24, 1063

Force Bill 1152

el S ol pp g iyl K
S Syl g0 K ar DS
W oo & e Tl ale s
a8 Ukl S b e
A & Abe Sk Wl o< gl
Saf gt ofer & 233 el
R NI
S0 JR0  yae oIy g5 pan IS
e b edegge e 92 W yen
o S s degp ST oS eadey,e
o g G sl
S G S ep B pae
@ 58l A e ge S K B
S e D @ISy e
Ueed 5l Eyn L) o8 o yl3y gy
d,.! e Ut e’ J)Ln &5 Eyn
ebla S a0 g piaf o
AT P N R R
- e Jala U geny? oS uklally
1458 hrs.

[SHRr VASUDEVAN NAIR in the Chair.]

u’.n..,m 5 & L, L‘,Sdex!

W moeS =Bla vy e e
sl - oy e W) B agf
S L WS 5 Loge- e _’g!
a U T el Jo e ey
ol o cbla S A &S
- o S xS A gy (Sl S
@y ol S L e e e
o B oo IS e WS
B o S S 2 saiem



1153 Border Security SRAVANA 2, 1890 (SAKA)

as Sy (Wl & G = Bls
£ odla ol - e Slpedy o
oyl ey Syl D
¥ ¥ &k s - b
ol LI B o 8 leew
o LR e gap e dsely
Lo o & b8 ef oS (W&

- o

Py P S 8 sue Sl K

A dipehla - o Ll Uy
ek Ogaly €5 & &y &2yw3 K el
A R AL L L
ST deRay o NS e Byime
war J el !
S P Oy e B e &
Eaphe e’ e U e
oY -l Sy ey S
S ol -y S - S
8 Hpe ooy - I s
S M e Pl S G Sy
d e dlans S Uylie 5
e & St oyl & Fhepm
¥ e b ¥l & - K
wtl e DSy W
& ale yRuke oo cglas il
ol U Wly e (T G penlye
e S ol oo oo g5ae syl
L I
Loein By 03 - Ogage m Ul
S Sy S gyl KT e

e o

Force Bill 1154

@ - KPSty byn WS
lwal § ol ) wlaily o
Ute o3P la &S yan SIS
et 95 oS Lol -2 g8 458 &5 ¢S
Urttebad o b »’ <> '-6‘))0
A e Ko (ol g yeea gyl
pl ek g & - s by o

- AWK als yhude e

« ‘Q‘uﬂ' ot L myS p Sy
-2l o5 Ul o m S
o’ ol g S S Ul
JEae 3y ap - e Cilly
P R R R
ST NPT N S I

- u,l Lile L)ofj ,‘ wb J, 610

&S e ala UpS pys yae
45 s prwis  _of Kle
o e Syl S e
Loy e - D pplabes
wl S T & e due S S
wr c 2 o en U sl
unw’f c A e Iy yeer g
P T O P L S
sn S ppadi fa) - Ule S SLe
c"" AL PR IR IR J VY Ve §
LAy e el Sliags K
KA TR PR R TR
Seppfem gyl 9 ghamae Yoo
S IS ok wb b S
Ko & = Syb egumme wipd
WSl bld ollt yae W] 45 &

prE Y



155 Border Security
18 sidlsae ovd ]
e ppadi o S 0 - 2 S

- K U‘f_; oS & %) -Q‘,J’S

[}

e e 298 o RS
M el &S 2 g agys e
2 optden & glragsle pp oay S
U 9 - LS e appr iy
Suth S 2 e Olows S
y0alyr - Saelloas yae ) Al
YIS A olf nl el - ylds
=&y 55 e remer Iy g2 e
S s SIS M S (Gl
o By e s i et eyl
# ke
ol d‘cr-‘vcrh'dﬁé&!é
P DU S
By 25 gy of pplalan (e
il S Rhew 5 &2 =S Lo ey
Panhe 90 (g4 K (] - 2 sty
ol ¥ 8 ByS Py o cale
= Ut &egpet 33 gladens (yoe dele
= ol e llloye (ge8
W g P oot oyl et de2
Sut ol el S i
Taly WS & yee (Interruptions)
e Wk o5 el Bl S o
95 ol - dala UyS beyade 804
ot el - daly UyST e Phiylesd
g2 = ol Uy ,S uﬂ*‘“’i e
- Leh ylaly

dgp Ry gl

W qeW wuw (e faeet)
TR T G WIH H¥T | W ¥W I

JULY 24, 1968

Force Bill 1156

Trex faagfcdy W o< faa we @
FIAEE T IMEATF IRF N
frag g IR, A I § 1 @@
fag #11 78 3y QI & g7 o
T F a7 W AR T A FOgEA
' ami g Fag faa s e
i IR # fagg Ak gw
qag ST argEEr 3 39 fAg W oag
AF AL ¢ |

[ adiS :. )’5 JUJ,W d’:‘

N ey e o Pl
Syl kekam g S L oy ,S  Aye
e e S et - 2 e
& gp ola & g gae -2
i S yRhpe  Lekme § wply
- Ut yuntdyys 93 Sypoe ol - g6
- e opls  ygidl € Yl yae
-t W E ale PRl ab o
iy LAl L Seeae 08
Ut w8y - e AU et
H ooy - o¥ S oY Y
Uy oS o) o - e S gyt
&l glolwe R ($71FN
ke =gyl - &5 Iy
o 35S Iyp s Py S Ut
e USppae o & Up el
ECRPNCINC ISP
S - gt o) = Rade gyl £
Sho ol & Z Sl (P
JI oS pplelan 55 & Uplfie oo



1157 Border Security SRAVANA 2, 1890 (SAKA)

o ,S &U e ‘_.,‘b‘ - WS LS
MO LS & - S e e
W i - s S e - 2
U By 20 e kg BU £y 4an
W ef e s o seesla S
-ty S o Y >
€ iy o8 o o o S
e f W D) - a8 Py

- daly W

w MLty S o
&5 Jlacdd
S b Sl - e
S o B WS & Ay S )
¥ ol P - S bl o yud Y
oo & - Ll 5 e
S A oy g WS ale
otr ol BU S byl

T U

Oad P YY) ”, O -

[- Uy 58 1ol &gk K @l yam

SHRI BAKAR ALI MIRZA (Secun-
derabad): Mr. Chairman, Sir, I wel-
come this Bill very heartily. So far,
our borders have been, to a certain
extent, neglected and security of the
country is a paramount concern of us
all.

Some suggestions have been ‘made
as to what sort of Force it should be.
The Border Security Force, some hon.
Members suggest, should be exactly
like the Army with the same discip-
line, with the same provisions, with
the same facilities, with the same
arms and same officers. That may
appear to be advantageous. But it is
really not so because, if you have an
Army simply clothed in police uni-
form, outside countries wil] consider
it and take it as an Army. When you

1086 (ai) LSD—9.
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have an Army on such a long border,
even if there is a thin line, there is no
way to stop others from assuming that
there js a regular Army in depth
behind that line. Therefore, a sus-
picion will grow. So, ultimately,
theoretically at least, it would mean
one Army facing another Army all
the time. That is not in the interest
of the country nor its security, Those
concepts of Maginot line are out of
date. The Border Security Force, as
has been stated in the Bill, has got
some limited function. They are a
Security Force. They are not there to
defend from an organised attack., That
is the function of an Army. Therefore,
for this Force to be effective, it should
be something more than the ordinary
police but at the same time, it should
be something less than the regular
Army. It should be trained and re-
cruited very carefully. At the same
time, it should be mobile. On the
border, they must have facilities of
moving by jeeps or any other means
and also of communication with the
hinterland. If these are provided, then
it will perform a useful function.

It has been suggested by' some Mem-
bers that these forces are having col-
lusion with their counterparts in
Pakistan on the border and they are
allowing smuggling to go on and they
are also sharing in the commission. I
do not believe this. All this depends

.upon how they function and how we

implement the provisions that are al-
ready there. However strict a punish-
ment may have been provided for, it
would not be effective unless it is
implemented in a fair and just man-
ner,

I have no doubt in my mind whatso-
ever that the people and the youth of
India today are hungering for moral
action. They want opportunities to
work in such a way that gome ideal
is served. It does not matter whether
it is an ordinary worker or student or
a clerk, but we are not providing that
opportunity or that atmosphere of idea-
lism. If this force could be charged
with this responsibility and told ‘The
country of India is depending on you,
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and you are to secure the borders of
India’, I think Government will get a
very favourable response.

Now, I would say something about
some political things that have been
mentioned, especially by my hon.
friends Shri Balraj Madhok and Shri
Himatsingka. Shri Balraj Madhok had
just objected to what my hon. friend
Shri Abdul Ghani Dar had said, per-
haps, in his view, rightly. But it was
he who had suggested that there should
be a ten-mile gap between the two
frontiers

SHRI BALRAJ MADHOK: I want to
correct my hon, friend. 1 had not
suggested it myself. I only said that
the plans and the schemes were there
but they had not been implemented.
The plans and schemes are already
there.

SHRI BAKAR ALI MIRZA I had
given him the credit of suggesting
them. T think he at least approves of
them. The other suggestion is that the
refugees are to be settled on the
borders

SHR] BALRAJ MADHOK: Ex-sol-
diers.

SHRI BAKAR ALI MIRZA Ex-sol-
diers or whatever they be, they are
refugees,

SHRI BALRAJ MADHOK:
‘ex-soldiers’.
gees?

SHRI BAKAR ALI MIRZA Ex-sol-
diers are also refugees.

SHRI BALRAJ MADHOK: Some
may be refugees, but not all ex-sol-
diers would be refugees.

SHRI BAKAR ALI MIRZA: Shri
Himatsingka had used those words.
And it had been suggested more than
once. Perhaps my hon. friend keeps
himself in guard all the time because
be is a professor. Anyhow, this sug-
gestion has been made in this House,
but I think that it is very unfortunate.
What doeg it imply? It implies that

1 said
How can they be refu-
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we in this country consider people
coming, from some other coun-
try to our country as more loyal
than the people of this country,
however great @and noble they
may Dbe. Why should refugees
or ex-soldiers or anybody else become
more important than a man, a dacoit
or even a person with no character or
a person like myself? I consider that
it is a reflection on the whole country.
I maintain that we cannot build a
real protection for this country unless
we not only think of outside the border
but also think inside the border.

Then, a suggestion had been made
that the Namashudras should be settled
there. If the persons are selected from
among the people of India I have no
objection. But if we are to select from
among the refugees than it is possible
that spies may be infiltrating. There-
fore, I would submit that the so-called
exsoldiers need not necessarily be set-
tled there. Does Shri Balraj Madhok
maintain that the Sanatan Dharmists
from Pakistan are not functioning in
a cell as spies? Therefore, I submit
that this whole concept is wrong.

Then, we are thinking in terms of
Pakistan being and continuing to be a
theocratic State all the time. Supposc
there is a change tomorrow and there
is a communist State in East Ptkistan,
what will be the reaction of the people
whom weé have settled on the border?
These refugees are really a risk to be
taken in that way. This whole con-
cept is another version of extra- terri-
torial loyalty about which Shri Balraj
Madhok complains so much.

The trouble is that after Partition,
in this country and also in Pakistan,
we are working with double citizen-
hisp. A person is a citizen of India or
Pakistan because he i born there.
Still, he is a citizen of another country
because he belongs to a particular
community. It is this kind of concept
which is really doing a great deal of
damage. If we are to think of the
country, then we should take the coun-
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iry as one. T have said this before and
Y say it again that the first thing to do
is to close the border for the people
from Pakistan on the one side and the
people from India on the other. If I
happen to be or prove to be a traitor
or something of that kind, then you
may hang me, try me and hang me, but
do not just shove me out and say that
another country is waiting to welcome
me. This is not the way we can main-
tain the security of India.

.In conclusion, I say that I welcome
this Bill. I regret very much the poli-
tical and communal undertones that
have been injected into the debate. I
would not have replied in that way but
for the fact that I had been provoked
by the remarks made by some of my
friends here. This concept of Maginot
line, Berlin wall and al] that will not
succeed. We may have a Berlin wall,
but if there is economic advantage,
the people will cross over, no matter
what we do.

I welcome this Bill and I hope that
the hon. Minister will keep in mind
whatever I have said.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): A few minutes ago,
when 1 suggested that the Bill might
go to the Select Committee, the hon.
Minister very: vehemently said ‘No’.

AN HON. MEMBER: He did not say
it.

SHRI TENNETI VISWANATHAM:
Very well, it was another Minister
who is not here just now who had
said that, namely Dr. Ram Subhag
Singh.

Why do I want it to go before a
Select Committee? I do so because this
is a very important Bill and a very
urgent Bill. When we say that it is
an urgent Bill you may ask why it
should go to the Select Committee?
I say that it should go before the
Select Committee in order to make
this Bill as good as possible. But the
hon. Minister says that it is urgent,
and the urgency is reflected in the
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drafting of this Bill. The wording
shows any amount of urgency, that is
to say, absolutely hasty drafting.

Words are not used in the ordinary
sense in which they are understood
by us. Take the word. for cxample,
‘suspension’. The phruse 1s in the
marginal note ‘computation of the
period of suspension’ in clause 133. Do
not look into what is written in the
body of the clause, but look at the
marginal note. We shall say that it
is computation of the period of sus-
pension, the word ‘suspension’ being
understood in the ordinary way. But
the meaning in the Bill is:

“Any period during which the
sentence is under suspension shall
be reckoned

Nobody understands the word
‘suspension’ in that sense. Apparen-
tly, this is some archaic language
borrowed from some archaic legisla-
tion.

Now, I shall give you another
example of archaic usage in another
place. The word ‘discover’ has been
used. But in what sense? It has
been used in the sense of ‘inform’.
The wording in the clause is:

“having come by the knowledge
of any such correspondence or
communication, wilfully omits to
discover it immediately to his
Commandant or other superior
officer.

This is not even eighteenth century
language but it is seventeenth coun-
try language. It is taken over from
the Army and then transferred to the
border security force. It simply
means in modern language ‘inform’
Why should we use such archaic
language? I can give you any num-
ber of such examples.

Then, we have the phrase ‘grave
reason to believe’. Normally we
say ‘If there is strong reason to be-
lieve’, but here we find the words in
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clause 74 ‘grave reason to believe’. I
am pointing these out not as howlers
but merely to show that the drafting
has not been done properly. This is a
Bill to provide for the constitution
and regulation of an Armed Force of
the Union for ensuring the security of
the borders of India. Nothing would
have been lost if in the ‘Statement of
Objects and Reasons’ they had men-
tioned this; there they have simply
mentioned ‘Indo-Pakistan  border’.
That simply shows that they were in
an absolute hurry; the Minister was
saying ‘urgent’ and the draftsmen
were in an absolute hurry and, there-
fore, there was no co-ordination bet-
ween the title of the Bill and the
‘Statement of Objects and Reasons'.
Perhaps, if it goes to the Select Com
mittee, not only these but in matters
of substance we might be able to find
many points on which there may be
some inner contradictions.

As others have said, I also say
emphatically that I welcome this Bill,
If T am pointing out these defects of
language, it is only to show that it is
tetter to give a little more thought
t» the language. Now what have
they done? What is the Act after all?
The Act is an Act of punishment.
There is only one chapter which is
really the substance and +hat is
Chapter II. In Chapter II, Clause 4,
which authorises the Government to
constitute the force, in sub-clause (2)
i* is said:

‘Subject to the provisions of this
Act, the Force shall be constitut-
ed in such manner as may be
prescribed and the conditions of
service of the members of the
Force shall be such ag may be
prescribed.”

In three lines, two ‘manners’ are to
be “prescribed”. Have the Govern-
ment got any picture of this as to
what they are going to prescribe? If
they have some guidelines, why do
tliey not take us into confidence?
Frerything is Jeft to the mamper of
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prescription. The constitution of the
Force, the goverance of the Force, the
command of the Force, the discipline
of the Force, the emoluments of per-
sons attached to the Force, the rec-
ruitment of other members to the
Force, the rank, the precedence,
powers, authority of officers—all are
left to the rule-makers. How, in the
name of legislative honesty, can we
call it an Act if every thing is left to
prescription by the rule-makers?
There may be certain things which
are certainly matters of detail and
cannot be given in main section, but
everything cannot be left to the pres-
cription of rule-makers. If the Bill
is referred to the Select Committee,
we can see the substance of it. The
substance must be given in the Act.
The constitution of the Force and the
command of the Force are also left
to the rule-makers. Except a single
honest sentence, namely, ‘There shall
be an armed force of the Union called
the Border Security Force for ensur-
ing the security of the borders of
India’, the rest is left to the rule-
makers. In that case, so much need
not have been printed; it could have
been said, "Subject to such conditions
and such rules that may be prescrib-
ed by the Government, the Govern-
ment shall constitute and administer
Border Security Foce”. This is in
fact the Bill.

Our friends have asked, what is the
co-ordination between the army and
this Border Force. I think, all coun-
tries have this Border Security Force.
This morning I was hearing from the
Radio that Czechoslovakia hag got a
border security guard and they are
trying to defend the border against
somebody who is coming from the
east and the north. But what is the
relation between the army and this
force? Everybody is worried about
it. This ig really a matter of sub-
stance. It cannot be left merely to
rule-mak.inx powers. I agree with so
many other friends that this border
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security force should not be a mere
police force; it should be a real force,
if necessary, a striking force. Before
the army comes in, if the hordes and
the Huns from the north, east or west
intrude into our territory, this force
cannot go on waiting. It must have
some striking power. From what we
saw in the exhibition yesterday, it is
meant to have some striking power.
But let it have a decent striking
power, a good striking power. Other-
wise, it will be a liability. That is
why members have suggested that the
men in the Force must be made to
feel that they are as important as the
army, although they will be function-
ing under the Home Minister while
the army will be functioning under
the Defence Minister. They must
have that sense of honour and pride
that they are there also to defend the
border when it comes to that, by all
means available.

I shall just narrate to the Home
Minister what happened recently.
Certain members of the SAP belong-
ing to a Southern State—Special
Armed Police—in Nagaland were re-
turning on leave. They were suffer-
ing from a sense of frustration. They
said ‘We do the same work as the
army, but we are not equipped,
we are expected to do all that the
army does; we have got all the dis-
advantages which, the army has, but
we have none of their privileges.
Not, only that, we are treated with a
subordinate status’. They {felt a
sense of frustration at the border.
They should not have that sense of
frustration or inferiority, because that
will affect the morale and efficiency of
the force—I need not dilate upon that.
That is the reason why members from
all sides were gaying that they must
be given a place of honour along with
the army units.

There is @nother thing. These are
troublous times. Only the other day
we were discussing the question of
Soviet Russia’'s supply of arms to
Pakistan. That is why now there is
« wense of awareness. I congratulate
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Government on that, that this sense
of awareness has dawned upon them.
Till now we had some sort of border
police. But with all that, it was
possible for 2,000, 3,000 and 4,000
Nagas to go to China, get arms and
coolly return, have underground con-
fabulations and also have interviews
with the Government of India. It 1s
a peculiar system under which our
borderg have been guarded by the
border security force hitherto. But
hereafter it m:. t be totally different,
not only on the western side but also
on the eastern side.

There is no doubt that this force
will have to be divided into two sec-
tions, one which can tackle problems
arising on the international borders of
Rajputana, Gujarat and so on, and
the other which must have first class
training to guard the hilly border
areas. Only yesterday the Captain of
our Hockey Team was telling us that
we have got to play our match at an
altitude of 7,000 feet and we cannot
maintain our international reputation
and our first place in international
championships unless we have special
training for this purpose. Therefore, 1
hope arrangements will-be made to
divide the force into these two sec-
tiong and special mountain training
given, if not to the entire force, at
least to that part of it which is to
guard the hilly and mountainous
border areas on the north and east.

So I repeat my appeal. Let this
border security force be a real force.
Let them have a sense of pride that
they are doing their best to safe-
guard the borders of this country.

It is true that these people’s func-
tions are strictly defined under the
instructions to be given by the Home
Ministry, but when they are in the
same place with the army, let them
not be made to feel that they are in
any way inferior in striking power to
the army.
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[Shri Tennetj Viswanatham]

In the matter of recruitment I be-
lieve you will follow the strictest
scrutiny and screening before you
take persons to this force.

Once again I suggest that for im-
proving language and drafting if you
go to the Select Committee, you will
be doing the right thing.

oY gw o131 (T ) : awTafa wERy,
7 Fsgror AT FY qgrs v g R e
73 faq @z7 & @ 9w fear ) om@rs
ag Far a1 QT & fF ag faa aga 3%
T qrgT | HY TgT AT AT WA AR
gfae, T FX AT HFE Fieea-
L, TIATT B 9T g A g
qrat #Y weET gfaw @Y 1 X uF I
T WA HAT I HAT FTA F@T 4
Ffeqa ex uF L Frag A A fw
g ot @af I fawife W F@ €
ag @AT I TIAHE FY IS ATRRE,
R ¥ 3wy ag gi 7 1o Jfgg |
qget qAAT, a9 1965 H 99 qrfwea
q gard I 9% gAen frar Sw oaw
Yega T HT 1 ag wegy fear fF ards
faaaifer #t gz e &1 § 7
arfen |z fogrer & & wweaT § Togor
age aurf & qees ¢ R "
9 &9 &0 g Aewrw fagr )

WT § IAF AHA O a7 @A
argar g + s W forn fear @ a”
o afeears A€ @1 forse faar @
IEH T AR eI q AT ST
2 | qEafaw Rl ) gEafas e
gfea &5 ¢ s wad MFa T femm
R forre & @ ag v fesen
gfem § | 9@ axg & wwie &1 fgwn
g FWAT qET W9EH £ | AW
frdzw ag & & faah ot geafaw

forew it gfere & ag a1 €Y X d wwAw
& ot arfgy anfs qeafas feer &
a1 gfeE §, SE A (AT @ & F,
& &1 afaw e §, ag awr
& g 1 faw feat s feadt @
FETTHT ff AT qgh [/ I w7
#w 1 fre a1 agt ag WTEAT 19§ @
q, 37 fedi agi o7 @ 0wF 4
f& gaR MY A gIF AT § @ W
¥ T AT | T TF g F A%
T WA & g st & zafag §
aagar § f& s wreE BN aET
ufary # 1 w AR agn gfae
St T FTAT G AT g T IA AL AT
gfaq F+Sraq ¥ qgq saTEr A A
T Tfeq) A ITH FF g 98 TF AL
¥ AT HT WEAT I T F, G AE
# afaw FeErara wraw! @A 9rfEy |

|F A9 & F U A A FET
EAT § | A qga AL Ao -
fiF gawE FHIre wifead & fo @y
i faferdy 1 3t ficht 6 8, Q¥ g
qrR Atsam arer foaefedr sEw
ifmmm?lsﬁmmmﬁﬁ
FHres wifeed g IAE ¥ aga #,
mm%*ﬁw Y qF T
ffg o @ & | 7 "AwaT g fr N g
oifeed § 9 Tad aga e arfad @
gFy & # IR R 7 gy amar
H1fET |

a1q § g 7 qg WY ST A
g & @Y & oft fawrd § Iy T AT
F afaw ¥ are AT wifFad F 45
T Y I ° Frfom wor faar amar § o
o faargt 30-35 a1 M IWH W
arfee s @ o § W gaw g
1€ QormT AE w1 A AT FAT
3 fr ardx ot drdsr § 97 At
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A o forar oy o e feary gq
AT o= ag ¥ FTH W FT A E

TEF A1 & TF WSt W FAT F18al
1 g o e AT IEN W A
A N AR § qY T FT A
IuH o, AT ST A WTE wegeAr
St ¥ w5 favara ag) fear e
FfF & wwmar g fawara @Y @, W@
ag amEAfet FR et g a1 st
Ffdl 1 FifE w71 T
3 gt 9T I9Y 9gH IA@T I AT ATE-
qfA FwgfE & @ @ ¥ fr agr
T qifFET gATaT 5T T § 1 gafig
afqwamE &1 @ 5 qard da1 & TG
BT 1 ST AgT I ATEAT @Y FgfAET
¥ R W IW q@ F1 s A [
at AT WIS HT AT 99T § A AT
qraT, gAT faaafEt wha #1 I9ET
Tt & 7Y & aran | 5@ fag 4 awwar
g 59 at ¥ G T § FIE HAST
& gr I 1 gT AT snfE fgegear @
st ¥ favare w@ar 8, 9%, gd
@ ®E & A wrfgr AR fE 97
wfqvare #37 F7 q&@ @ & 1 g,
g 19 T § {7 ot g Are T ofkarer
& agi a7 &g tfaqzy 0@ WY E qh
# fs gardr e & 511 od W g
qATHA 1 @awT 9gaAT ¥ | A ¥ /Y
Wz wEdl Yz amarFgr g | A
HHHAT § §°F § T4 a9 I @7 A3
fe fomaY wrar @@ avs ey &
I et W e § g ¥ A
T AT |

T a1 & W1 FEgAr g g ogi
g AT gt WivE gfee 4Y agr 9+
@z gfer § qfees w1 o 3
e gl ft, ffer s M I@H
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o gfen ¥ fod wfs agh & s qc
fefed s d = W #% T 6
%< g% Al ag ot I & g
IH F TF waar 15 G & fag &) ot
¢ o fER Sus o FT AF § | AR
& @ Ty & f 9T wg A s
fer &t 2fmr faeelt sfge onfs o
oY WY F1E THT O T & B F 4G
frmT ofelt #7 qFTaAT FT a0

T §TY T 1@ R TS A §
g o & B e gfew & oo
fedwm & g Y aotg & 5w i Faw
§37 g AT § | K [T EWT G
g @ N gfaw & Wk dww fad
BIF §, §HT WFI QT ¢ 5 T W
% fewiq da1 @1 wrar & wafag T
HIGE H FIATSAU 6T AT qga Ty
gl

oY ot g8 faw @ § 97 agA
T-AF AY § WX TERT T NG Y
FTAT STfEA | STAT i o favaae o
#g1 fF @ = AR FHa F gyd w7
feaqr smar wrfgy, & gwwar § gawd
wE TET TG & | EW AW A
& fi6 gt gt < Fr WA a1 wE
AT AEE@ gl AFET IqRT
qr TE a Wt gueeRee & Sk ¥ &%
fawar o gwar § 1 qEt w1 AT R 2
fe aré ¥y ft agoT TEQ Y gEhAG
ma fooee w3 ¥ oG9 a3 Wi
T g & afew gl W gEwr qr
T 3T A0 | ORI ¥ q1q A qw
fawr &1 awda <@ §

! WwE Tw () Ay,
ww fadas w1 g fegea & fagmy
FEIT & 9F HOr & @AT F1fgq | gurk
qy %7 dfque @1 § | gw fawas =t
AAFTIA TG ! 9 67 & WH
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[=r mrgve )

ATH F A FAT T AT FT CHF
fegmm & Jfagd wm & g ™
3§ a9 g fadas &) @ mr g
ST ST Ft AW @ F A AR
€ fafiree aga a1 I
FTAT 9IRS § | 9 gfeemi ¥ 7% fdaw
AT AT 1 AR W F A A
g g I AT A A F A

¥ forg FaTg § o e 7 aree faw et

B F T O § ! AT HAT HAT
Tt § fro To #o WIE & AFF 3T
T F FTH FA & 7R I9 § qg F9
FIAT AT § S fF IO Ry FY dio
Qo Yo ATTE # FTH FT G B, a5
Y dmre o< 7 ggfeat g &
WX I w581 F fFAT &, 39 AN
SwET FET GIEL A A A AR I
g1 T qE I W FT FoTo &Yo T
agt gt ®1 GH A I9 AT FgwAT AV
& & R a8 TNFW ) F7 18T § |
TEHAT WEHIA  FW AT FT &R
wG fs sl § #F W@ I OwES
A Fr A W & W AT QAT
& T A7 FT WY 98 FW F4GT
ST AT § | ST AR FT & AT AT
A F 1 7@ I o o o Y &, fafarer
gfea ot &, Yo m=o Yo WY & AR Ty
& g WS W | HE g "W
o o o FT TF TWE F FH 2
W g ¥ gEdwE & g § gaf
T & 1 @ ag ¥ fafew wwR ¥
wfawifat & ar wimal Fa@m § @&
99 % wow w5 wfwfar gar g
§ o oF T & AT g § w A
& & 1 @ fo 7w i wfer ®
Hfer X & frg 7g A feedifed
B A AT F A7 @ g X g R
gt Y T q@ B e wF
e Qo Hro it gl H ot g€ §, 9o =7
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Y oftT ga T FAT A A | R A
o T R oW # o daae
Tafeow G=T EAIT A TER TG 0 I
T oY 43T Y qT & 7 A ;O g
feafa 8 W@ & NfF w9 q* FES
M A EIAWME G E 1T EAWER
fr ¥ ¥ gAIEES ARHIT a7 AT fRe
g ¥ U9 gEE ) | 33 W T
& st B oot & 5 3 & w09 G
2 5 gER agd W g # firely Y A
T HR GF WRw TE N TET @
et Y SR & | 99 e qEr T
foafy G W@ & q@ ¥ qOA HEw
FrET faaaifc B1d 1 AT F9
¥ uF gaare srev g1 gt wiw &7, 9w
¥ 2 F THAE G FT AFAEAT ]

gfire @z " @ Ty wE
@1 g ogw ¥ ¥ fadr At A )
frqar sawr amE g & fag
gz samar war g7 sfed atw &
gz wen Wwr f& oW F¥F ¥
g ¥ wwr 9 ¥ aat T ATE
FEqaA W ariaE FE FTAA
7@ AR @R A F far &g
TR Fa@TeT § ar qHT graa § Iy
gfaami 7 wgfomal  ®1 SaE
grt arfeg  sifs sl F oareT {1
IR 7@ gfaare fawd wifgg s
grft 1 @ & | FwIA ¥ ag foan
srm Sy st ¥ fear ot 0 g6y
gz ara femd AW qmfagt
ITH T e 9% AT &Y
Izidr g Afew g@, gfau st
Arc agfeadi ¥ AT IR gfaw
i & seaT @rar ag aq
2% & zafm & wgm fr oA
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g Jrer faaifd &9 anAr
& 3 qemw glaum st wrt w1 &
I § @Y gAY wid | aEy
gaae gas fed wtig afs et s
fed srd &1 gam=i & @g F
qOET atq AEIA Fl g |

o siieTeaTa gy (faateng):
gaafy wgEa, qF W aREsTE
i & AMT F AT qGT qRAET
g | IR gar A wify @ wsA
g1 Ay wadfew zfrz & 27 ah
Fferwr &0 Afea § 9w agarar
qigatg  fF dfg wEw o e
wrEs Sy FE A zw faw 4 @y
AT e arga ¥ famn & A€
@ ORI

areT faerifedy ®1d & A
ggady & #a war gfe 9w AeF
ufgqardy € gamar S | § agr
X 4g e ®G YHFAT AEAT §
fF ga® dw § zafugsd 5-7 agt
¥ alET 9T wegr  wEATHI AR
gars # feafg < & 9w gfee &

- Hgumar g & ag s agr awfaw
ok gqUEa 29 § S AR ATAANG
g fafreer wrga & wzrar R
wifgx @ fa gt ama gw fadet #Y
amr § fAded A TRz AE A
gFa | AfFT we A F W qATT
dar fwar, mra aifeeama 9 @1
¥ W qara dar fwar, ag gaTer AraTsi
g S gIyge 9T WX qArd dar
frar @ & 9EF faw ow s
grar Aifgdr ot w3 FT A
e fear 2% quwar § f5 gaa
qTAGFAT 4Y |

gfa wiafes wifs s1aw @d
1 Frd g & ar qr oW
Br s ¥ g, fog & s A
fasraet AT &1 gATR qTAE WATEA
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¥ oF SE% ImEW gET AR
frerddr a3 Faaa [ agy amaw &1
e F@ & fag &A@l &)
W &9 7 gg W qear &fw
Y uF F6T4T & a8 § q aumar
¢ fr ag sfaa &

yaar § d9 F  fogy FE
agty gurer ATl a7 HEH
A dar FW A wfaw g
TEF AT qTfEEAT WY @& gATE
er ¥ #r feafq @ waar 3
gz # g T ¥ favr & &
qgT AT I AT @ TR 1 qF
T 997 7EY gHT FLT | WX 3 &
EFT gAY TEY T AT & 1 AfwA
Far A qg¥ Fg AT THIHT 9T
ATHAR § WA &Y feafa &, wRen
# wrEar  faga @ gadfsd gk
agt =7 9T & v AT FT 9T AT
HHTHAT F AT AT AT § FHFT HI1H
F3 & fag ag O @ geew S
FY AEAT FT FeqqT F1 TF & & wHHAT
g f% ag a9 Soawr § W7 g 3w &
gt & grr & fay gawr a9y
Aagar & | & g@ faw &7 GwdgT AR
T F7Q §T TF 19 FAT AGAT §
fegae 2w & fae® aqt § foew awg
# gren #Y 3foz & a9 Famrores feafa
@ & A gafad g aY JF Haw 930
g% ag g% 95 wrfed | w1q &) €W
qEY F gH TIAfaF 95 & TG @
Trfgd | qatax €97 §, ¥%r & grawry
F qAHl & Jar feafa @ guay @
g g @ oy wfiqwrd Gt
1 sgaeqr w@Ar g foma e grat &
T qAW@ & wrawas wiwqa= gfqare
wifg g 7% 7= q<g #Y gfawrg 3§
wTeq &1 | & g aFaeg § O g qay
qEYET FT EATT T ¥ (TE A AT
o ATEAT § | Toredqr W ¥
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[sft simim=me ai)
700 W &7 & | 9= gg wfawer g6t
AW ¥ A SR arfwe & J9id ®
faoraiea &1 $%T JomaT 91 | 9H
THF AT FGYT A 9T ¥ | IA AW
o7 7 7799 fwar a7 v oo F
TréT v foadt geen wfew v@s 77
HIIvaFaT Y IIAT 39 feAT agf o7 A
t g gqifee arfeeadfart & zam
TR ®Y A F @A A fzEmwA
Y AT /YT F19YT % FgA T7 ATHE
g afsr Magr ¥ faqv amrfvar 7
aui & FremyEs Aamwar fear o
guAT fgram a3t A1 9 Ay &
Afa®i 7 gy F1 9gq 76 faar 1 3w
TH IR FWETT F GfAwi w1 I
f1va1 A1 @I qEw & fqr g
XY | IHF IR FET 77 G AGR
7 91 78 a8 fenfed) o ¥ am &
T AT ArfEAT JATT A 2 AT T AT
TOEHT Fa9 2 | & 717 ufyw T w7
AT 99 TS A SAS ATV K FISH F
JTHA TGAT AEATE |

TZ T A FT AET 7oAy
faga ne e g & 1 q@i 9w
HYAT T O Y ST AGY 2 | AR
FT grarata F1 glawr 7@ & gATe It
amfer agt 723 & § qwwarg v g0
wAET TGy F (77 € g% TewqA &
39 A&7 97 ®a gvg It gfawrai w1
waFy AT A1Ed | gR Arev At
®E & waea fraw § grew Afw
F4i A v AfqT AT IT AT F FA
T A9gS TG &, I q=AT A @S
FYAT T qawqT AGY & ITHT A AFT
o, N afy afas saear
adl & av gre &y gfez ¥ gaTT 9 @A
FAAT T ATYT |

ZHY AT w19 gE far qrferary J
AGA I TATE & HI AW qF Aoy
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FT 71 & AfET gl ] S S 7
FT T 78 & | IAF 9T TG AT FY
Zfaare & wafs gare guem &=t &
9 I A7E ® guA™ gy £ 1 W
Fev famifrdy o@ & am ¥ gt
faarfzat &1 avg wfeq 9% F@w
& fora qgre 1 AT EvdT A &
oY I8 AIS7T UMIHA TG 2 & | w1fev
# f afz w9 37& I@IT § I AT
1 SgawyT AGE v A IAX A K
AT FAFR! AT g §H JISTIT a7
FIHAT | & =g gy @87 faeifer
K19 % GITHT FT &qar FEI9T ITG, IART
afux & wfuw ghar &7 w9 A
gifeea & dfast & qaaw § o3
ofas & ufgw faam T w7 o+
gravgs dfaw A 3w wfEaeren
FATAT AT |
15.49 hrs,

| Mr. DEpUTY-SPEAKER in the Chair]

%Ae ATq Y ATY AT F 9N
AT e & Ry SRt f19T a7
Y 7Y & agt #1947 F1 A ;g
79 A% AT AT gfawm @ 34,
araTate ATz Ft gfaam 9@ & 9 AW
ZHTY FTHT JTET FT AT AW WY
AT TEAT | G WeaT ¥ H1q & T faw
FT FATA F7AT S | 1E q€ T[990 21,
RECCIC AR 1A EA Gl A
A%T g1 qE WY AT YA § W A
AT {TET w7 g & fa gy o
gH graAT et dar w1 & 9w
wfus wfgqoeh =T Sifer afs 72
gy feg &1 dwst 9@ W g
AT g B I &Y gW IH QN7
feg@ifdY O & g7 78 al+ ¥
FEF F7 w5 917 e Y ST ¥ ag
fawr =ar mat & gafay & gowr @@ @
HYA FATE |
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MR. DEPUTY-SPEAKER: ] have
got a long list of speakers but because
we have exceeded the time allotted,
I will call the Home Minister now. I
would, however, accommodate a few
hon. Members at the time of the third
reading,

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Deputy-Speaker, Sir, I am very grate-
tul to hon. Members who have parti-
cipated in the debate during the first
reading of this Bill. The apprecia-
tion that they showed about the or-
ganisation of the Border Security
Force and the type of dangers that
they will be exposed to is something
which, 1 am sure, the officers and men
of that force will gratefully remem-
ber because it is this body which
is the ultimate sanction for what
they have to do or will continue
to do. When they know that thc
Members of Parliament are quite
aware of the dangers that they are
likely to face and that they are tak-
ing care of all the problems that they
will be facing, it is something much
more than a reward for all the
dangers that they will ultimately
face. 1t is for this reason that I must
express my deep sense of gratitude to
hon, Members.

Coming to the many points that
were raised during the course of the
debate, some of which are worth ex-
plaining, I would take some little time
to explain some pointa in detail.
Members asked me a question ag to
what ultimately is the role of this
force; why we do not call it either a
police force or an army; why we
have made it some sort of an in-
between thing. Well, Sir, it is not
the question of nomenclature; ulti-
mately, the character of a force is
decided by the tasks that it is suppoa-
ed to perform. This, really speaking,
is the basic thing which we must not
forget.

It is not a police force because it is
not doing the police duty as we
understand it; ahd it is not an army
because it is not doing the army job.
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It is a fact of life. It is no use think-
ing as if there are two categories and
every force must ultimately be cata-
logued under the ome or the other.
That would not be a right approach.
Here is a task which is neither a
police task nor an army task; it is a
different task by itself. Our experi-
ence of the border problems of the
last 20 years hag contributed to the
emergence of this police force. When
I say ‘police force’, ] mean the Border
Security Force.

Before this force was constituted
under the CRP Act on the Ist Decem-
ber, 1986, what was the arrangement?
The arrangement was that the differ-
ent States used to maintain some sort
of a reserve police force or border
police force which used to look after
the task which the Border Security
Force is gupposed to look after and
the Central Government used to bear
the cost of the police force that the
States used to maintain. As far as
the cost part of it is concerned, it is
quite all right. But I know from my
own experience from the other end,
because during that period I was
working in the Defence Ministry, how
difficult it was to co-ordinate the ac-
tivities and to get them all working
in a similar manner. It is absolutel:
a difficult task of co-ordination,

Therefore in the beginning of
1965 this question was very seriously
considered and some study teams
were appointed to go into all aspects
of the problem. I think, by the
month of May we had come to the
conclusion that some other force must
emerge out of these conditions. Some
time in the month of June the then
Prime Minister, Shri Lal Bahadur
Shastri, called a conference of the
Chief Ministers. It wag a difficult task
to get the consent of the Chief Minis-
ters to release the State police forces
and make it a Central responsibility.
But I must say that the patriotic
sense, the national sense, ultimately
prevailed and all the Chief Ministers
conceded that there should be a Cen-
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tral police force and that they were
prepared to hand over this task to
the Central police force. This Secu-
rity Force was ultimately constituted
in the month of December, 1965.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): The Congress was in

power in all those States. The days
have changed now.

SHRI Y, B. CHAVAN: I cannot
help it. If the Congress can come

back again, what can I do about it?
Let us not go into that. (Interrup-
tion). What they did was the right
thing. I am sure that if he were also
the Chief Minister—I do not know
whether that is going to happen any
time—he would also agree to it.

SHRI JYOTIRMOY BASU: We
would have security; I can assure
you.

SHRI Y. B, CHAVAN: Thank you
very much. Sir, the point that I was
mentioning wag that this was ulti-
mately agreed to and this force came
into being. What is the task of this
force? Let us come to that. Al-
though it is nearer the task of the
army, yet, I must say that, with all
the emphasis at my command, it is
not yet the army. I know it is ex-
posed to a certain extent to the same
dangers that the army faces, in the
beginning. I have no doubt about it.
But ag far ag the tasks are concerned,
they are completely different tasks,
qualitatively different. Let us under-
stand that when we are thinking
about the character of the force, we
must be very accurate, precise and
objective in the tasks that they will
be required to perform. It is true,
as some Members said, that they will
be the first line of defence in a
sense, yes, because, the first impact of
any aggression, the first brunt, will

have to be borne by the Security
Force. But that is all. Certainly,
at that time, they will be asked
and @are expected to take the

first brynt, but they will not be ex-
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pected to strike back in the same way
as we expect the army to do.

Some Members said that, “Well
what will happen during this time
the army will come.” This is
really speaking the very life of
the whole organisation. If there is
no co-ordination between the Border
Security Force and the armed
forces, if there is no intelligence with
the Border Security Force and the
army, well, the whole machine fails;
the whole Government fails and the
whole country fails. We are not
talking about the failure of the army,
the failure of the Border Security
Force or the failure of the country or
its intelligence. It is not likely to
happen. But it is true that the first
impact will have to be borne by thern,
So, I concede that they must be given
such arms as are necessary and as
will enable them to bear this first
brunt. This is certainly an accepted
fact. The types of weapons that are
being given are given from this con-
sideration only, because, at the pre-
sent moment, they are given these
ordinary rifles; they are given the
LMGs and the MMGs, machine-guns
and mortars, .303 bore. These are
really speaking basically the infantry
weapons. Some Membrs said what-
ever arms which are obsolete in the
army are given to them. I would say
that thig is a thing which is not
based on facts.

SHRI S. S. KOTHARI (Mandsaur):
Are these rifles semi-automatic?

SHRI Y. B. CHAVAN: The army
has got the .303 weapons.

SHRI S, S. KOTHARI: With these
outdated weapons, we fought against
China and we failed.

SHRI Y. B, CHAVAN: At the
same time, you do not give to this
force the same type of weapons or
machines that the army has. As our
availability grows, naturally, some
weapons will be replaced. That is
always a continuing process. For ex-
ample, the LMG, the MMG and the
mortars are the same as the army
has. On no consideration can we say
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that the LMG, the MMG and the mor-
tars are of obsolete types, It is not.
So, arms are being given. I agres
and I must concede. I am very glad
that this House is very conscious of
the fact that this force will have to
be given continually modern arms,
good arms, effective arms. And as
one responsible for this hon. House,
I will assure this hon. House that this
aspect will be very carefully kept in
mind constantly by the Govern-

ment. It is not made a question of
the life of those people who are
defending there. That is, certainly,

a primary and vital question. But,
at the same time, it is a question of
enabling them to fulfil the task for
which they are there. That is really
more important.

16 hrs,

SHRI BAL RAJ MADHOK: That
demands mobility also.

SHRI Y. B. CHAVAN: I am com-

ing to that.

SHRI JYOTIRMOY BASU: You
have employed the Border Security
Force to face mass agitations, politi-
cal agitations and all that.

SHRI Y, B. CHAVAN:

I am com-
ing to that. '

MR. DEPUTY-SPEAKER: No in-
terruptions.

SHRI Y. B. CHAVAN: This is the
type of their thinking. They only
take the Government to be their
enemy. They are not bothered about
other enemies,

SHRI JYOTIRMOY BASU: We
are not isolated from the people such
as you are.

SHRI Y. B. CHAVAN: As long as
you will remain in that wonderful
misconception I am gafe, If that is
the misunderstanding in which you
want to keep yourself, I am safe.

Now, about the question of mobi-
lity, of course, the mobility that will
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be expected of the Army and of the
Border Security Force are two diffe-

rent things. At the same time, it is
quite necessary that they must have

proper vehicles. The proper vehicles

are given to them. Of course, there

may be some deficiency about the

number of vehicles. It will certainly,

be looked into.

Some hon. Members mentioned
about binoculars, There is some de-
ficiency of binoculars. But they are
being replaced and some are being
got from Defence. They will be given
to them. I would like to mention that
the entire Border Security Force has
got a communication system of its
own, Its headquarters here will get
information of what is happening on
the border within the minimum pos-
sible time. I do not want to mention
what time it will take. Because of
this communication system, there is
a possibility now of proper coordina-
tion between the different Forces and
the coordination between the armed
forces and the Border Security Forces
as well.

Some hon. Members mentioned
about intelligence. About intelli-
gence, I must say that there is always
some sort of misconception about this
matter of intelligence. Some people
say there is military intelligence,
there is basic intelligence and there
is border security intelligence. What
is intelligence? This question has
been many times discussed in this
honourable House before. I have
had occasions to make a mention of
it. Every piece of information is not
intelligence. Intelligence is a very
well-evaluated information, Its im-
portance, its correlation to certain
situations has to be gone into. It
has to be related to political factor
and many other facets of nationas
life. Therefore, military intelligence
also is a part of general intelligence.
It is intelligence that matters. The
Border Security Force, certainly, has
its own intelligence arrangement. But
it is not an intelligence organisation
by itself. It, certainly, looks after
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certain aspects of intelligence, 'The
Border Security Force, sitting on the
border of a country does collect in-
telligence. If I may try to illustrate
it. it gits there physically with its
ears open and with its eyes open.
It sits behind and it sees ahead.
It tries to get information and tries
to coordinate with what the Army is
supposed to do. It certainly gets to
know what i8 the people’s thinking
on the other side and what is the
people’s thinking amongst whom
they are working. This is also a
part of intelligence. They, certainly,
look after certain aspects
of intelligence. Therefore, ] can say
that they have got their own arrange-
ment of intelligence. It also will have
to be improved from time to time.
They also will have to be given cer-
tain means and certain services for
this type of work.

About training, we can, certainly,
have some sort of reformed pattern
of organisation, uniform pattern of
weapons and uniform pattern of
training. We have got 3 centres at
Tekanpur, Hazaribagh and Indore.

The hon. Member belonging to tne
Swatantra Party, Shri Somani, rais-
ed a very intelligent and interesting
point, He asked: ‘if you have got
these three general training ramps,
what about the peculiar pattern or
peculiar problems of certain regions?’;
the border security force will have
to face a different problem in Rajas-
than, a different problem in Kashmir
and so on: terrains are different,
climates are different; many other
things are different. I think, he was
right. But I can only assure him that
this was very well anticipated by the
border security force and its orga-
nisers. Besides these three impor-
tant centres, there are also such cen-
tres which look after the special as-
pects of the terrains, the problems of
borders, etc., and we have got about
eight such centres. T do not want to
mention where they are. We have
got eight different centres in different
sectors which would look after the
special problems of those areas and
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special trainings are undertaken from
time to time.

Some members spoke about recruit-
ment. I do take note of what my
hon. friend, Mr. Abdul Ghani Dar,
said. What he said was very legiti-
mate and I do take note of it. We are
taking note of it and trying to do
what we can in all sectors of ser-
vices, including border.

Somebody suggested that recruit-
ment should be made from the local
areas. Recruitment should be made
from all areas; I quite agree to that.
But one cannot say, and I personally
do not subscribe to that position, that
people recruited from Rajasthan alone
should be posted on the borders of
Rajasthan, If that is suggested, I do
not agree, but I quite agree that therc
are certainly some people who have
got special aptitude for this and they
should be given more opportunity. I
understand that, and such efforts are
being made. Practically we recruit
and train every year nearly 7,000
people. From the present recruit-
ment going on, T can say that most
of the recruitments are done from
different parts of the country, These
three centres are feeded by recruit-
ment centres and they are being
trained in that manner.

Some members mentioned about
pay and service conditions. I was
very glad that hon. Member Shri

Fernandes—he is not here—was in
the company of the border security
force for nearly 24 hours, and as a
good trade union worker he has gone
into the problems of pay. allowances,
pay-scales, service conditions, rest
hours, leave period, etc., etc. I can
tell him that he has certainly raised
very important points and we are
considering those points.

SHRI RANDHIR SINGH: I rais-
ed those points. He spoke later. He
just repeated what T said. I spoke
with greater vehemence.

SHRI Y. B. CHAVAN: I have not
yvet completed. You are in a hurry
for being mentioned.
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He was thinking that he gathered
information from them without their
knowing about it. But I must pay
compliments to the border security
people also. Without Mr. Fernandes
knowing about it, they have complet-
ly brain-washed him in this matter.
He was even prepared to take tn«
case of supply of liquor. He un-
necessarily blamed the Gujarat Gov-
ernment for that. I must tell him
that this has not been taken up with
the Gujarat Government yet.

ST gdo GRe MWW (TAT) . T
I RATIF T AGY TAT F AT L

wwg AAT §

SHRI Y. B. CHAVAN: At the
present moment, it has not been sup-
plied there because naturally we
have to take it up with the State
Government as it involves the ques-
tion of exemption of certain taxes.
In the other areas, it was going on,
but as this is a very strictly prohibi-
ted area, this matter is yet to be
taken up with the Gujarat Govern-
ment. They have not said ‘no’. 1
am sure if the Director General and
other people of the force decide tc
raise those problems with them, the
Gujarat Government will, and should,
sympathetically consider these ap-
proaches.

I am glad that Shri Randhir Singh
and other members also raised the
question of pay gcales and other mat-
ters. This is natural for Shri Ran-
dhir Singh as he comes from an area
from where not only in the army but
in this force there are large number
of people recruited. He himself is &
born fighter and if he were not here,
I am sure he would have been in the
Border Security Force,

SHRI RANDHIR SINGH: I am
gratetul.

SHRI Y. B. CHAVAN: I know he
wanteq it.
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1 am grateful to other members
also who made a mention of service
conditions of the force.

I must come back to the other cri-
ticisms. Some members raised the
question of housing. I must clear one
point here. We have got a chain of
battalion headquarters all along the
border and we have taken up a well-
planned housing programme in these
headquarters. Of course, it will take
quite a long time to be completed,
because suddenly the border security
force has leapt into quite a big size.
This year our plan is to have a build-
ing programme costing a crore of
rupees. I hope I will get more and
more money so that I can complete
the programme at least within ten
years. If I could do it, I can say that
this problem will have been very
well solved.

SHRI BALRAJ MADHOK: But
they are putting up the headquarters
or quarterg quite in the interior. This
force has to work primarily in the
border areas and therefore, their
quarters should bé near about the
border.

SHRI Y. B. CHAVAN: Not very
much in the interior. But it is not
very much on the border, because it
should not be. Take, for example.
Jodhpur. In the same way, all along
the border there is a chain of batta-
lion headquarters, and naturally they
should not be near the border.

SHRI BALRAJ MADHOK: Not
very near.
SHRI Y. B, CHAVAN: It should

not be in Delhi, for example, 1t
should not be in Lucknow or Kan-
pur or Bengal and it should not be
in Assam with the men in Bengzal
This was one point mentioned. So T
thought T should explain it.

SHRI ONKARLAL BOHRA: Ra-
jasthan?
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SHRI Y. B. CHAVAN: He men-
tioned about Rajasthan, the road diffi-
culties there and so on. A well-
planned road programme has been
taken up. I think it is being imple-
mented gradually.

SHRI ONKARLAL BOHRA: Drink-
ing water?

SHRI Y. B, CHAVAN: Now I will
come to the question of the draft.
Some members made the point that
this is very loosely drafted. 1 think
the hon. member, Shri Gupta, men-
tioned it. I would like to say that no
section of this Act is just originally
drafted except when it was absolute-
ly necessary where it related to the
name, the Border Security Force etc.
Every section has been taken literal-
ly either from the Air Force Act or
the Army Act. If you see the Air
Force Act of 1950 or the Army Act
of 1950, you will find word for word
the same sections. Therefore, when
I said T was not ready to go to the
Select Committee, it was not that I
was not prepared to go into the well-
balanced phraseology of this legisla-
tion. But it was deliberately done.
It was done on this basis that their
tasks are much nearer the army’s.
So, this Chapter in the Bill should
be framed on the same lines. Se-
condly, the standards of implementa-
tion and the standards of interpreta-
tion will be easier if it is drafted in
the same way as the Air Force Act
or the Army Act.

The hon. member asked why there
should be words like “shamefully”,
“treacherously” etc. These words are
not used against the force as such.
They are used about certain activi-
ties. For example, the word “shame-
fully” is used in Clause 14 of this
Bill. Tt reads:

“Any person subject to this
Act who commits any of the fol-
lowing offences, that is to say,—

(a) shamefully abandons or
delivers up any post, place or
guard, committed to his charge
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or which it is his duty to de-
fend; or”

- L L] L L

(d) treacherously holds cor-
respondence with, or communi-
cates intelligence to, the enemy
or any person in arms against
the Union; or”

SHRI INDRAJIT GUPTA: Can he
communicate with the enemy other-
wise?

SHRI Y. B. CHAVAN: I will come

to that. I want to go into that mat-
ter and convince you if I can. First
of all, let me tell you that these

clauses are taken from other Acts.
For example, Section 34 of the Air
Force Act says:

“shamefully abandons or deli-
vers up ‘any garrison, fortress,
fort etc.”

Clause 14(a) in this Bill is verbal-
ly on the same lines.

o g Y A2 Afwrw qF 0
i T3 FT AT /EY I7TAT AT |

o ZEw VT FEIW TG 1950
¥ gqr gar 2, g9 wifqarde F1 qET
gt | ¥vT Fr gy, Ffwa g3 orfaarie
F & AT 2 )

AN WA W T AfwT Wy
I33gm0r &)

Qﬁ qaTeqaa mm; FegIo e
at gfirar & w2 3fogr A FT S
eI §

SHRI TENNETI VISWANATHAM:
The clause says “shamefully”. Sup-
posing it is “shamelessly”? what is
the difference? The fact is, the word
is superfluous,

SHRI Y. B. CHAVAN: Why don't
you allow me some time? If you do
not want to agree, do not agree.
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Similarly, in Section 34 c¢f the
Armed Forces Act the same wording
js used.

Communication with the enemy
sometimes has to be done. Suppose
there is a commanders’ conference.
He is himself a good student of law.

SHRI INDRAJIT GUPTA: I never

studied law in my life.

SHRI Y. B. CHAVAN: That is
-why the whole mistake has been
made.

In order to prove a criminal of-
fence, what is more important is the
mmens rea. These are the basic con-
cepts of jurisprudence. Leaving a
post sometimes is dqone when he has
made a proper judgment thatl it was
in the interests of the force to leave
it. Leaving a post shamefully is
different.  So, the whole thing will
have to be ultimately judged by the
circumstances and the evidence avail-

able, It is not merely leaving the
post. The punishments which are
provided are severe. Therefore, we

have to provide these words. 'They
ure not provided as a piece of litera-

ture. They are provided to indicate
a  higher degree of ©proof of
the offence. The hon. member said

that we normally say “strong reason
to believe”. We may say many
things, but here we are talking about
the law. 1t mentions here ‘grave
reason” where summary proceedings
have to be started, and when sum-
mary proceedings have to be started,
there must be very important reasons
for it. “Grave reason” shows a higher
Jdegree of reason. These words are
used in Section 120 of the Air Force
Act itself.

SHRI TENNETI VISWANATHAM:
Where was it borrowed from? From
the 19th century?

SHRI Y. B. CHAVAN: Everytlhing
that comes, comes from behind that
is what the Sanskrit saying tells us.
1 cannot say where it was borrowed
from. Let us at least borrow from
what this Parliament passed in 1950.
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But we are not borrowing it raerely
for the sake of borrowing. These are
three different forces which are the
most important forces; whose tasks
are of the same type. So, the dis-
cipline is also expected to be uni-
form and the standard of imple-
mentation of that discipline must alse
be framed in the same phraseology.
This is the explanation.

This Bill was drafted very careful-
ly—not loosely or without any consie
deration. It was considered in all
its aspects at all levels of our secu-
rity force. Prof. Ranga yesterday -
asked whether it was considered by
the officers of the Force. The Bill
was sent down to the battalion level
and the battalion commander was
asked to discuss the contents of it
with the NCOs and JCOs. They set
together and discussed. We have
tried to go into this as much as we
can and we have examined all the
details.

SHRI BENI SHANKER SHARMA
(Banka): The refugees of West Pak-
istan. . .

SHRI Y. B. CHAVAN: 1 do not
want to go into that now; this Bill
is not dealing with refugees.

SHRI RANGA (Srikakulam): Dif-
ference in the status of the army per-
sonnel and this force?

SHRI Y. B. CHAVAN: The pre-
sumption is that the dangers that the
Army men have to face are a little
graver than those of these people.
There is no question of any status.
To me, the status of a person in the
Army or in the border security foree
or in the ordinary police force is the
same. The dignity of every citizem
of India in whatever profession {s
the same. But the degree of danger
to which a person who is in the war
is exposed is greater tham a persomn
in the border security force.

st AWy 7 ;0 IAT T X
TR # GYo To Hio WYL mTHT THT
. &T9 FTAY 1 AT Fgt O AT S T
¥ a1 Yo Qo &Yo FT F4T Erm- ?
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SHRI Y. B. CHAVAN: In Bara
Hoti there is no border security

force; there is some other force, the
other police force.

A FAT AS W 0 CIF a7 Y
G F qF AT ATA0 411 ALY ATIT AT
Y ANE?

SHRI Y. B. CHAVAN: 1 do not
want to answer that question this
way. I should like to explain it to
-him sometime. But the point is that
the law is very clear. The border
security force can be given a charter
to go to that border. What is in the
Statement of Objects and Reasons
makes a reference to the existing
BSF. Some Members mentioned it
yesterday. They mentioned the
Burma border also. These tasks can
be enlarged or changed. But the
charter which this Bill gives them is
the security of all borders.

SHRI HEM RAJ: Indo-Tibetan
police?

SHRI Y. B. CHAVAN: It can be
covered but at present they are not.
This law provides for their going to
any border. I am sorry I could not
accept the suggestion to send this to
a Select Committee because it is not
necessary. I am not afraid of the
Select Committee. I am convinced
it is not necessary.

MR, DEPUTY-SPEAKER: There
are two amendments to the Motion
for Consideration seeking to refer the
Bill to a Select Committee by Shri
George Fernandes and Shri Kanwar
Lal Gupta. I shall put them first tn
the vote of the House. '

Amendments Nos. 1 and 2 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for
the constitution and regulation of
an Armed Force of the Union for
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"ensuring the security of the bor-
ders of India and for matters con-
nected therewith be taken into
consideration.”

The motion was adopted.
Clause 2— (Definitions)

MR. DEPUTY-SPEAKER: We now
take the Bill clause by clause, There
is one Government amendment to
clause 2.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): [
move amendment No. 13.

Amendment made
Page 3,—

for lines 23 to 27 substitute—

‘(W) “superior officer”, when
used in relation to a person
subject to this Act, means

(1) any member of the
force to whose command suti
person is for the time heing

subject in accordance with
the rules;
(ii) any officer of higher

rank or class or of a higher

grade in the same class;
and includes when such person
is not an officer, a subordinate

officer or an under-officer, a
higher rank, class or gradce;’
(13)

(K. S. Ramaswamy)

MR. DEPUTY-SPEAKER: Tha
question is:

“That clause 2, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clauses 3 to 6 were added to the Bill.

Clause 7— (Liability for service out-
side India)

MR. DEPUTY-SPEAKER: Is any
amendment being moved to clause 77
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SHRI JYOTIRMOY BASU: Sir, 1
want to move my amendment No. 18.

SHRI ABDUL GHANI DAR: 1
want to move amendment No. 15,
standing in my name.

Page 5, line 2,—

add at the end—

“in case defence of the coun-
try requires his services”. (15)
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MR. DEPUTY-SPEAKER: 1 will
now put amendment No. 15 to the

vote of the House.

Amendment No. 15 wag put and
negatived.

SHRI JYOTIRMOY BASU: I beg
to move:

Page 5,—

after line 2, insert—

“Provided that a member of
the Force shall not be ordered
to be on active duty in any part
of the territory of India which
is more than five miles from the
border.” (16)

The duty of the
Force is on the border. We want to
safeguard the border. So, we have
constituted this Force, as Shri Chavan
has been saying again and again. It
should not be used as the Central
Police Force or Central Security
Force. We now see that the strength
of the Border Security Force is in-

Force Bill
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ereasing and we are spending more
Taoney. Its budget has gome up
Fom Rs. 44 crores to Rs. 62} crores,
as  mentioned yesterday,

‘When Shri Dalai Lama is buying
%ea gardens on India-China border
with CIA help, Shri Chavan has no
time to prevent that. Perhaps, it
does not suit them. That is why I
say that the Border Security Force
is raised to strengthen the hands of
the Central Government. Internal
crime is increasing in Delhi and
West Bengal. In Park Street, the
heart of Calcutta, Rs. 5 lakhs was
robbed in the broad day light and
they could not catch even the tail of
a single criminal. Now you have
raised this Border Security Force
and trained them by spending more
money. You have now a vast border
security force by spending about 14
times of what you spent ten years
ago. Yet, smuggling is on the in-

crease on all the borders. Areas
adjacent to the borders are the
smugglers’ paradise.

Therefore, my reading of the

Border Security Force, or Industrial
Becurity Force or the Central Police
l'orce—they are all the same stuff—
8 that they are forces for the security
? the Central Government, under
v!fferent shoulder badges, as they
call it in the army. In West Bengal
Iny poor minority friends in districts
«f Nadia and Murshidabad get
panicky when they see the Border
‘lecurity Force moving about. They
go to the villages and demand ran-
som. If their demands are not met
the villagers are terrorised, or put
behind the bars or thrown beyond
the borders.

I again insist upon the Congress
Party and Shri Chavan either to
wccept my amendment or to change
the nam? and call it the Central
Security Force.

DR. RANEN SEN (Barasat): I
sypport this amendment moved by
$hri Basu. I come from a consti-
tuency which has a large border with
Rast Pakistan. Three thanas are on
the border of East Pakistan. So I
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know a little bit of what is happen-
ing here. There are Border Security
Forces there,

While Shri Chavan 'was speaking
just now he said that the head-
quarters will be situated not at the
border but a little away from the
border. 1 want to know why the
main force of the Border Security
Force is situated near about Calcutta
which is 40 to 45 or 50 miles away
from the Indo-Pak. border,

In the report submitted by the
Home Ministry during the last Bud-
get session it has been stated that
the border security forces have beem
used to quell civil disturbances im
many States. As far as our State of
West Bengal is concerned, we have
seen times without number that the
Border Security Force has beem
deployed to quell civil disturbance
or to forestall any civil disturbance
which according to the Government
coming. When the
Ajoy Mukerjee Ministry was being
dismissed, 24 hours before the dis-
missal the Border Security Force
was brought to Calcutta and deployed
all over West Bengal. This is from
our personal experience and we
know it. Therefore when this am~
endment says that this Force shall
not be ordered to be on any active
duty in any part of the territory of
India which is more than five miles
of the border, there should be no
difficulty for the Home Minister to
accept it because in the aims and
objects of the Bill it is stated that
the purpose of this Border Security
Force is to guard the border of India
and he has said that at present they
are guarding the border between
India and Pakistan. Therefore, I do
not think that it should be difficult
for Shri Chavan to accept this am-
endment,

SHR] JYOTIRMOY BASU: If be

really wants to make it a Border
Security Force,
SHRI Y. B. CHAVAN: I rea'ly

wanted to reply to this point in my
earlier speech but then 1 knew that
the hon. Member wanted to move
the amendment and that will be the
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occasion for me to reply to it. I
will certainly meet his main point
later, but he mentioned about smugg-
ling and said that there is much
smuggling going on and the Border
Security Force is not doing anything
about this, I wanted to mention
about it in my previous speech but
I could not do sq. I may now say
that since the Border Security Force
hag come into existence it has done
some good work and I would like the
House to know about this. In 1967
smuggled goods worth Rs, 5,60,000
were seized by the Force on different
occasions.

AN HON. MEMBER: Only.

SHRI Y. B. CHAVAN: They had
to face clashes; there were occasions
for exchange of fire and nearly 23
smugglers were shot dead. It is not
a question of merely ‘only’ or
‘not only’. This certainly shows
that they are alive to it. Some
of the members of the Border Secu-
rity Force were injured in these
clashes anid—I have not got the
figure—it iz quite possible that some
of them must have lost their lives
too.

SHRI JYOTIRMOY BASU: That is
a showroom performance.

SHRI Y., B. CHAVAN: I am glad,
you are not the judge to decide that.

The hon. Member says that the
Border Security Force should be
allowed only up to 5 miles of the
border. Why? Because he or his
friends want to creata chaos in the
country and such forces are an in-
convenience to them.

DR. RANEN SEN: There is the
ordinary police force; why use the
Border Security Force?

SHRJ Y. B. CHAVAN: When a
certain situation arises on the border
even forces which are not the Border
Security Force will be taken there.
Even now some of the battalions of
the CRP, whose job is not under
this Act but whos2 job is something
else, which was supposed to look
after internal security, are working
in Manipur, Mizo areas and some
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difficult areas. They are working
there. Even the army is supposed to
come and give aid to the civil power,
civil authority. What is wrong, there
fore, if the Border Security Force is
called? (Interruption)

SHRI JYOTIRMOY BASU:
cat has come out of the bag now!

SHRI Y. B. CHAVAN: The majo»
task of this Force is to ensure secu=-
rity of the borders of our country.
Occasionally, if they are asked to
render any other help, it will be
within their duty to perform.

MR. DEPUTY-SPEAKER: I shall
put the amendment to the vote.

The

Amendment No. 16 was put and
negatived,
MR. DEPUTY-SPEAKER: The

question is:
“That clause 7 stand part of
the Bill.”
The motion was adopted.
Clause 7 was added to the Bill

Clauses 8 to 12 were then added
to the Bill.

. Clause 13— (Restrictions respect-
ing right to form association, freedom
of speech, etc.)

MR. DEPUTY-SPEAKER: There
are two amendments. Mr. Salve is
not here. Shri Abdul Ghani Dar—
is he moving his amendment?
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gt few zgy; gwar a3 wew wr
Zrar w3 foq qT
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Q& WA wae T frw qx qrer
wE?
MR. DEPUTY-SPEAKER: He has
an amendment.

SHRI A3DUL GHANI
beg to move:

DAR: 1

Page 6, for line 19, substitute—

“Cential Government shall de-
cide the disputed parts which
may be challengeq in the Sup-
reme Court and the Supreme
Court’s verdict shall be final.”
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MR. DEPUTY-SPEAKER: He has
an amendment.

SHRI ABDUL GHANI DAR: 1 beg
to move:

Page 6, for line 19, substitute—

“Central Government shall de-
cide the disputed parts which
may be challenged in the Sup-
reme Court and the Supreme
Court’s verdict shall be final.”
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SHRI Y, B. CHAVAN: I may ex-
plain it. This is regarding the right
of the members of the force to be-
long to an association or a trade
union. This sort of section was in-
cluded in the other Acts connected
with the police force, etc. Here, what
we have said formerly was that he
can be a member of g welfare asso-
ciation; whether that association or
organisation is social, religious, etc..
on that, there can certainly be a
doubt. The question is who should
decide about it. The hon. Member
wants to make it justiciable so that
it can be taken to the Supreme Court.
This is a matter of authority of the
Central Government and it is the
right authority.

SHRI FERNANDES rose—-

MR. DEPUTY-SPEAKER: We are
on clause 13, amendment 17. You are
supporting the amendment?
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SHRI Y. B. CHAVAN: This matter
has been discussed many times on
the floor of this House when we dis-
cussed similar Bills. I have got a
fundamental difference of opinion
with the hon. Member here, The
question is whether the members of
Armed Forces and Services should
be allowed to become members of a
party. In the type of political gov-
ernment that we have, in the
type of political democracy that we
are working here, I think it is
not suitable; I have no doubt
about that in my mind, The demo-
cracy of West Germany or the demo-
cracy of Israel is not my ideal. If jt
is Mr. Fernandes’ ideal, he may adopt
it.

Therefore, Sir, 1 oppose it

MR. DEPUTY-SPEAKER: Now 1
shall put Mr. Abdul Ghani Darc

amendment, Amendment No. 17, to
the vote of the House.
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Amendment No. 17 was put and
negatived. '

MR. DEPUTY-SPEAKER: The
question 1is;

“That Clause 13 stand part of
the Bill.”

The motion was adopted.

Clause 13 was added to the Bill.

Clause 14—(Offences in relation to
the enemy and punishable with
death).

MR. DEPUTY-SPEAKER: There
are three amendments by Mr. Salve.
They are not moved. There are three
amendments by Mr. Abdul Ghani
Dar. Is he moving them?

SHRI ABDUL GHANI DAR: Yes
I move:

Page 6, line 28,—

for ‘“shamefully”
“knowingly”. (18)

substitute

Page 6, line 35—

for “shamefully”
“purposely”. (19)

substitute

Page 6, line 37,—

for “show cowardice” substi-
tute—“humiliate his country”. (20>
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MR. DEPUTY: SPEAKER: The
Minister has already explained it, 1
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shall now put amendments Nos. 18—-
20 to the vote of the House.

Amendments Nos. 18 to 20 were
put and negatived,

MR. DEPUTY-SPEAKER:
question is:

“That clause 14
the Bill”,

The motion was adopted.
Clause 14 was added to the Bill.

MR. DEPUTY-SPEAKER: Shri
Salve is not here.

The

stand part of

The question is:

“That clause 15 stand part of
the Bill".

The motion was adopted.
Clause 15 was added to the Bill.

Clauses 16—138 were added to the
Bill,

Clause 139—(Powers and duties
conferable and imposable on mem-
bers of the Force).

SHRI BALRAJ MADHOK: I am
not moving my amendment No. 21.
1 beg to move:

Page 46,—after line 28, add—

“Provided that the Border Secu-
rity Force as such shall not be
used to discharge the duties of
civil police except in those cases
in which the aid of armed forces
is sought for the assistance of
civil authority”. (22)

I would like the Minister to acgpt
this amendment. When I spoke on
the Bill, I pointed out that there are
two aspects. One is a technical as-
pect. Here it has been stated in the
‘Bill:

“The Central Government may
by general or special order pub-
lished in the Official Gazette,
confer or impose, with the con-
currence of the State Govern-
ment concerned, any of the
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powers or duties which may be
exercised or discharged under a
State Act by a police officer
upon a member of the Force
who, in the opinion of the Cen-
tral Government, holds a corres-
ponding or higher rank”,

Technically, it allows the mixing
up of the officers and when you do
that, it may be mixing up of officers
and sometimes other ranks also of
the Border Security Force with the
police force that exists in the States.
The functions and duties that the
police force have to perform and the
atmosphere in which they live and
work and the kind of psychology
that they have and the functions and
duties of this force, the kind of work
the members of border force have to
perform and their whole mental
make-up and psychology are differ-
ent. If you allow the officers of the
Border Security Force to be inter-
changed or brought to the level of
State police officers, then either it
will harm the State police and more
often it will harm the Border Secu-
rity Force. Therefore, I would say
that this kind of interchange wi'l be
conducive neither to the efficient
functioning of the State police nor
to the efficient working of the Border
Security Force. If Government want
any kind of interchange, it may be
interchange of the officers of the
armed forces and the border secu-
rity forces, but there should be no
interchange of the officers of this
force with the officers of the State
police. This is one aspect.

The other aspect was brought out
by some other friends also. I do not
agree with the line of reasoning they
have adopted. But I want to make
one thing clear. The Border Security
Force must concentrate on the work
of border security. That work is
itself very important. In fact, for
that purpose, it needs further ex-
pansion. I do not grudge the ex:
penditure. It may be Rs. 62 crores,
it may be Rs. 100 crores. You will
have to spend the money and equip
the force better, give it the neces-
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sary transport and all that. But then
Government say that they can call
them to the aid of civil authority as
and when they like. They can call
aven the regular armed forces to the
aid of the civil authority. But there

are particular conditions and a spe--

cial way in which they do it. I
suggest that in this matter the
Border Security Force must be put
completely on par with the armed
forces. If it is to be called to the
aid of the civil authority, it should
be only on those conditions and
through those processcs through
which the amed forces are brought
to ‘the adi of civil authority.
Otherwise, it would create difficul-
ties. This is a force which we want
shou'd command the respect of the
whole country like the armed forces.
Ourg is a federal government and
there are a number of States in
which the Government may not be
of the same party to which the Gov-
ernment at the Centre belongs, and
there may be some kind of heart-
burning also. We know what happen-
ed in Jaipur when the question of
ministry making was there, which is
pnow being looked into by the Berry
Commission. The State Government
wanteq to precipitate some kind of
situation and for that purpose they
had already brought 14 companies of
the Central Reserve Police and Bor-
der Security Police to Jaipur much
before the disturbances took place.
In that way it was misused, and the
people were unhappy. It was not
the fault of the Border Security
Force. It was the fault entirely of
the State Government which had
precipitated the situation. To bring
the force there and bring it into dis-
repute will not be correct.

17 hrs.

Therefore, it should be laid down
that the force will not be mixed up
with the civil police, that itg officers
will not be interchanged with the
eivil police, and that whenever it
‘hay to be called to the aid of the
eivil authority, it will be done in the
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same way, by the same process and
under the same conditions in whick
the armed forces are called to the
aid of the civil authority. So, I
would request the Home Minister te
accept this amendment.
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F W AT W T RN § W
Ay g2w ¥ 99 A EAT WEq §
s foaft ot fawell g § worg<h 97
FRATd F1 T & ¥ fad ar g9
T3 o fagre & g0 § et fawm
FT HEEIA T 8 I F Z A F
forar fevar smar &, @t 7 gone faemw
agF F1 g fqwr 9@ oA g
=9 F1 &) 731 afews I gAIR 9w F AW
FoTEFWTAFT M I I @R
# mq FY Foee fF oS 9% feal
Y Fxeg Hqr A9 qFA FrIdq A
THGL TqT HIT §gd TG & § T
mr | AT A A 9% 99 W W@ F
T T®r 144 Fgt 9T FWE TE A W
¥ faens wqq % feavmai ff ag o
Tmg af N | gw A qg W 9IT
% fear f et o€ g &1 awer v a1
ag wg 9l 9T TWr 144 qE g
AwmERIATA ) WR
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J9 gw A fReam @t R} ¥
I9 I F 0% I F qIX FY ITqON
ggt = §79 ford ofee & of wdyw
TARFATI@IICAIY 1| AR
ara gheare Agt AT 7 gw gl

CAE X - SR

SHRI LOBO PRABHU (Udipi): It
is not relevant.

oY e XAEA 0 g wq
fXqz @ | & G109 wt gaw 9IAT
qEAT E 1 W AAAIR §ERq #Y
JFUrIE § Iu W o9g 9 B A4 qW
qRT |

A Iq ag q99 gH F1 U Q¥
TR s o iR ¥ 9% qerar
FI W@ ¥ dT ag AT I qg W7 B
#aqamar § | ag A g9 ©I 9g-
I Al Afs g am g ) g
frgaalmTan@re gnwrel ?
TG FH FTET F1ATA F fAy R Y
9 a da fod g fraawid gy &
faM gl ami M qgT FX qF G ¥
fad gw W # g3 W™ SerfE §w
FET R A AT AAME | AT g AW
fow & grai & gfga A v o qw
gER KT YU 9FT IX @E 4 §wr
HFFT AT §T AT I 6T T4 6
W & g7 37 9w wlEi § wig
o Ag A R gW w o aady
g ew smel ?

@ gu Ay 7g ST A §
fe qg ag 99 § fagiv 1965 ¥
arfee &1 gt fear @ 9t 9w
¥+t agq ¥ o 2w Y A W
£ A WY U | G Ay o 7 el ww-
TT AT &1 1 f frar Aesm
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[ ot wi7E)
N wgwr  ghori & WA W
TaTg FA F oy a1 At daw
AT FIX ¥ o7 g fawar smar

& @ I &7 A @  J@r W
ag 7 e el o

Wi dgwa g s@rg 1

o1 1 acaw - guTers wEET,
AN fawr & w37 IR FE fFArT |
# WY BT £ Y T T TEON K
¥ 99 ¥ 9% FATRT Aqrldme § war
gt fw:

“Those who obey can give an
order those who do not obey can-

not give an erder, )
TR ST AT FWAT & 1 Fq THT
wex ®f faegifier gav ¥ gy & 9w
WY AT QT &) 9% &7 AA AT
R @A € 7.7 fgegena & o @
§21 7 & I aw & g9 avg o AR
N U F A 979 FE@ N AT
WS IRAT BI7 ST 1 o qI_w
# 3FTO9F FAT AT SUAZ T By T
¥ o gw "o B w7 TR ST |
= fag & 94s sy ¥ eIt
AT 9T § & ag wwar mishe

L He must send the
Foce to face the Pakistanis and
Chinese.

SHRI BAL: RAJ MADHOK: He has
mnot read my amendment.

SHRI Y. B. CHAVAN: I do not
know why he wanted to move his
amendment. If his intention is to
allow the horder security force to be
wused for internal gecurity purposes—
evidently that is what he wants—this
provision is meant only for that, not
for doing snme sort of investigation
work, etc.

JULY 24, 1968
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SHR] DHIRESWAR KALITA (Gau-
hati): On a point of order. In the
Gauhati-Shillong road....

MR. DEPUTY-SPEAKER: That is
not a point of order. We are discus-
sing something else. Let us first finish
this,

SHRI Y. B. CHAVAN: I do not
think that really speaking, the amend-
ment is necessary because he accepis
the principle that the border security
force can be used for any internai
security purposes. This provision iz
meant only for that type of work, not
for any other civilian type of police
investigation work. Sub-clause 8 of
the same clause says that every order
made under this section shall be laid
as soon as may be after it is made
before each House of Parliament.
Whenever Government departs from
this basic task, they will also have tu
come before this House and the orders
are subject to the scrutiny of the hon.
House. I do not think the amendment
is necessary.

MR. DEPUTY-SPEAKER: Is it
amendment No. 21?
SHRI BAL RAJ MADHOK: I had

not moved amendment No, 21.

MR. DEPUTY-SPEAKER: I shall
put amendment No. 22 to clause 130
to the vote of the House.

Amendment No. 22 was put and
negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That clause 139 stand pari of
the Bill.”
The motion was adopted.
Clause 139 was added to the Bill.

Clauses 140 and 141 were added to the
Bill.
Clause 142
MR, DEPUTY-SPEAKER: There i¢

one Government amendment to clause
142,
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): Sir, I
beg to move:

Page 49, line 10,—
for “appointed” substitute—

as the case
(14)

“appointed or,
may be, enrolled”

The purpose of this amendment js
ta make this Act applicable to those
appointed as well as enrolled in the
Border Security Force,

MR. DEPUTY-SPEAKER: The
question is:
Page 49, line 10,—
for “appointed” substitute—
“appointed or, as the case
may be, enrolled” (14)
The motion was adopted.
MR. DEPUTY-SPEAKER: The
question is:
“That clause 142, as amended,

stand part of the Bill.”

The motion was adopted.

Clause 142, as amended, was added to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHR] Y. B. CHAVAN: Sir, I move:

“That the Bill, as amended, ¢
passed.”

MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill, as amended, de
passed.”

SHRI LOBO PRABHU (Udipi): Sir,
I might not be misconstrued as sup-
porting my hon. friendg across, the
Communists or others, in making a
slight criticism of this Bill even at
this late stage. This Bill ignores the
one fact that the border of a country
ig where itg enemies are effective. To-
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day due to many circumstances the
border of this country sometimes is
in Calcutta itself.

AN HON. MEMBER: It is right
here.

SHRI LOBO PRABHU: 1 accept
his amendment—it is right here;

Therefore, assuming this, when we
want defence against anything lLike
violence, anything which is subversive,,
we require a Border Force. But, Sir,
I would like to say this, that this Bor-
der Force seems to cast a reflection
both on the army and on the police.
There is a feeling that the State police
are some kind of a political police,
that they are not reliable in these
matters. I shall not enter very much
into the subject beyond saying this
that our State police are many years,
almost decades, behind time. They
are not properly equipped. They
have no motor cycles jeeps, telephones
and other equipments of police in
other countries. I asked the Home
Minister to examine a case where an
MLA obtained response from the
State police when his neighbour was
attacked, after five days. I would
say, if you do not want to degrade
your State police upgrade them to the
level of the Border Police and give
them the right equipment. They can
dea] with these borders in Calcutta or
elsewhere arriving there quickly with
proper equipment, with proper arms,
with cameras etc.

Secondly, I have to pay a tribute to
the Border Police. I could probably
exceed Mrs, Ila Palchoudhuri in say-
ing they are our defenders, with
rendezvous with death at varioug bar-
ricades. But I would furthur say
this that there is a very important and
strategic consideration. We are put-
ting the border police at the places
where the enemy is likely to penet-
rate, where the enemy is likely to
strike his first blow. One does not put
a sponge where the first impact is go-
ing to come. My own view is tlis
Your border police should be behind
the line. The army should take the
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first shock, not the border police, be-
cause if an opening is made by the
enemy because of the border police
not being strong enough. ...

SHR] Y. B. CHAVAN: You are an
experienced administrator. You
ahould now that the army could not
be spread like that.

-SHR1 LOBO PRABHU: I am not
saying that. I am only saying: don't
make the border force feel the first
impact of the shock. The first shock
bas to be taken by thuse who are
strong enough to give it back.

=t afrwt sarg (afqar): s
HERA, Tg FAY FERF 7 dlo UHo
Thoe 1 HREA W & fao
fadas agi wegy fwar § @ @
& wgaqr  fadaw '€ A Toer &
gifes ada sl w@amd @vAr g

tagdr «t a1d T4 @Ay W
I FE 7% § Fdr "AgRw J 9T A9
&1 o fgar g AfEy foa da
FF g § Fg ST Avw Fam
AT AN agi § JEHT T AIWA
a“h T FAN § A AGH FHR
A9 gET WAT W g1 AREgT &
TR ¥ qEEgNt @ gu sy, =mEw,
Ag w.fg A9 F TR o3 1A E
AR At @ da F o fad aga g
¥q qd AT agi § A9, @0 g0,
M qgg At ) FEd W g
o 1w g9 fam FEmT gx
qA7E F FEFT  wWATT T AFATH
F g cggeqt gaq ardw @
afF gag 7@ gar sav ug Afg-
ar e ot afgd fr g el T
IaxwAE ¥ ag UF 1 G gifaes,
wfeqt A gAY wifer § wwI
g w1 gArR gzt @ YA, smEe, 9
Iux @ &) rarTg f& am

R &1 UFT &7 FW Y TR
femfdr o Fafapre dad &<
faar sre arfs @ @ a@ S
e @0 @ gEs DFE A Ak

& afwar yamar § 1 wTR
fadfear grmma w1 foar & 1 gk
ey fad 9 afear, am sl
wazar sqm & fedt & @ag ¥
¥ Qe Fav fag I g
Ffaw W Er o gt day
AT FARX o@ FF g1 &
AT &1 g fx stz q@q adh @
qATHE HM A AR qEFF AT AV
@y & sdr=rfgd s ogw AW
forgr strar wfegd

qET fragifdy w fafeed
avadi 2ofer Fawmar gfw A d
WHr aged fear ot ag Faadi g1
QN IAFY AT F 277 wAAT wrAtAS
ay 7f o AR A I@r g1 ANy
gw HagT wwifaq g g1 AR
@ o #1 & qfe gfe gaar
1 TH W F %@ FI0 R AR
3T qr wagdy @ faar g
farary & faar afasdar
fadw fef and =afzgd f& granmi &
a7 Jredt @Y, gA AW F gfaaEni N
ga gfaar sTJ@a@ w3 | qE
sTAMI  STATET I, S|, gAY
wresw gifz oy f&d wA =ifed arfs
FMFQIF T e FA Fawd
aqoad |

ot wew fagl qwId (qaqn-
q3): ITeAw wERA, wesrgar afe
gt wERw @ frdaw *) wIT
gfafe & W43 &1 gaE @HRL FT
A3 wacafafa & 497 o7 gdag
@i g fadars SYeRpa w3 X
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T amg e | afz fadas w1 qmw
FET FEA @ g3z afufy et oo
® WA #er sfeder sega w7
awdt ft T gzt B fagus &
g uw g o wqfaa O & fa=e
F F1 wga fast aFar av |

gt #Y g & fau gad oF
g &1 fmtor fear o ma saay
frafags s 4 faq, sawr fadwa
F ¥ fam oF wFE am wE
ag waar Sfaq & &) fey o &
FTAIFIT & a9 & b 7 faoy
T & "7wIr | afyw g AEr wEeg
TR w3 fa qoT 9z §ar @l
gTAT T @A g W o gfay
@A & M F-FY T AT & AT
H gu-qq *Y, qIHET FT qUEAT G
gy & 1 fataas st @A £ e
Fi A TEHT 4TI FT A &7 qqH
Fvar g avfee gawt wrm gfam
& ary gad & grAr earsifas ag o
39 @Wg AT @R gIem 3 A
qIFTC &7 gada 7 faem s 94
ggem wad faed &1 HF qwg ¥
fratg o a®, T AFTFY amawqr g
# € a1 few sqaw ¥ fau ew
za ad #1 fAmiw T w & sS4
IIRIT &1 QO FA W qGA wfoArgat
dar gt WX mE § Fard Wi
faarr dar g formdr &y a gan
IJAMTA ER Fasma A FAGT

ga dmat a1 gren & fod wo
w1 @ § e weaawar dwr ay
g §F FEHTC ¥ §FeT ¥ F fadT
e § | UF & gH a9, 99 & 740
£, AT wwg A v aEETT S
& mraew § woan afewm awwr g,
ao qfn zad & 37 F fad dare
1086 (ai) LSD—I11.
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€ 9, @ 39 YFR ¥ T« F A
F &OF TE T A qAHAT | £ F
ST EG ZAT, 57 TS KA T 99 FY
4T A1 & | AT WY T2 o1 w7 Fwr )
T I F9 § arfwearfaal & qdw
UF & fod A1 mar 41, 99 W B
fredardr & € gar? wemfeai w
T3 F 1 ow afsefEt wik
Wt wetafeat @ oF & e 9
@l ST A7 39 A & fod ow
AT T HT I9qAT feaT SmdaT, oy
g7 Ffeargar dar g A& omar
F AT A Y 99 g ¥ a & wrwerd
ST )

AT gH &7 GTAT T F qNAT:
FT AT T@AT A1EA &, a1 sy
F1 T F FT qAAfaF &7 9T gHIT
T AALT AT ATfEd | gAT HATT
Fgl, &, 7T gH agY aaT Ay @, &1 99
#Fr e fow qvg & &Y wagdy ? g
TH & I { gH AWTEF AG) §, A1 Fqw
T aaT K7 AT Ay Raar g gnv |
qHTAT AT I FAA WAl 7T
gy gy, ST e A faeer & Wy
FTAT FRO | AT aF TR A TF AT
&1 waror 78Y fear § 1 ¥w fAdzT }
ff & g@ aWTd, IV qEY TFTC Y
gfrard 3, afea g%z & aag I
FHEd A gz q1d, s A fasderd
Flg |UHTT w1 A4 R )

off ATR GTATEA : JITEAR AT
a9 & Y W ogaia g fa s A
a9 A Y FEOT FY &, 37 A A
feig & adaw #¢ fagr o, arfe
I Qi &9 qT0 & AT T afgear
ag 7 #3 fr qag & ux famiare azeq
3 qg agr a1 fF gart dw1 sawar
7 &, zq fAd 9@ ¥ o417 1 /9 gATHT
W e aifeeTt &1 fgen g

)
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[+ st A

ad fex ag § fegq aww 42 g0
AT ggEA FY qg WY 9T A ¥
f& fergera &Y avad gt & 1 ew
3 76 ¥ 91X § 2@ & w9 1% qaTH
AT FY OF UIET § FoFE qIgT qZ
TaTgr ¥ R | 5 wrsde, FIT0E AT
greramit 2w g gmiR Afuse |
€ & agt 9w, Av afwfsam 9
A ANfwST 9w , 1948 F v F
FaaeT &1 gfafeanT agh ov 9« 727
2 AT 39 ¥ oz¥ F§ qvAl ¥ F56 &
Agrra w1 Afwwfeans agh o w9,
ar gad ave gart fRw 9 F uw
3T JFN F faeeht v Frefy orras
% ofesfaz afax fear & w33z,
FIWEZ A 7O FH gawy
@ agl <@, ag aT gAY @ @

Iae ARRE, § ArgAT §
g7 FA qTq FT TEAYET F AAS,
FifF 79 gaT § T 4WA OF ATEV
fasgf@r B gard &Y sqaear Y @
g o arex faggfedy wrd g 2w
F &7 & wraw gom, forg wY g7 a1q
N JEAwry g fF 3w Ay @eF
g ¥ | Afew form weere A foe
W Y A @At A qAEET &
&Y ¥, 99 &1 ard famafrdY S| Far

FIT 7A@y wF ¥ qI0 WAA AL

qmaT g

ST W FY HYATAY F AT K, FTOHT
Y & F R F A AT & I d
& T} |, g F1 fawmr ars T@y
t Rt T At femfEl o/
FOEN TIAT g3 FIH FT F47 qqA9 § 7
og TV F g HlY LT ¥ q&AT Argar
£ TF I @) ag wearT deft &
AT FY TT FIAT , g TTH A
QY drarHy & Ay F A Ty
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vgdr & f& 3 agr 9T § A
aTF I¥ I qAE ¥ TF AU
fesram & ot w9 @gw e gu,
gfar & amd ag 97 ¥ feF 77 Tuw
w1 57 Arfqd FF Y Fforw FA Y
ug & 59 qIETT F Afqar |

T TW AT &1 qUA qAET F
X AT AE &, @ qg IRY
fagfrdY ®F Brgdr, FAGHE AT
qraATey & fad #% qdm ? gw faq
§ azaT g 5 aeT aa & qagy wodr
e F1 fafeag 7T A fwt e
fa37ft o/t &1 qIgar 9T 3| &7
¥ A &

oI § 78 41 AT ¥ OF TR
o7 ATGAT £ 1| WAL IF FT JA79
qg W X GHT &, @ WA §, AT OF
Qfer F @z T | A 91 @ ¥
sz fagfrdt o ¥ oF wifeaz
7T a7 qgy 797 ™7 § F56 W
w® 4 ) fom 7 § ggA AT 47,
¥ & A qF 79 | {fF 37 A @y
qEATT T sgFEqT WY AL FY IT AL,
g9 fad 37 goar foeal & wrw-
geaT FTAT | AT 98 qTT HF § AT HAY
AEET 4 A A A FAT FTIATE FY & |
WX g4 L/ ATAST w0 agy o
& §, A1 a8 AT FY ag srasTd T

SHRI NATH PAI (Rajapur):
Mr. Deputy<Speaker, Sir, this is a
belated, half-hearted measure showing
a delayed recognition to one aspect of
the complex problem of defence. We
would have thought that Shri Chavan,
after having listened to the very
forceful and convincing pleas that
were made yesterday by my f{riend
Shri Somani who made an unusually
constructive speech and the resolution
moved by Shri Indrajit Gupta and
Shri George Fernandes,—I think that
was a very reasonable plea—that the
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Bill should be referred to the Select
Committee, would have acceded-~ to
that wish, It is very unfortunate
that he has turned down the plea
which came from every section of the
Opposition. It wag not motivated in
a spirit of opposition but by way of
improving the Bill,

May I point out at this late stage
one or two things which he can still
afford to look into? Just now, on the
eve of the Pakistani aggression in
1965, I happened to be in a village
near Palamwala in Akhnoor. I was
addressing an impromptu meeting. 1
was sensing the impending danger.
There was a small group, and on the
tree there was a young lady. She
said:

gAA WIS AT § | WAL [T FAAS
g, N ma gF WAAT AT F1 oGAd
o9 gt MY, I8 § g7 ) G 3%
afew w19 ag & qw aferd #1 aT
7 afwarie #t #fgd fr g wmw
al SE¥ € | gAY FF IEA §,
WAT HYFTT AR qifaqrAz  maan
agey Al JmdEr & 1 gw fadr At
wraiE A€ ey & gv gfaare SRy
g 1 87 fargeq T &) guenr w9 & foq
dMT E 1 AT T gY w@IE TG & |
gd gfame ff9q | gw gwa =
FTar 8 |

This is a most important thing, and
I do not find a sufficient reflection of
this spirit of this young lady who re-
presented on this issue not her cwn
views but perhaps the views of those
who live on our borders. The border
security has assumed new dimensicns
particularly after the endorsement
and encouragement to the Pakistani
bellicosity with the arrival of new
arms from our friend in Moscow, We
are going to get new pinpricks, and it
is, therefore, correct that the Govern-
ment should use the Security Force as
the first line of defence, and as he was
pointing out, the army will be free to
decide, where the major blow comes,
what should be done.

SRAVANA 2, 1890 (SAKA)

1226

Then, I would like to know what
Shri Chavan is going to do, to look
into this lacuna. What exactly did Shri
Indrajit Gupta have in mind when he
asked yesterday, whether this force
can be called outside India, where,
and for what duty. Did he have in
mind the duty that the Indian armed
forces were performing in Cyprus or
in Congo or in South Korea? It is
not clear. Therefore, we are asking.

Force Bill

SHRI Y. B. CHAVAN: I have ex-
plained that.

SHRI NATH PAI: 1 tried to get it
from him: there was a learned pro-
fessor to make notes of what he was
saying, as you often have your collea-
gues to do so in your absence. Per-
haps it is not very wrong. May I ask
one thing? I find that this force will
be having all the obligations of the
armed forces and all the disadvan-
tages of the police force. They are
having the worst of both the worlds:
the obligation and dutieg of the armed
forces but not the advantage of the
armed forces, but the disadvantage of
the police! This has to be looked
into.

I am concluding by just asking oune
question. I think you were present
when a very distinguished colleague
of yours in Maharashtra whom we
had the privilege of having here as an
MP, Mr. Kisnave, with your encour-
agement and perhaps your a¢quies-
cence, made a speech which by now
has become very memorable. My
friend Shri Jagjivan Ram wanted a
copy of that speech. Mr. Kisnave
talked about the three R’s which have
become synonymous with ministerial
duties—Rum, Rama, Rummy.,

MR, DEPUTY-SPEAKER: Is it rele-
vant?

SHRI NATH PAI: Sir, absolutely
relevant. I have never been charged
with irrelevance. I might have been
charged with many sins but I have
never been charged with jrrelevance.
Why are you going to impose such
kinds of virtues, that they are to be
subject to the so-called prohibition
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and abstinence when we knpow how
we leaders are subject to this kind
of thing? This is not a charge which
I am making. It is @ speech made in
a very important meeting of the Con-
gress Party, I mean, the one which the
Home Minister had the honour and
privilege of leading. That was made
in his presence. I do not know the
veracity of it. I do not know whether
it is true or wrong. These 3 Rs are:
Rum, Rama and Rummy. The fact
remaing it is no use imposing this false
sense of virtue on the boys. I do not
believe in jmposing virtue,

Then, my another submission js that
in recruiting them don’t forget those
heroes of India, the I1.N.A, people. A
lot of them can still be invited. Of
course, you are right in providing em-
ployment to those who are being dis-
charged from the Army. But let prio-
rity be given to these IL.N.A. people,

SHRI RANDHIR SINGH: This is a
good suggestion.

SHRI NATH PAI: Priority will
have to be given to the sons of the
soil, the local people. The local peo-
ple will have to take the brunt of the
blow. If the enemy’s blow is to be
blunted before the Army can move in
and deliver the counter-blow, may I
get an assurance from Mr. Chavan
that priority will be given to this
thing, that every able-bodied man and
woman jin the border area will be
given the basic training in the use of
arms so that they will be the founda-
tion of this Force? 1 hope Mr.
Chavan will not turn a deaf ear to
what I am saying. I hope he will
take this into consideration. I must
also record my protest to his turning
down a very constructive proposition
of referring this Bill to a Select Com-
mittee. I hope I will get a satisfac-
tory reply from him.

17.38 hrs,

{MR. SpEAKER in the Chair]
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SHRI Y. B. CHAVAN: Sir, I do not
want to reply to many points that
were referred to. I must explain that
I did not refuse to refer the Bill to
a Select Committee. It was not be-
cause I was afraid of going to a Select
Committee. But I thought it was not
necessary to go to a Select Committee
because al] the questions can be con-
sidered here itself.

About one personal reference he
made about some speech made in
Maharashtra in my presence

SHRI NATH PAI: A colleague of
yours,

SHRI Y. B. CHAVAN: Your colle-
ague also. It was a committee meet-
ing, of workers of the Congress Party
and it was a committee meeting which
was meant for self-criticism. It only
shows that the Congress Party has got
the courage to have self-criticism. I
hope if you meet in your party meet-
ing and have the same courage, you
will also find interest in Rum, Rama
and Rummy.

MR. SPEAKER: The question is:

“That the Bill, as amended, be
passed”

The motion was adopted.

17.40 hrs.

HALF-AN-HOUR DISCUSSION

PRICE OF INDIAN TEA IN INTERNATIONAL
MARKETS

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Mr. Speaker, Sir, I
would specially deal with marketing
structure of Indian tea which has been
one of the most important commodi-
ties of this country in the field of
export trade.

MR. SPEAKER: Now we are hav-
ing tea!
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SHRI JYOTIRMOY BASU: Sir, they
do not believe in the economics of it.
This tea trade involves over a million
workers and billions of rupees. I will
tell you how the Government of "ndia
has neglected it. Sometimes, it is due"
to ignorance or putting too much re-
liance on people who have not got the
experience and also due to pressure of
foreign monopolists. I am making a
charge that the Government of India,
as far as tea export trade is concerned,
has been subjected to serious pressures
from foreign monopolists.

The marketing structure of tea
suited the British because they always
had a twin vorganisation, a Company
producing tea here and the same Com-
pany doing buying and marketing.
But the moment the things changed,
that twin organisation ceased to func-
tion as far as our interest is concern-
ed. But this Government had neither
the wisdom nor the foresight to go
into details to find out how we are
losing money everyday, to the tune of
millions of rupees.

I would not deviate from the sub-
ject. I have got two main charges
against the Government. The first i
that they are failing to bring home
the full sale proceeds or the nearly
full sale proceeds of tea that the con-
sumers are actually paying abroad. I
had gone out of the way and I had
pointed this out. I published a leaflet

last year showing the BHTOUNT YHat the _
xchequer was losing, but they have

e
hot moved an inch; they are diverting

their attention to something which
will not benefit this country at all.

The second charge is that they have|
failed totally to arrest the declining, tea
consumption abroad. The rot has al-
ready set in. I shall give some ran-
dom notes if my hon. friend, Mr.
Qureshi, would like to make a note of
them and verify. Last year they were
kind enough to give me an opportu-
nity, two or three weeks, for making
a random survey quickly and with my
old contacts I have collected
some . . .
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to give, he may give in ten minutes.
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SHRI JYOTIRMOY BASU: ‘This is
India’s money, Sir.

In UK. the intake of Indian tea is
going down; more coffee is being
drunk, Specially the younger gene-
ration feel that drinking tea is an out-
moded habit, that tea is old man’s
drink. I had been to various places
and talked to the customers and this
was the impression that I got and Mr.
Qureshi’s people who are there agree
with me. The rise in the case of
coffee has exceeded 7 per cent because
the coffee producers have been very
energetic; they have their multi-mil-
lion dollar propaganda scheme and
they are selling coffee. As a matter
of fact, coffee is drunk by most of the
people; it is more thick.

Another big rival has come into the
market. We are only sleeping people
and as long as we get some money,
whether it is Rs. 130 or 100 or 90 or
80 crores, we are happy. Another
rival is the fruit juice from America.
It has penetrated into the European
markets—artificially flavoured, thick,
fruit juice; it was a beautiful drink;
I drank it everywhere. Who will then
drink tea? The tea that is sold today
was discovered 50 years ago, the same
old liquor; ‘nam ke vaste’ there is the
caffeine content. You have not tried
to do research and improve it to keep
pace with the other rival beverages.

I was surprised to see that visiting
tea houses in England is considered
to be an vold-fashion and they go to
coffee houses which have a better
counter, better reception and better
offering. The younger generation who
could really give a part of their afflu-
ence to us wag not coming to drink
your tea. They say that it is a grand-
mother’s habit and they do not want
to take it; they want to drink fruit
juice or coffee. So, the rot has set in.

Another thing is this. I do not
know whether Mr. Qureshi knows
why a man drinks tea. A man drinks
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tea for two things—caffeine and tan-
nin; one is a drug and the other 1s
a stimulant. If you do not give
enough of it in a cup, then he gets
disappointed. Lot of tea which are
very old are sent, If caffeine and
tannin in tea are not properly oxidis-
ed, it does not give colour, strength
and pungency and the man gets dis-
appointed. The type of manufacture
is called C.T.C. Has the Government
taken steps to tell the producers that
those who do not produce quality tea
should go for C.T.C.? You have not
got the man. You have a burearcrat
who changes every two years. He
makes a round-the-world trip—
Rs. 50,000 in one trip—and the export
goes down. The quantity goes up but
the money that comes is less, What
is the use? What is the use? They
have failed utterly and miserably.
Let them read the Plantation inquiry
Committee Report of 1956. It is a
valuable document, Let them read
Shri Swamy's note of dissent. But
they do not want to do it. They are
under the thumb of British manipu-
lators. They are frightened and run
away from their duties.

What is happening in packaging in
the UK, Europe, even in India? They
are spending more money in packing,
using printed aluminium foils, and
beautiful cortons, spending a lot on
advertisements, neon lights and so
on. But the content is not attended
to. The contents are not good. What
the man requires is the contents. He
looks to the tea and its quality. But
we spend more money on the other
things and less on the tea itself.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): What about Darjeel-
ing tea?

SHRI JYOTIRMOY BASU: I will
tell the hon. Member about it.

What has Ceylon been doing? They
have been dumping tea in London at
26d. How do they do it? We should
have gone to Ceylon. I would have
even fallen at their feet, becaus2 as
far as business is concerned, for God's
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sake, do not kill our business. Gov-

ernment are sending very impressive
delegations, composed’of which ger-
sons? Persons who have never seen
a tea bush for at least 20 years.
Have they taken care to put in
such delegations people who under-
stand and know about tea? No.
They send bureaucrats who can do
beautiful file-pushing. Only such
people are sent to negotiate with the
Ceylon Government, -They will do
us more harm than good.

Now, what about African
Government are sleeping over
matter, Seeds were smuggled for
years. African companies have start-
ed operation. I have tasted African
tea in 1952. Last year I met some of
my old friends and I was surprised
to see the improvement effected in
African tea. In 1952, it was undrink-
able. The liquid was so horrible; it
used to be used as a blender to muck
the tea to reduce the price by 10 per
ceny in a packet. This was to reduce
the price of the bulk, But today
they have got companies with vast
paid-up capital and mjllions of pounds
sunk into them. They have got
machineries, freezing chambers and
other types of plucking. They have
improved the quality. I have drunk
it in London. It can be compared
favourably with our high-grown tea.
But Government are not bothered
about these things.

tea?
this

Then in marketing, there is a lot
of manipulation, because the middle-
men are there, powerful and money-
ed. Government are at the mercy of
these people. Mr. Gray of Brook
Bond is there. They are at his mercy
because  Brook Bond controls today
over 42 per cent of the total world
tea consumption. One day Mr. Gray
will come and say: ‘Look if you do
not give it at 2 shillings a 1b. Lon-
don, you stop it'. What will Govern-
ment do? What will happen to the
13 lakh labour and the vast tea gar-
dens? Government gre doing noth-
ing.
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I have remedies to suggest. First
do”intense scientific propaganda. Now
they are doing propaganda as I saw
in certain European countries, But
Mr. Gray of Brook Bond is reaping
the harvest. The proper image of
Indian tea has -not been rejected.
Government’s propagandists have no
idea of how to describe our tea. If
you ask them ‘What is second flush
tea?’, they just do not know. I do
not blame them. They have not been
trained. I held a brief class in Brus-
sels for half a dozen of them. But
it takes months to train them ade-
quately. You cannot teach them all
at once.

Then export package tea direct
from plantation centres to maintain
its freshness, Have smal] packets for
export. Kill those middlemen -who
have been reaping the harvest; kill
them because they have already
killed our tea.

Then there should be intense re-
search to improve quality. Bring
new things into tea such as artificial
flavouring. That is my strong re-
commendation. In China in olden
days, they used to make Jasmine
flavoured tea. It is not uncommon
or unknown.

Then make the tea more thick. I
would even go a step further and
say: alcoholise tea, if you can. Ask
the chemists about it, if it can be
done. I have been to at least three
German houses where they offered
tea with whisky.

You should try to make instant tea
in cold water,

The orange juice which they sell in
the market is better then the fresh
orange juice you can make at home.
It is because of artificial flavouring
and thickening. Your method of
blending should be changed. The
housewife is always disgruntled. She
says it is too strong. But the steel
worker’s wife will say it is too thin.
Do the people in the ten-storey build-
ing in Calcutta, that white elephant,
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know what it is? They are much too
conceited. They do not want to un-
derstand these things. '
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Ban all export of off-grades. When
CTCs are produced through the pro-

cess, you get an off-grade which
shows more stalk. The off-grade
produces better liquor. So, the

foreign blenders are always anxious
to buy them, but they are sold so
cheaply. Therefore, ban all export
of off-grades.

Get hold of Ceylon and at least
see that they agree to a floor orice,
that they do not export tea at a price
lower than that,

I have got here an index from Bri-
tish Wholesale Grocers’ Association.
The labour wages have gone up by
about three times, but the price of
tea or sugar that went from India has
remaineqd the same. The prices of
other commodities which they import
from European countries, whitemen’'s
countries have shot up, but the price
of tea is almost the same. A labourer
who was getting £ 10 is now getting
£ 35. He was paying six shillings for
a pound of tea before and now he is
paying the same. Why can't we
charge more money for our tea? Is
it because you want to starve your
labour here? Is it because you have
got tea plantation workers working
for a song?

The Tea Centre is losing money. It
is serving little or no purpose. I had
been there once formally and in dis-
guise two or three times.

I suggest you consider acquiring
an interest in some big blending firms
in Britain. I am told that Tyfoons’
shares are on sale, I am not making
a positive recommendation, but ft is
worth considering.

Are you aware that American and
Japanese capital has come to Indone-
sian tea, a big rival of ours? Does
the Chairman of your Tea Board
know it? If so, what action hag he
taken? If they come, they will swal-
low you, Of course, you love ro be
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subservient to the Americans,

Forty per cent of the European
consumption of tea goes via the Lon-
don auction, the British middlemen.
In Paris I went to a departmental
store where they were making tea.
The tea they gave me was not drink-
able, Who checks that they give the
right stuff? Have you made sure
that the housewife who likes a sam-

ple of tea can go to a known grocer
to get that tea?

The Government of India is spend-
ing money to build up the image of
Mr. Gray of Brooke Bond.

DR. MAITREYEE BASU (Darjeel-
ing): Not of Jayshree?

SHRI JYOTIRMOY BASU: Very
seldom.

For consumption of tea in Aden,
which by steamer is two or three
days’ journey, they take tea from
Great Britain. That should be a

shameful thing to the Government of
India.

From a marketing corporation,
start today. Try to sell tea in pack-
ages through grocers’ channels, help
the industry and bring some more
money home.

SHRI SRADHAKAR SUPAKAR
(Sambalpur): It has been said that
in the export of tea to the tea con-
suming countries, there should be
closer collaboration with Ceylon. This
advice has been given not only by
industrialists but also by our High
Commissioner in Ceylon. How far
has that advice been pursued? I want
some concrete answer, not a vague
reply that we are taking adequate
steps.

MR. SPEAKER: I see some hon.
Members rising. Twenty names had
been given and they had been ballot-
ed; only four names had been select-
ed. Only those will be called for
putting a question not others. This
is half gn hour discussion.
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neu? fRy g & fear o 3w
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# ST wTgar § oA s saa
S & & fag dmT g w7 Y &
& oI F N 37 & {747 q1w
FE FIW IIA AT G g ?

SHRI RANDHIR SINGH (Roltak):
I must appreciate the constructive
suggestions put forward for the first
time by Mr. Basu; I recommend to
the Government to accept them. Se-
condly, my question is: what are the
measures adopted by the Government
of India to evolve a better quality
tea as we have in African and Ceylon
brands? What sort of steps are they"
taking for publicity and research? Do
they seriously consider utilising the
services of experts in place of high-
salaried bureaucrats? If necessary,
will they get experts from abroad, if

experts are not available in this
country? (Interruptions).

What concrete steps have been
taken to improve quality, propa-

ganda, research as this is a very
valuable means of earning foreign
exchange.
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¥HRl BEDABRALA BARUA (Ka-
Libor): ‘I'ne pilantalion side 1s  Qoing
well and there 1s notning wrong
wnere. ‘Lhere are new iorms of culu-
vauon, and they are proaucing good
quality’ tea. Assam stll produces tca
incomparable in the world, At ine
same, time we have not been able to
extricale tea industry from the mo-
nopoly hold of the British interests,
even after twenty years of freedom.
We have constituted a Tea Board.
There are those who are charged with
furthering India’s interests as against
the monopolies of Brookebond and
Lipton and others who are interested
in not paying our tax here but ‘ac-
tually paying tax to the British Ex-
chequer, charging high prices and
making large profits. They are not
even aware of these problems and I
do not know whether they represent
that interest. The Tea Board is full
of people who belong to those very
interests which serve Brooke Bond or
Liptons. 1 would like to know what
steps have been taken to see that this
monopoly is broken. The Tata-Finlay
concern is trying to produce instant
tea. Instant-tea is very popular in
the United States because it does not
require even quality tea for produc-
tion of Instant-tea. Brooke Bond
goes and under sells. It watches
where our tea packages go and under-
sell there with the result that the
market there is closed for us. There-
fore so far ag instant-tea is concern-
cd and so far as breaking this mono-
poly is concerned I want to know
whether Government has taken or 1s
prepared to take a fresh look.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): Mr.
Speaker, Sir, at the first instance I
admire the remarkable qualities of
Shri Basu more as a tea-taster than
as a tea trader. He has laid much
emphasis on the blend of tea and iea
tasting which according to him the
people in other parts of the world
feel is no better. The basic problem
about tea is that India does not enjoy
monopoly of tea In the world. New
countries from Africa are coming up
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and we nave to face severe ‘ompe-
uton.  We are alive 1o thjs fact that
it we have to sustain our markets i
wuicn we have already existed for
S0 many years and it we wan: .0
make aents in new markets then we
have to keep up a certain standard.

1890 (SAKA) 123

1 must make one thing clear, that
so far as good quality tea js concern-
ed India has no otner rival in the
world. We are stil}j probably the
best producers of quality tea. The
only competition comes from cheap
tea? There is competition from Cey-
lon and other countries, All these
exporting countries have realised
this and that is why this consortium
between Ceylon and India is coming
up not to sell tea in bulk but to sell
tea in packages. The question is,
when we think of packages of tea
being sold outside they should be
sold as Indian packages. Difficulties
are there in countries which are al-
ready selling their own packets.
Tariff and non-tariff barriers arise in
these countries.

SHRI JYOTIRMOY BASU: That
is untrue.

SHRI MOHD. SHAFI QURESHI:
I have got the figures hcre.

SHRI JYOTIRMOY BASU: They
are bogus figures,

SHRI MOHD. SHAFI QURESHI:

The trouble with Shri Basu is, as I
said earlier, he has laid more em-
phasis on tea tasting and not on tea
trade. If he knows what happens in
world tea trade he will possibly fol-
low my point. There are countries
which have now raised—countries
like West Germany, France, Italy,
Belgium, Luxemberg and Holland—
the duty. There is a 5 per cent ad
valorem duty on tea imported from
India. Now New Zealand has also
raised import barriers against tea,
Naturally, we have got to look to
these matters. I can give him a
break-up of what we will get out of
the whole thing if we enter the mar-
ket of packaging.

SHRI JYOTIRMOY BASU: Are
you disputing my last year's Ust?

——
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SHRI MOHD. SHAFI QURESHI: !
have got a report from the Roval
Tea Commission of Ceylon which
says:

“We were unable to obtain par-
ticulars regarding blending and
marketing cost from any large
packer . . "

The point raised by Shri Basu was
that we are not getting the foreign
exchange vthich is realised from the
consumers in other countries and
most of it is taken by trade people
thire. But here the report says:

“We have, however, a confiden-
tal analysis given to us indicat.
ing that the cost and margin for
a tvpical blend by a regional firm
of packers and distributors should
be as follows:

For a tea which will sell at
7 sh. per pound the other things
that go into its cost are:

Blending and packing cost—1 sh.
1d

Packer’s profit margin—4 d.
Wholesaler’s profit margin—5 c¢.”

Therefore, even if we go in to sell
tea in packages, the wholesaler’s pro-
fit, the blending and packing cost
charges will be retained by those
countries. There is a report of GATT
also on this point. They have very
categorically stated that in their exa-
mination they have found that tnere
is a concentration of buying power
within a limited group who manipu-
late the prices, There is no dispute
about this. A limited group of mono-
polists are the dictators of prices. Our
effort is to break this monopoly. We
cannot do this, the exporting coun-
tries cannot break this unless they
come together. That is why both
India and Ceylon—not enly India and
Ceylon but all the tea-growing coun-
tries—should join hands to get a
higher unit value for their tea. They
should try to see that tea in the in-
ternational market gets the highest
price,
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18 hrs.

It is not only that we should get
more tea, but we should sel] more
tea. I must inform this hon, Hous:
that this year we are having a record
production of 380 million kilograms.
Though internal consumption is go-
Ing up, at the same time, we have 1o
look for other markets. We are
doing that.

I do not think Shri Basu has rais-
ed any other point. One suggestion
that he has made is that we have to
intensify the propaganda for our tea
outside. It is a fac{ that the tastes
of people change and habits of veo-
ple change. India should not take
upon itself the duty of being the
custodian of the habits of the people.
But it should be our endeavour and
effort to see that we give the best
quality of tea to the people and we
should see that our sphere of activity
expands every day. That we are do-
ing; and we have achieved success
in it.

He said that the consumption of tea
has declined. On the one hand he
says that the consumption of tea nas
declined, On the other hand he
says that new countries are coming
up with bigger production. So, he
must give credit to us that we have
been able {0 sustain ourselves in Lhe
world market despite keen competi-
tion, In spite of consumption com-
ing down and production going up.
we have not lost any serious market.
We have been gaining successfully
and we have made a dent in other
markets of the world.

SHRI NAMBIAR (Tiruchirappalli):
But the population also increases in
the world. You must give credit to
that also.

QURESHI:
tea-

SHRI MOHD. SHAFI
It is not only growing in the
drinking areas.
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So far as the question of sending
tea in packages, and not in bulk, is
concerned, the government is making
every endeavour to sell tea in pack-
ages. In the year 1966 we sold a
quantity of 7 million kg. which has
now gone up to 8 million kg. So, we
are making every cffort to see that
packed tea is sold in the world mar-

ket, But, then, there are insur-
mountable difficulties in our way,
because the packers in their coun-

tries arqo safeguarded by their own
goviernments which make laws for
them. We cannot dictate to them the
laws which they should make for
our tea. They have to safeguard the
packing industry in their own coun-
try. In spite of all these difficulties
we are straining every nerve to see
that we maintain our markets.

Coming to other points, Shri Supa-
kar said that we should have closer
collaboration with Ceylon, Without
going into the details T may say that
we are working in that direction. The
Ceylon government also realise the
necessity of working together in the
world market. Unless both countries
work together in the world market.
we will be under cutting each other
and both countries will lose precious
foreign exchange. That realisatior
has come to both countries and we
arc working in that direction.

A€ A= o Fa1 § fF S AW
F @y wrertare T &) F Fwaar
7w fren & ot s o
¥ oFew ¥ Teq gAWH W I f
agt & 1€ § weer=rT v g fr ae
A weer ¥ 77 &1 arfae @
T8 & 1 TR AT 9 A T8 FA
&t i & O J ag gTEr F7 @, I
& ag fomagar gl @ a1 a@maT &
A e w1 F Ad o 9w 4
#r€ g fFqaT € a3T WY T € IR
37 § weerax | Fré fgean form
a g7 3w & fgars g€ @ Frdardy
O | W A A F T AR Y
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*1 g fpar amar 1fgd o AR 99 §
1% qaTsr a¢ T
Then coming back to Shri Randhir
Singh, he summed up the entire thing
so far as the policy, the propaganda
and the extension of the markets are
concerned. 1 quite agree with him.
We need more publicity in foreign
markets and we have also to locate
new markets,
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I do not think that Shri Basu has
been able to make much use of this
half-an-hour discussion. The only
thing is that he has induced in me a
sense of taste for different varieties
of tea. Of course, I do not like the
alcoholi¢ tea which he is very much
propagating, but if he can find mar-
kets. . . We shall consider this pro-
portion. Tea with whisky is a little
risky, he should try lemon tea. (In-
terruption) .,

MR. SPEAKER:
lose the taste.

SHRI MOHD. SHAFI QURESHI:
It will not be either whiskey or tea,
but something which surecly will not
be tea.

Both of you may

We want to retain the pure charac-
ter of tea, but we want to diversify
it. For instunce, now we have gone
into the world market with instant
tea and it is making good headway.
We are confident that with the diver-
sification of tea and with the quality
of tea we will be able to sustain and
retain our position as the largest
growers and of tea in the world.

18.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday.
July 25, 1968|Sravana 3, 1890 (Saka).
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